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THE TRIPURA IAANI) REVENUE ANN IIAND REFORiLIS 
ACT, 1960 

No. 43 of f 960 

[21sl Scptcmhcr, 1860) 

A n  Act to cot~solicliiLe imcl i~mencl d ~ c  litit1 relniing to land revenue in ltle 
' [Slare] ~ ~ T I - ~ ~ ) u I . ; I  atid to provide Tor [he i~cquisitinrl ores~ales and for cerlihin 
ottlel 111casul-cs of land reform. 

Be,i l  enacred by Parlianlc~lt ill the Elevenlh Ycat- of the Republic of 
Inclia as follows :- 

PART I 
Clinl~ter I - Pre1it11itlnl.y 

1 .  ( 1 ) This ACL nlny be callcd thc Tl'iptll-i~ 1.u11d Reilcnuc and Land Itefonns S"Ort 

ACL, 1960. estc~il and 

(2) Ir exleucls LO ~ h c  wliolc of the'LSla~e] OPT[-ipura. COIIlIIICnCCI- 

(3) I t  shall colne into rwce 011 such datc :IS the ' i S ~ n ~ e  G O V ~ I - ~ I ~ C I I ~ ]  miiy, tllclll. 

by norification in rhe Offilici al Gnzctte, appuinl: and diffcl-cnt dales 
may be appoin~etl lor cli ffcl-cnt arcas and lo]. di iFcrcnt p~n\,isions oi  
[his AcL. 

2. In [his Act, unlcss t l ~ c  cotlLest o~hc-. ;i isc ~.cquires,- 
(nIJ [On~ i  t~cd] 

(b) "i~yicullui~e' i~~clucles hol-~icllltlil-2. 111e i.nising of an I I U ~  I or periudicnl 
crops or gainden producc, d:liry I&u-ming, poul t~y far.miug, s~ock 
h~eerling, gl-uing nncl pisciciiln~re; 

>[(bb) "bargad;lrM me;uns a person who under the system generally knoivt~  
as adhi, bir  p. blli~g-or any othcr tcl-tn cul tivales [he land of any pelson 
on conrlition of rlelivering a share or [he produce of sucl~ land to thal 
person;] 

(c )  "basic holding" u~cilns 1;unrl i~sed for agl-iculk~t~~l pilrposes which is 
equal to 7.0.80 staudard hectare] i n  arct?; 

I . Strb,rirrrrt.d !IT ~ I I P  ~Vorrlt-E,r.rrt.r~l A rrus (Rcr,r,vrrrrr,rr~rnrI) ( TripttmJ ~Ir lu~~rar i r~~r  u f t r u ' s  L)rrl~,r: 1 97.3. 
nh. r.f. 2 t . t . 1 '1 72. 

2.  J~~i l>s t~tr th-d  i11irI. 
-{. S~~l>s t i t r t t~v l  i11i(f. 
4 .  St~b.rritrrrr.d ihid 
-5. /11,vrrr~,r1 1 1 ~  TLR LC L R  ( S ~ L - L I I I ~  A I I I C ~ I I ~ / J I I P I ~ I J  A r t .  1974. I K ~ J  2S.2.IY74. 

(I. S~r.b . i ! i / i~/~~r/  ibid.  



(d) "Collecror" tilcans the Collec~oi~ oC ~ h c  dist~ict and includes i111y officer 
ilppoinlerl by the '[Slare Gove~-nmcnt] to exercise rind pzl.fo1111 all or 
any of the powers and lunctions of ;l Collec~or under this ACL: 

( t )  "cnmpe~enl aurho~ity", ill rclntion ro ally pi-ovisiu~~, means iuny officer 
appointetl by thc'lSaire Government] to bc thc comperenr ;lu[hori~y 
Cur ~ h c  pu~posc oC rtlut provision; 

(g) "V~~nily" esczpl ill Chaptcr XI11 meiuns. in 1-elation to n pcl-sou, rl ic 
\viI'e or I~usbnnd of such person, his childi-en, g~-a~~d-c I~ i ld l i l~~ ,  p i ~ r e ~ t ~ s  
and brothel-s, slid iu  ~11s case of n Joint I-Ii ndu family, auy ine~nbe~ '  UP 
such family; 

(Ii) "family holclii~g" Illcanl; I:l~lrl lrsed Cur- i~glicul~u~-al pu~poscs which is 
c q ~ i i l  to'[2.50 slandn~d hccti~res] in inen: 

(i) "Gove~nmenl " nlenns chc State Government.; 

(j) "holciing" Incans pu.cel of liulrl scl~aratcly assessecl lo 

I nncl i-c\lc niic; 

(k) "itnpj-ovc~~lcur", in inelnlion to any land, meilils any nlol-k ~vltlicl~ 
~nntcri;~lly adds LO the vnluc of  thc I;lnrl wrl wllicl~ is suitahlc to thc 
laud ; I I I ~  c(111si~re11r l ~ i r h  tllc cliaractcl- thel-eorilnrl inclu(lcs 

(i) t l ~ c  co~ls~ruclion of m~iks, wclls, iwler channels and othcr 
works I'or the sloi-agc, supply and clistl.ibutian of warct- fnl- 
agricu1ti11-a1 pui-poscs or for- Ihe use of Illall c;I[[~z 
employed in agr.ic1111~tl.e; 

(ii) the consttvction of tvorks for thc drainage of lni~d or for 
the protcct ion of Iiiud Prom floods or from e~~os ion  or flhorn 
othct- damagc by tvaler; 



(iii) the piheparation of land for in-igalicln; 

(iv) the conversion of one-crop into  two-crop !and; 

(v) the reclai~ning, clearing, enclosing, levelling or terrucing 
of land used for agricul t u r d  purposes: 

(vi)  chc crcction on land or  in [he im~nediale vicinity thereof 
otherwise than on  he village site, or a building or house 
for the occupation of thc under-raiyat, his family and 
servants or of a cattle shed, a storc-house or other 
construction for agricultural purposes or oi any building 
required for the convenient or profitable use  or 
occupation of the land: and 

(v i i )  thc I-cnewal 01. reconstructio~l or any of tile foregoing works 
ot-such alreralions therein or additiot~s therero as arc not 
of the naturc af 01-dinary repnirs: 

(1) "minor" nicans a person who is dee~nzrl no1 to havc attained majority 
under the Indian Majority Act, 1875; 

'l(11) "non-agricul hlrnl tenant" mcails a person who holds land loin purposes 
othcr than agriculrure paying land revenuc to the Ciovernmenr; ] 

(m) "Olficial Gazette" means tllc Tripura Gazette; 

(n) "pay", "payable" and "paymenl", used with reference to rent 
include "deliver", "deliverable" and "delivery "; 

(0) "Person Under disability" means - 

(i) a widow ; 

(ii)  a minor ; 

(ii i)  a woman who is unmarried or who, if married, is divorced 
or judicially separated f rom her husband or whose 
husband is a person Falling under i tern (i v) or (v); 



(iv) a member of the Armed Forces of the Union; 

(v) a person incapable of cultivating land by reason of some 
physical or mental disability; 

(p) "personal cultivation", with its grammatical variations and cognate ex- 
pressions, means cultivation by a person on his own account 

( i )  by his own labour, or 

(ii) by the labour of any member of his family, or 

(iii) by sewants or by hired labour on wages, payable in cash or i n  
kind but no1 as a share of produce, under his personal 
supervision or the personal supervision 01 any member of his 
family; 

Explanation I - Land shall not be dccmcd to bc cultivated under the 
personal supcrvision of a pcrson or a member of his family unless such 
person or member resides in the village in which the land is situated, or in a 
nearby village situated within a distance to be prescribed, during the major 
part of the agricultural season; 

Explat~at io~~ XI - In the case of a person under disability. Supervision by a 
paid employee on behalf or such person shall be deemed to be personal 
supervision; 

'[Explatraliori 111 -The term 'family' shall have the same meaning ;IS in 
Chapter XI11 of the Act.] 

(q) "prescribed' nlcans prcscribcd by rules made under this Act; 

(r) "pubt ic purpose" includes a purpose connected wilh allolmenr of land 
to cultivators, under-raiyals ejected as a result of resumption, land- 
less agricultural workers or co-operative Tanning socielies; 

(s) "raiyat" means a person who owns land for purposes of agriculture 
paying land revenue to the Government and i ncludes the successors- 
in-interest of such person; 

I .  i r~~rr t r*d  b! TLH cG LR (I?f~lr  Atrrrr~drrrrr~tl Acr. 1979. 11:c.l: 23.7.1979. 



(t) "rent" means whatever is lawfully payablc, in moncy or in kind, or 
partly in money and part)y in kind, whcther as a fixed quantity of 
produce 01. as a share of the produce. on account of  the use or 
occupation of land or 011 account of any right in land but shall not 
include land revenue; 

' [(u) "smdard hec tm" mcnns one h ~ ~ t i u e  of 'lungif or 'nal' or three h e c m s  
uf'dlla' !imd;] 

(v) "undeln-raiyat" means a person who cul~i vafes or holds the land or a 
raiynt undcr an agreement, express or implied, on condition of paying 
theretbre renr i n  cash or in kind or delivering a share of the produce 
and includes2[a bargadar]. 

(w) "village" means any mlct oP land which, before the commencement of 
rhis Act, was recngnised as or was declarcd to be a village under any 
law for he time k ing  in force or which may idier such cornmencement 
be recogniscd as a village at any scttlement or which rhe '[State 
Government] may, by notificarion in the Official Gazetre, declare to 
be a village; 

(x) "year" means the agricultural ycat- commencing on such date as the 
J[State Government] may, in the case of any specified area, by 
noti ficalion in the OCficial Gazette, appoint. 





PART LI 
Chapter I1 - Revenrte divisio~rs, revenlre officers and their appvitrt~tlent 

Po\s8er to 3, 
create, altur 
or a belish 
dislricls. 
sub-divisions, 
etc. 

Appointment 4. 
or revenue 
ofiicers. 

Cullcctor 5. 
and certain 
othcr revcnue 
omtcrs. 

(1) The '[State Governnrent] may, by notification in the Official Gazelte, 
divide h e  Scare of Tripu rainto one or morr: districts, and may similarly 
divide any districl inlo sub-divisions, circles and rehsils. and m:ly ill ter 
rhe limits of, or abolish, any district, sub-division, circle or tehsii. 

(2) 11e distric~q, sub-divisions, circlcs and rehsils existing nt the comnlencen~ent 
ol this Act sliall conlinue respccrively lo be the districk, sub-divsions, circles 
and tel~sils under [his Act unless otherwise provided under sub-sec~ion (1). 

The Governmen[ or sucll other officer as may be authoriscd by the 
Governli~enl in [his behalf may appoint the following classcs of revenue 
officers, namely :- 

Collector, 
director of scttlernenl and land records, 
sub-divisional officers, 
survey and settlement officers, 
assisian t survey and scttlcment officers, 
circle oificcrs, 
revenue inspectors, 
tehsildal-s, 
village accountants and such other village omcers and seihvanrs 
as may bc specified by rules made under this Act. 

( 1) Each district shall be placed under the charge of a Colleclor who shall 
be in chargc of the revenue adtninistration of the distric~ and exercise 
[he powers and discharse the duties of the Collector under this Act or 
any orher law far the time being in force and shall exercise so far as is 
consistent therewilh such othcr powers oisuperintendence and control 
within the disrrict and over [he officers subordinare to h ~ m  ;IS may 
from time LO time be prescribed. 

(2) Each sub-division shall be placed under the charge o f a sub-divisiond 
officer. 

(3) Each ci rclc or tehsil shall be placed under the charge of a circle 
of5cer or a tehsildar, as the case may be. 



(4) Thc dutics and powers of [he sub-divisional officers, the circle officers and 
other rcvenue officcrs shall bc such as may bc inlposcd or confcrrcd on 
d~em by or under this Acl or any other law in force Cor  he lime being or any 
general or special ordcr of the '[State Govcrnmcnt] publishcd in thc Official 
Gazelle. 

6. The officers specified in items (b), (d) iuld (e) of sect ion 4 shall have power se~~lemen~ 
to lake cognizance of ; i l l  miltters cnnnectcd with thc survcy of land and thc officers. 

scrrlement of [he revenue-rales and Ihe preparation nnd maintenance of 
land rccords and other registers and shall exercise all such powers and 
pcrfonn all such duries as may be presc~-i bed by or under d ~ i s  Act nl- by any 
generdl or spcia! order of !he ?[S~are Goveinmenr] published in the OFficid Gazene. 

7.  All revetiue ofticers shall be subordinale lo the"SttaeGovernmentj and all Subordinaliun 

rcvenue officers in the district orii sub-division shall be subordinate to [he or revenue 
ol'licers. 

Collector OF the sub-divisional olfificel; as the case may bc. 

8. It shalI bc lawful for the Slale Government to appoint one and the samc Cun~bination 
person to ally two or Inore of the offices provided for in this Chaptel; to uf tjfficcrs. 
tnakc any appoinlnlent by virlue oCoCfice and also to con fcr on any officer 
of thc Government a11 01. any of the powers and duties of any of the rcvcnuc 
oficcrs including d ~ e  Collecrol: 

9. All i~ppointmenrs made under rhis Chapter except appointments of revenue Nolifimlion or 
inspectors, tehsildars and \~illiige accountants and otlier village oftlcers and a~l )o in!1~lc l l~ .  

servants shall be no~ified in the Orficial Gazette. 

10. Thc State Government shall Prom time to time, by notificalion in the Official seals- 
Gazettc. Spccify the revenue officers who shall use a seal and also the size 
and descriplion of the seal which each such officer sllall use. 

. -. 

I .  Srrbsrirrrrerl by rhe P f u r ~ I t - E m ~ c r t ~  A r ~ o s  (Reur.qnrristr~ior~) (Triptrru) Arluplutiorl 111 L U N - . ~  O r c l ~ ~  
1973. ~r:c.J 21.1.1972. 

2 .  S ~ ~ l ~ s ~ i r r r r ~ - r i  ibid, 



Cliapter III - L A d  arid laird revertric 

Title uF 1 1 .  (1) Alllands,publicroads,Iat~esandpatl~sandbridgcs,ditcl~cs,dikes. 
Govcmmenl ((I and fences ou or beside the same, [he beds of rivers, sueams, nallas, 
lands, eic. lakes and ranks, and all c a ~ ~ a l s  and water courses, and all standing 

and flonli ng water+ and all l-igh ts in or ovcr the same or appertaining 
[hereto, wl~ich are no1 tlre propcl-ty of any person, are and arc hereby 

- declared to be the properly of the Government. 

(3) Unless it is orl~envise expressly pi-clvidcd in h e  (ems of a grant made by ~ h c  
Govei-nmenr, thc rig111 ro mines, quarries, nlinerals and mineral producrs 
including minc~xl oil, natul~l gas and ~troleum sllall vest in the Governnxnt. 
and i~ shall h:ne all thc powers ncczssary for the p l 4 o ~ r  enjoyment of such 
lights. 

(3) Whcre any property or any right in or over any property is  clain~ed 
by or on bclialf clCthe Govemrncnt, or by any person as against thc 
Govemnlctit and rhe cliiim is disputed, such dispute shall be decided 
by thc Cnllector whose ordcr shan, subjcct to the provisions of this 
Act, be final. 

(4) Any pcrson a_oarieve~l by an order madc iitlder sub-section (3) or in 'P appca1 or~~evis~on the[-efrom may insrituLe a civil suit to contesl rhe 
order within :I period of six months from thc date of such order and 
the decision of the civil court shall be binding on the parties. 

f i ~ l l l l o  trees, 12. (1) The righr to all Lrees, juugles or other naLural products growing on 
forests, d c .  Inrid seLspart for fol-cs~ reserves and to all rrees, blush wood, junglc 

or other natural pi-oduct, whercver- growing,cxcept in so filr as the 
same may be [he properly oP any person, vests in rhc Govern~ncnt, 
and such trees, bnish wood, jungle or otl~er natural pruduct shall be 
preserved or disposed o i  in sucl~ miinnel- as may bc PI-escribcd. 
keeping in view the intei-ests of the peoplc in the arca with regard to 
the user of the naturril products. 

(3) A11 road side trees which hove been planter1 and rcared by or under 
the orders o r  at the expcnse of the Government and ;111 tress ~vl~icli 
have bee11 plantcd and reared at  the expcnsc of local aulhorilies by 
lhe sidc of any road belonging lo  the Governn~enr vest in the 
Government. 

Assignment of 13. Subject to rules made in this behalf under this Act. the Collector may set 
land for special apart land belonging to the Government for pasturage for thc village cattle, 
purposes. for forest reservcs or lor any other pulpuse. 



14. (1) Thc Collector may allot land belonging to the Government for Allotnic~~t  

agricultural purposes or for consti-ucrion of dwelling houses, in 01 land. 

acco~,dance with such rules as may be made i n  this behalf under [his 
Act; and such rulcs may provide for al lotrnent of land to persons 
cvicted under section 15. 

(2) The ' [State Governmcn t] shall have power 

(a) to allot any suc11 land for the purpose of an indus tiy or for 
any purpose oipublic utility on such condilions as may be 
prescribed, or 

(b) to en trust the management of any such land or ijny rights 
therein to the gram panchayiit of village established under 
any law Tor Ihe tittle bcing i n  force. 

'[(3) The rules under sub-sections (1) and (2) for allotmenr of land shall 
provide for giving preference to the members of the co-operative 
iarn~ing sock ties formed by mat-ginnl fanners, landless ag~icul tural 
Iiihourers, junlias and mcnibers or [he Scl~edulcd Tribes and 
Scheduled Cxtes in allotting land.] 

15. (1)  Any IFcrson \~lhoclccupies ol-conti~~ues to occupy any land belonging Unauthtrriscd 
to Govcrnmenr without lawful authorily shall be regardcd as a occu~alian fir 
trespasser and may be summarily evicted thcrcfrom by compelen[ land. 

aulhorily and any building or other construc~ion erectcd or anything 
deposited on such land, if  not renloved within such reasonable time 
as such authority may from lime to rime fix for thc purpose, shall be 
liable to be ioi-feited to thc Government and LO be disposcd of in such 
manner as thc competent autho~ity miy direct: 

Provided that lhe comperenr nuthol-ity may, i n  lieu of orclering the 
fo~~ieirure of any such buiIding or other construcrion, order the 
den101 i tion of the whole or any piul thereof. 

( 2 )  Such trespiksser shall also be liable by way of penihlty lo pay a sum 
whicl~ may ex tend to six tinies [he annual assessment on such land as 
may be spcci fied by the competent authority and such sum shall be 
recovcrable in the same manner as an arrcar of land revenue. 

I .  S ~ ( l ~ ~ i r r r r r t l  I I ~  I ~ I P  N o r r h - E ( ~ ~ r m ~  Ar~~rrs (It~or,~rrrri~triirrrrI (Trif~rrrtll Arlr~ptu~ior~ 01' L o i ~ a  U r r l ~ ~ r .  
1Yi . i .  u~:r.]. II.I.IY72. 

?. Itr\t.rrr.ri b y  1'LK & LR ( S r l . u ~ ~ d  Anrrrtrl~rri~r~r) ,I#-I. I974 r\:r.J. -lh'.-7.!Y74. 



(3) Upon payment of the penalty referred to in sub-scction (21, thc tres- 

passer shall have the right of tending , gathering and removing m y  
ungathered crops. 

Liahillty or 1 6. (1) All lands, to whatever purposc applied, arc liable to pay men1 of land 
Iand l o  land revcnue 10 thc Government. 
rcvenue. 

(2) '[State Government] may exempt ally land fro~n the liability to s~ich 
payillenr by means of L! special griint oincontt;icr or in ;~ccorrlance 
wit11 any law for thc lime being in force or dle ~ules made under this 
Act. 

Alluvial '117. All Alluvial lands, newly formed as lands or abandoned beds st~all vesr in 
lands. [he State Govcmtnenl frcc from dl cncu~nbrances subject to thc pr-ovisions 

of sub-scction (2) of section 18; and in nlloting such land thc State 
Governrncnt may give preference to the persons aiiectcd by diluvion. 

Land R w n l l u  I 8. ( ) If the holding of my person of a poltion thei-eoris lost by diluvion, the 
in casu uf right, litle and inrerest oIrtie holder 011 the land lmt by such diluvion 
diluviun. 

shall vesl in thc State Gavc~nn~ent frcc from all encumbrmches subjecl 
to the provisions of sub-seclion (2) and [lie competent authori ty shall, 
on application nladc by the holdet- in (he prcscri bed manner or any 
suo Inotu, remit or abarc the revenue of the I~olding by the ~lniouilt of 
revcnue asscssed for the land lost by diluvion. 

(2) The holder shall, on re-appiu-ance of the l i d  lost by diluvion, at any 
time within a period of rwelvc years from thc date of such diluvion 
have the right ro possession thereorsubjcct to liability to pay such 
revcnue 10 bc assessed under seaion 38 and ro other privileges, 
condilions and restriction as were applicable to the holding prior to 
diluvion of the land provided he applies Tor such right to theconlpetent 
authority within one year of the rcappeainancc of [he land lost by 
diluvion.) 



19. (1  ) The assessmen1 or l;lnd revenue on any land sllall be made, or shall Assessment 

bc dezmed co havc hecn madc. with respect to the use of the land - or land 
revenue. 

(a) lor purposes nf ilg~icullurz ; 
(b) - for indust~inl nl- commercial purposcs ; 
(c) as siles rurrlwelling hot~ses ; 
(d) for any othci- purpose. 

(2) Whet-e land assessed for use for any one purpose is diverled ro any 
other purposc, thc land rcvcnue payable upon such land shall, 
no~wilhsranding that tel-111 for which thc assessment may havc bccn 
fixcd has not expired, be liable to be altered and assessed at i1 di ffelent 
rille in accordnncc wirh the rules made under chis Act. 

20. ( 1) IC any person holding land for any purposc wishcs ro divert such land Diversion 
or any paint theretll to ilny other purpose except agricul turc, he shall nr land. 
;~pply for pern~ission 10 the compelen[ au thorily who may, suhjcct to 
thc provisions or h is  section and to the I-ules made under this Act, 
rcf~~sc  pcrri~ission or grant it on such conditions as i t  may think tit. 

(2) Pem~ission to divcrt may be refused by [he conlpelenl authority only 
on thc ground that [he clivel-sion is likely to cause a public nuisnncc or 
[hi11 i t  is not in thc intcrest of the general public or that the holdel- is 
unable or unwilling tocomply with thcconditions that may be imposed 
under su b-sec~ion (3). 

(3) Condirions miiy be irnposcd on diversion for the following objecrs 
and no others, ni~mel y, in or-dcr to sccurc [he public health, safety and 
convenience, and in the case of land which is to bc used as building 
sires, in order to sccurc in nddi t ion that dimensions, man:ement and 
accessibility of the sites are ndcqua tc for thc hcal th and convenience 
of occupiers or are suitkible to the locality. 

(4) If any land has been diver-ted without permission by thc holder or by 
any other peinson with or- without the consent of the holder, thc 
conlpctcnt authority, on receiving infomation hereof, m a y  impose on 
the person respo~isible for the diversion a penalty no1 exceeding '[ten 
thousand rupees, and mily proceed i n  accordance with thc provisions 
of sub-section (1) as if an application for permission to divert has 
bcen made. 



(5 )  Tf any land has been diverted in contravention of an order passcd or. of a 
conriition imposed under any of the forcgoing sub-scctions, thc conlpeten t 
autho~iiy may serve a notice on thc pelson rcslwnsible for such contravcnlion, 
dirzcting him, within a ~.eason;ible period Lo be stntcd in the notice, ro use 
the land fur its original purpose or to nbserve thc conclirion; and such noticc 
~nny require such person to remove nny slrucnlre, to f i l l  up any excavation, 
or LO take such orher steps ils ]nay bc required in order that the Iand may bc 
uscd fur jls orgir~al purpnse, or that [he condition may be satisfied. The 
conlpctent authority nlay also imposc on such pcrson a penalty not exceeding 
'[tcn thousand rupees for such contravention, and a f~~r ther  penalty not 
excecding'[four hundred nilxes Cor cx11 day during which such cont~avendon 
continues. 

(6)  If any person served with a notice under sub-section (51, fails iili thin the 
pcriod stated in the nolicc to tikt thc steps ordercd by the com~tent nurhori ty 
under that sub-section, the cotnpeten~ authority may itsclf take such stcps ur 
cause then1 to he liken; and my cost incur-ced in so doins shall be i-ecoverablc 
from such pel-son in the same manner as an anear of land revenue. 

Explcrrzntioll - "Diveinsion" in this sectiotl rneans using 1;md asscssed lo 
one purpose for any u~hcr purpose. but irsing land for the purpDse or 
agricuimi-c where ir is assessed with refel-encc to any orher purpose shall no1 

be deemed to be diversion. 
Remission or 3 - . Tl~c Stii~e Govcmrnent may, in accordance wilh thc rules made in this behalf 
suspunsion 
of revenue under this Acl, granl it  emission or s~rspcnsion of land revenue in years in 
on railurc which crops have hiled in any area. 
crops. 
Responsibilily 22. (1) The following ~ r s o n s  shall be primarily liable for thc pay rnenr of land 
for paymcnl revenue assessed on land, namely :- 
ol' land 
rcvcnuc. (I) thc person to whom thc land belongs; 

(b) the under-raiya~ or any other person in  possession of the 
land, provided that such under-raiyat or other person shall be 
entitled co credit from theowner of the land for [he amount 
paid by him. 

(2) Where there are two 01. more persons liable to pay Iand revenue 
under sub-section ( I ), all of ihcrn shall be jointly iind severally liable 
for its payment. 

Rcccipt 
rorland 23. Every revenue officer receiving paymenl of Iand revenue shall, at lhe lime 

revcnuc. 
when such payment is received by him, give a written receipt for the same. 



Cllnptcr IV-  Srtrvcy uad setfle~~rertt of land revenue 

24. The opel-nLions canicd out i n  accordance with the provisions of this Chapler neliniliuns 
in order ro delerrnine or revisc thc land rcvcnuc payable on lands i n  any or 'l rcvtnuc 

suryey", 
local area are called n "rcvcnue survey", the results of the operations are m ~ s c , t ~ c , ~ l ~ , l ~ l ~  

called a "seltlemen t" and the period during which such rcsul ts are to be in and "tcrn~ ol' 

force is called the " tel-111 ot'scrtlc~nent" scttlcment". 

25. ( 1) As soon as ~ t ~ a y  bc after the commencemenl or this Act, the S tatc Inquiry 
Goveinrnenl shall take stcps to instirutc and shall cause lo beco~~sku~tly into prufib ur 

mainrained,innccordancewith therulcsmadeunderthisAct,an a~ri'u"ur". 

inquiry i n  to the profils 01 agriculture and into the v;ilue of land used 
[or agriculturnl and non-agricultural purposes. 

For the purpose ofdetermining the profits of agriculture, the following 
nratters shall be taken into account in estirnaring the cosr of cultiviltion, 
namely :- 
(a) thc depreciation of stock and buildings; 
(b) t l ~ c  rnoney equivalent of the labour and supervision by the 

c~ltivator~md his family; 
( c )  all other expenses usually i ncurrcd in the culrivation oft he 

land which is under inquiry; and 
(d) in tc rest  on the cost of building and stock, on all 

cxpcndicure for seed and manure and on [he cost of a g i  culmral 
operarions paid for in cash. 

26. Whcnever the Slate Government thinks it cxpcdient so to do, he may, by R,,,,,, 
notification in the OiiiciaI Gazette, direcr t l ~ c  revenue survey of any local survey. 

iu-ea with a vicw to the selllemen t of h e  land revenuc and to the preparation 
of a record of rights connected therewith or the revision of any existing 
settlement or rccord of rights. 

27. A survey officer deputcd to conduct or take part in any revenue survey p,,,, 
may, by special order or by gcneral notice to be published in rhe presciibed require 
manner, lnequile the attendmcc of holders of lands to assist in h e  n~easurement assistallce 

orclassificalion of the lands to which the revenue survey extendsand, when fmm 
landhuldcrs. 

hired labour is employed for purposcs i ncidcntal to the revenue survey, may 
assess and apportion the cost thercof on the landssurveyed. for collection 
as land revcnue due  on such lands. 

28. Su bjecr to the rules made i n  this behalf under this Act, the survey oficer Survey, 
may - nurnbcrs 

(a) divide the lands to which thc revenue survey extends into villages and and villages. 
the villages into plots and survey numbers; and 

(b) recognise thc cxisting villages and survey numbers, reconslitu te them 
or form new survey numbcrs. 

!44' 



Divisioll of 29. Rle su~vey ofticcr nluy subdivide su~vey numkrs inlo ;IS many sub-divisions 
sunq lllllldrrs as may be required in the mnnner prescribed. 
UIIO mMi\ i~ua 

30. Thc State Govemn~cnt may many timc dirzcl h e  dere~il~inatio~l or the revision 
of [he revenue-rates for all lands in any area of which ;I revenue suivey has 
been made. 

l'rcpdralic'n 31, Itshallbethedutyofthesurvcyoffice~-ortl~eserrlen~entofficeroutl~c 
of slalistical 
and fiscal occasion of ]making or revising a settleme~~t oi  land revcnuc to prepare a 
records. ~.egister lo lx called the "settlement regis~er"? showing chc a m  and ilssesslnenr 

of cnch survey number, with any orller particulars that may be prescribed, 
and other recoi-ds i n  accordance with such ordcrs ;IS may from lime lo iime 
be made in this bchalf by the Srate Govct-nmen t .  

Kcvcnue 32. For thc purpose of derermi ning the revenue rares, rhc scttlerncnt officers 
raks how may divide m y  uea into uni ts and in Com-nung such unia, hc shall have repurl 
dciermined to the physical rea tures, agricultural and economic conditions and trade 

facilities and communicarions; and shall then detcrminc the revenue- rates 
for- differen1 classes of lands in each such unit in dlc manncl i~nd  according to 
Lhe principles prescri bcd and in pxticular, in d ~ c  case of agrict~l~u~~al land, ro 
thc profirs of agriculrure, to the consideratioi~ paid for Icascs, to the sale 
prices of land and to thc principal illorlies on ~nortagcs and in the case of 
[ion-aigricullural land, to the value or the land for thc purpose fur\vhich it is 
lield. 

Puhlii-aGon 33. (1) The settlement oificer shall prepare a table oirevenue ratcs in the 
uf table or prescribed form and publish it in the prescribed manner for the 
rcvcnue rates. 

, prcscri bed period. 

(2) Any person ubjecring to any entry in [he table of revenuc-lales may 
presenl a pelition i n  writing to the selllernen~ officcr within [he 
prescribed period and the setllei~~enl oiricer shall consider such 
objections after giving a hexing to  he objecror. 

(3) The serltement ofticcr shall submil the table of revenuc-rates to the 
'Srnle Government together wid1 a sumnlary ofobjections, if any, his 
decisions on such objections and a s~atemenc of the grounds in supporl 
of his proposals. 



34. (1) The State Government may confirm the table of revenue-rates Cofimlion 

sub~nincd to him by thc settlement officer with such modifications, if any, as he  the lableof 
rcvcnuc-rates. may consider necessi3r-y. 

(2) The table of revenue-rates confirmed undcr sub-scction ( 1) shall be 
finally published in the Of5cinl Gucrte. 

Rate of rcscnuc 
35. The table o f  revenuc-rntcs published under section 34 shill1 be 10 r m p a r t  d 

incorporaled in and Porn1 pa11 of [he serllen-ren t ivegisler of the village. setllenieni 
regisler. 

36. When the revenue-ratcs are determined under this Chapter in respect of Int~-~Iution 

any arca, such rates shall take effect from [he beginning ol  the ycar next after the of revenue- 
ratcs. 

dale of final publication of the table of revenue-rates under section 34. 

37. ( 1 )  When the cable of revenue-rates for any area has been finally Durationor 
published, the rates specified therein shall remain in force for a period of thirty r"'CnUC' 

rates. 
years. 

(2 )  Notwithsrandin2 anything contained in sub-section ( I )  - 

(a) revenue-rates may be altered or revised in any year after 
the expirly of every ten years from rhe date on which the 
table of revenue-rates was introduced, in such manner and 
to such extent as may be prescribed; 

(b) when thc circumstances of a local area are such [hat a 
fresh determination of the revenue-rates is in the opinion 
of the State Government inexpedient, he may extend [he 
tertn of settlement by such further period as he may think 
necessary. 

38. (1) The setllemenr oiiicer shall calculate the assessment on each Assessmenl 
holding in accordance w i h  the revenue-rates conhrmed and finally published under On 

section 34 and such assessnlent shall be the fair assessrncnt. 

(2) The scttlemen t oficcr shall hove the power to make fair assessmenl 
on all lands whatsocvcr to which the revcnue survey extends, whether such lands 
are held with liability to pay full land revenue or Iwd revenue at concessional rates 
or are held revenue free. 



(3) The fair assessment of all lands s tlal l be calculared i n  accordance with 
rules made in this behalf and having regard to the lolloiving principles, namely :- 

(a) no regard shall bc had to any claim to hold lnnd on privileged 

lerms; 

(b) regard sl~all be had in the case of agricul turd land to the 

profils of agricul hlrc, to the consideration paid for leases, to the 

salc prices of land and to thc principal tnonies on mortgages 

and in rhc case or non-agricultural land. to the value of the 

land for the purpose for which ir is held; 

(c) where any improvement has been effected at any time in any 

holding held for the pulpose of agricul turc by or at the expense 

of rhe 11oIder thereof, the fair assessment of such holding 

shall be fixed as if the i mprovernen t had no1 been made. 

Additional 39. Notwithstanding anything container1 i n  this Chaptcr. the State 
ror ""Ier Governnlent may direct that any land in respect of which the rate of revenue has 
advanhges been determined shall be 1 iable to be assessed to additional land revenue during 

the tern1 of the senlerncnt for additional advantages accming to it from water received 
on account of irrigation works or improvements i n  cxisting irrigalion works 
completed aftcr the table of revenue-ratcs came into force and not effected by or 
at thc expcnse of the holder of [he land. 

Conlinuancu 
of survcy 
operations 
and ratus in 
rvrcc u i  
iummcnc- 
emcni or 
Act 

40. Notwithstanding anything contained in [his Chapter, all survey operalion 
commenced under any law for the time being in force and continuing nt the 
coininenceinenr o i  [his Act shall be deemed lo have been comrncnced and to be 
continuing under the provisions of [his Chapter, and all revenuc-rates in force at 
such colnmencement shall be deemed lo have been detcnnined and i n  traduced in 
accordance wirh the provisions of this Chapter and shall remain i n  force until the 
jntroduction OF revised revenue-rates; and such rcvised revenue-rates may be 
iniroduced at any time, notwithstanding anythingcontained in section 37. 

Polvcr or 4 1. (1) The powers and duties exercisable by the officers referred to in section 
Colleclor 6 may also be exercised, during the term of serllernenl, by rhe Collector or such 
Lo correct o ~ h e r  revenue officer as may be specified by thelS[ate Government for the purpose 
errors etc. by Notification in the Official Gazette. 

I .  .Trrhstirtrr~-d h~ llrr Nur111- EIISIVCII A T ~ R S  ( R C O ~ S U I ~ ~ S U I ~ O I ~ )  (Tri]~1lr11) I I I I I I ~ ) I U I ~ O I I  01 LIIIVS Order. 197.T. 
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(2) The Collector may at any time during Ihe term of settlement correcr 
any error ill thc arca or the assessment of any survey number or sub-division due 
lo a mistake of sunley or ari th~netical ~niscalculation : 

Provided tha~  no arrears of land revenue shall become payable by 
reason of such cotrcction. 

Clrapfer V - Latrd Records 

42. It  shall be [he duty of the survey officer to prepare a record of rights for Preparation 
cnch village showing rhe area ol'each survey number and other paticulxs ;md any of rccurd or 
other record or I-cgistcr; i n  accordance wilh Ihe rules made under this ACL : rights. 

'[Pi-ovirted that where for any I-cason a record-of- right5 cannot bc prcl~ared 
i n  respect of Ihe enlire village i t  shall bc lawful for the survey officer to prcparc 
separate recorcls-of-rights for different areas of s u c h  villagc and 
notwithstanding anylhing conk~ined i n  this Act or any rule made thereunder, a 
rccord-of-rights, when finally published shall not be called in question in any court 
on thc ground chat it was not prepared in respecr of Ihe enrire village.] 

43. (1) When a rccord of I-ighrs lias becn prcparcd, the survey officer shall Publicalbn 

publish a draft of Ihe record i n  such manner and for such pcriod as may be ortherecord 
prescinibed and shall receive and consider any objections which may bc made 
during rhe period of such publication, to any entry therein or to any o~nission 
therefrom. 

(2) When all objec~ions have been considered and disposed of in 
accordance wit11 rhe rules made in this behnll, [he survey ollicer shall cause Lhe 
record lo be finally published in [he prescribed manner. 

(3) Every entry in the record of rights as finally published shall, until the 
contrary is proved, be presumed to be correct. 

'[44. ( 1 ) Whcn a notification undcr scction 26 directing h e  revenue survey ~ ~ ~ ~ i ~ d i ~ ~ i ~ ~  
of any local area with a view to scttlemcn t of the land revenue and to the preparation or Civil Courts 

of  a record-of-right connected therewith or the revision of any  lodecide 
existing settlement or rccord-of-right in any local area has been published after the 
en forcement of the Tripura Laud Revcnue and kind Reforms (Fiflh Amendment) 
Act, 1979, no civil cou~t shall entertain any suit or application for the settlement or 
determination of land revenuc or the incidence of ally renancy to 



which the record of righlsrelates, and if any suit or applichrion, in which any oCrhe 
aforesaid rn;itlers is in issue, is pending bcfore a civil court on he  date of publicarion 
of the notification in theofficial gazette, it shall bc stayed and i t  shall, on the expiry 
of the period for filing application for revision under section 45, or when such 
appliciirion has been tiled w irhin time on expiry of lhe period prescribed under 
section 94 for filing an appeal under section 93 against thc order disposing of such 
applicarion or when an appeal has been filed under the section within time, as the 
case may bc, on disposal of such appeal, abnte so Fdr as i t  rclates to any of the 
aforesaid matters. 

2. No civil court shall enterrain any suit or application concerning any 
land if it relates to alteration of any enlry in the record of rights tinally published, 
revised corrected or rnodificd under any of the provisions of this Chapler or 
Chapter VIII of this Act consequent upon [he notification issued under section 26 
after the enforcement of the Tripura Land Revenue and Land Rcfon-lis (Filth 
Amendment) Act, f 979.1 

Revision 
entrius [45. Any Revenue Officer specirhiy empowered by the S [ate Government may, 

in nnaIIy on application made to him i n  this behalf or of his own motion, with in one year 
~ublishud from the date of the final publication of the record of rights, correct any entry in 
record such record which, he has been salisfied, has been made owing to boliafide 
rights. 

mistake : 

Provided that no such cnrry shall be corrected withouc giving the 
persons intcrcsted an oppomniry of being heard. 

Explanation :- Everyorderunderthissec~onshall bedeemedtobeanoriginal 
order.] 

Preparation or 
lield index 745 A. ( 1 ) As soon as may be after h e  enforcement of the Tripu n Land Revenue 
( " " ~ ) '  and Land Reforms (Second Amendment) Ordinance, 1974 the Revenue ORcer 

shall prepare and publish in the prescribed manner a drafi field index (khasra) in 
respect of every plot in a village recording the status of the actual possessor and 
the conditions on which he holds the land and shall fix a date not less than fifteen 
days from the dateof such publication for filing claims and objections. 

I .  ~ I s L ' I I E ~  by TI.R 8( LR (F#h At r rc t rdr~~r~~ l ]  Act, IY79. ~t:r.J 23,7. IY7Y. 
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(2) The Revenue Officer shill1 a f ~ e r  giving the persons who have iiled claims 
and objections and also the persons whose interests u e  likely to be affected, an 
opporrunicy of being heard, prepare the field index (khasra) and publish it in the 
pl-cscri bed manncr. 

45B. Notwithstanding anything hereinbefore contained an entry o,,i,i,, ,, 
regal-ding the statiu of thc actual possessor oPa plot and the condirions on which to conflict 
he holds thc land in the lield index (khasra) as finally published shall, in case of in case- 

conllict with an entry i n  rhc record of rights, prevail and be 
transferred LO [he record of rights for col-I-ection of such record under 
ceflilicale of such officer as may be prescribed in this behalf..] 

46.(1) There shall be maintained for cvcry village a regisler n~uralions in such form Rcgi5ter of 

as may be prescribed. mutations. 

(3) Any person acquiring by succession, survivorship, inheritance, 
partition, purchase, gift, mortgage, leasc or othcnvise any right in land or, where 
such penon acquiring the right is a nlinor or orherwise disqualified, his guardian or 
otheinpe~son having charge of his property, shall report his acquisition of such righr 
to the villagc accountanr wilhin thee months horn the date of such acquisition and 
h e  village accountant shall give at once a writren acknowledgen~ent in he prescribed 
form of such report to thc pcrson making i t .  

. (3) The village accounmt shalI enler h e  substance of every report made 
to him under sub-section (2) in the register of mutations and also make an entry 
therein respecting the acquisition of any right of he kind mentioned in sub-section 
(2) which he  has reason to believe to have taken place and of which a report has 
not been made under the said sub-section and, at the same time, shall post up a 
complete copy of the entry in a conspicuous place in the village and shall give 
written intimation to all persons appearingfrom the record of rights or the register 
of mutations to be interested in the mutations and to any other person whom he 
has reason to believe to be interested therein. 

(4) Should any objection to an entry made under sub-section (3) in the 
register of mutations be made either orally or in writing to the vilIagc accoutant, he 
shall enter the particulars of the objection in the register of disputed cases and shall 
at once give a written acknowledgement in the prescribed form for the objection 
to the person making it. 



( 5 )  The objec~ion made under sub-sectiorl(4) shall bc dccided on the basis of 
possession by the cornpeten1 authority and ortlers disposing oC objec tion entered 
in the registeroldisputcd ciises shall bc recorded in thc register oimutarions by 
thc compecent authority. 

(6) After the enlries in thc I-egister of mutations have bccn tested and 
found connect, the entries shall be trimsferred to the record of rights and shall be 
c e ~ ~ i f i e d  by such officet-;is may be prescribed i n  this behalf. 

'[Explunation :- This sub-scction does not apply to base by which i t  Barkadar 
acquires any rights in land.] 

Regislcr 4 A (  A rcgisterof Bargadar:~ shall be maintained forevery villagc in such 
Hargadars. i-~>nn as may bc prescribed. 

(2) A pcrson Iiiwfu Ily cultivating any, not under personal cul tivritrion of 
the person ro whom the land belongs, and of whosc family the Pormcr is not a 
member, shall be prcsumed to be a Bargadar in respect of  such laid and land 
ancillary thercto subject to the provisions of section 1 87 and the burden of proving 
that such perso11 is not a Bal-gadac or that land is in his PI-sonal cultivation shall, 
notwirhslanding any thing to [he contrary contained in any other law for thc time 
being in COI-ce, lie on tl~e person who alleges [hat the pcrson culrivating thc I ~ I I I ~  is 
not :I Bargadar in respcct of such land. 

Explanatiorr :- Thc tenn 'Panlily' in this subsection shall have d ~ e  same rncaning 
as in chap~el. XI11 of the Act. 

(3) A Bargadar or a person presumed to be a Bargadar shall report his 
acquisition of such right to the villagc accountant who shall give at once a written 
acknowlcdgerr~en~ in Iheprescl-ibed from for such reporr to rhc pet-son making i t .  

(4) The village accoun tnnt shall enrer the substance of evcry report made 
to him under su b-seclion (3) in the register of Bnrgadars and also make ;in entry 
thercin respecting the acquisi tior1 of any right of the kind n~entioncd in sub-secrion 
(2) which he has reason to believc to have laken placc and of which a report has 
nor been madc under the said sub-section. 

I .  Ir~srrrh-d 1 ~ ~ 1  TLR d 1.H (Fijrlr A, trc t l r l~;r t~r l f )  Ail!. 1979. rv.r./: 23.7.1979. 
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( 5 )  The comperent au thoritjl shall cause LO serve the complete copy 
of the cntries i n  the regisrer of Bargadars on all thc interested persons 
inviting objections, if any, within thir~y days  from Lhe dare of service of thc 

COPY- 

(6) The competent authority shall consider and dispose of 
summarily the objections filed, if any, under sub-section ( 5 )  after giving 
notice to thc intcrcsted parties to appear and be heard and shall modify or 

colnrect the entries in the register of Bargadan wherever ncccssary. The 
burden of proof in respect of his objec~ion shall, notwithstanding anything to 
[he contrary contained in any othel- law for the time being in force, lie on the 
objector. 

(7) The entries in the register of Bargadars shall, on expiry of the 
period specified for filing objections undcr sub-scction ( 5 )  and on 
modificaiion or correction of the entries in the said register made in 
necessary cases under sub-section (6) where objections have been filed 

under sub-section (31, bc transfcrrcd to thc rccord of rights for correction of 
such recolnds under certificates of the competent authority. 

46B. ( I )  Nolwithstanding anything contained in any other law fot- the time JurisdirlionurCiril 

being in force, no order or other proceedings whatsoever under section 46A COUhi"m~PC1 
any qurslium or 

shall be questioned in any civil court and no civil court shall entertain any Daradare.rcluded, 

suil or proceedings in rcspcct of any matter mcntioncd in that section. 

(2 )  If any question as to whethcr a person is or is not a Bargadar 
arises in course of any proceedings beiore any civil or criminal court, the 
court shall reier it to ihe conlpetent authority mentioned in section 46A for 
decision in the manner pl-esclnibed.] 

47. The Collector may, if he is of opinion that any person has wilfully Penaltyfor 

neglected to make the report required by section 46 within the prescribed negleclLo 

period, impose on such person a penalry not exceeding twenty-five rupees. afford - 

information. 

48. Subject to rules made under this Acl, - Assistance 
in preparation 
of maps. 

(a) any revenue officer may, for the purpose of preparing or revising 
any map or plan required for or in connection with any record or register 
under this Chaptcr, exercise any of the powers of the survey officer undcr 
section 27 except  he power of assessing the cost of hired labour ; and 



(b) any revcnue officer not below the tank of sub-divisional officer 
lnay assess thc cost or thc pi-epiil-arion or rcvisian of such maps or plans and 
all cxpenses incidental thcrcto, and such costs and expenses shall be 
rccovel-irble in the same rnanncl- as an arrcar of 1;md rcvenue. 

Certified 49. Certiried copies of entrics in the record of inighcs may be granted by 
cupics. such olficers and on paymcut of such fccs as may bc prescribed. 

hlnlsand 50. Subject to such rulcs and on pay~ncut of such fecs, i i  any, as may be 
utllcr rccOrds plhesci-ibcd, all n~aps  and 1;md records shall be opcn to inspection by thc 
own tn 
inspwlion. 

pitblic duri ng office hours. aud ce~.tificd exrtacls therefrom 01. terrified 
copies thcrcof may be givcn to all persons applying For the same. 

P [ n ~ ~ ~  m e r  5 1. When a loci11 area is undcr setllernent, the duty of maintaining the maps 
duty 01 
nl;linhhhgmps and records may, undcr the orders of the [[State Governmenl] be transfc~red 
and rec~rd~ LU t'ronl the Collector to the s e t t l c~~~e i~ t  orricer. 

Chapter VI - Bolrtldaries arrd Roirttdary Marks 

Delermiafiun 53, Till: boundaries of villnzes, survey numbers, sub-divisions and ficlds 
or village 
boundaries. shall bc fixed, and all disputes relating thcrelu shall be dclermined, by survey 

ofticcrs o r  by such orhcr ol'ficei-s as [nay be appoinrcd by the 'IStarc Govern- 
ment ] for thc purpose, in accol-dance with the rules madc i n  this behalf. 

ETTc'c~ of 53. ( 1 )  The scttle~nent o f  a boundary under this  Chapter shall  be 
'ct'l'mcn' d' detelminative- 
boundary. 

(a) of the proper position of the boundary line 01- boundary 
marks ; and 

(b) of the rights of the landl~olders on eithcl- side of thc 
boundary f ixcd in respect of the land adjudged to 
appel-bin, or not to appertain, to their respective holdings. 

(2) Whcre ii boundary has been so fixed, lhe Collcctor may at any 
ti~nc summalrily evict ;my landholder wtio is wrongfi~lly in possession oP any 
land which has been adjudged in  [he settlement of a bouudary not to 
appertain to his holding or to the holding of any person rhrough or- under 
whom he claims. 



54. It shall bc Inwfi~l for any survey officer aurhorised in this behalf to Cunstruclion 
specify, or cause IU be cunslrucled, laid out. maintained or repaired, rind r c ~ a i r o f  

boundary marks of villagcs or survey ~lurnbers or sub-division and to assess b m  
niarks. 

a11 chargcs incurred thereby on the holders or others having an interest therein. 

55. The boundalhy marks  shall be of such description and shall be Description 
construcled laid out, main~ained or rcpaircd in such manner and shall be or u r ~ ~ m h ~  . 

marks. such dimensions and materials as may, subject to rhe rulcs madc under this 
Acr, be determined by the Colleclor or other officer appointcd for the 
purpose. 

56. Every landholder shall be rcsponsiblc tor the maintenance and good Responsibili- 
repair of Ihe boundiwy miirks of his holding and for any charge reasonably liesror 

incurred on account of the same by [he revenue officers in casc of a1 teration mainhining 
removal or disrepair. I t  shall be the duty of the village officers and servants b* 

marks. 
to prevent the destruction or unrturhorised alleration of the village boundary 
mnrks. 

57. After the introduction of survey and settlement in a district, the charge ~ ~ > ~ ~ e c l u r ~ c ,  

of thc boundary marks shall devolve on thc collector and i t  shall be his duty Fzgeol 
to lake measurcs for rhcir co~~struction, laying out, maintenance and repair. b m  

marks. 

58. Any pcrson wilfully erasing, removing or injuring a boundary mark PcrnAtr 
shall be liable to such penalty not exceeding fifty rupees as the cornpetem inJurins 

authority may impose. 
h d a r y  
marks. 

Chapter VII - Realisalio~z of larld Revetzrre and other P~rbIic De~llatlds 

59. Land revcnuc assessed on any land shall be the first charge on that land Land revenue 
and on the crops, rents and profits thereof. to bc first 

charge. 

60. Land revenue shall be payable ar such times, in such instalments, LO Piymcnt 
such persons, and at such places, as niay be prescribed. of land 

revenue. 

61. ( 1 )  Any instalment of land revenue or pan thereof which is nor paid *"ear 
of land rcv- 

on [he due date shall become a defaulter. enue. 

(2) A statement of account ccrtilied by the circle officer shall, for 
the purpose of this Chapter, be conclusive evidence of the existence of thc 
arrear, of its amount and of the person who is lhe deFdulrer : 

,541 



Providcd thar nothing in lhis sub-section shall prejudice the right of such 
pei4son io make payment under protest and to quesrion thc corr4ections of the 
account in scprate proceedings before the compctent aurhority. 

Recovery or 62, An arrear of land revcrlue may be recovered by any one or more 01 the 
arrears. Pot lowi ng processes. namely :- 

(;I) by serving a writtcn nolice of demand on the deFdulrer; 
(b) by distrnaint and sale of thc deF~ulter's movable property, 

including thc produce of thc Ii~nd; 

(c) by [hc aitacl~nlent and sale of [he defaulter's immovable property. 

.cr 63. The form and contents of the notice of demand and the officers by 
demand. whom such notices shall bc issued shall bc such as may bc prescribed. 

Distrain1 64. ( 1 )  Thc distriiinr and sale of the movable property of a dehulter shall 
be made by such ofiicers or class of officers in such manner and i n  

or movahlc 
property . accordance with such procedure, as may be prescribed. 

( 2 )  Nothing in sub-section (1) shall bc deemed to authorise lhe 
distraint or sale o f  any property which, under the Code of Civil Procedure, 
1908 is exe~npt from altachrncnr or sale i n  execution of a decree or of any 
articlc ser aside exclusively for religious use. 

suit or 65. (1) When~l~cCollectorisofopinionthattheprocessesreferredtoin 
clnuscs (a) and (b) of section 62 not sufficient for the rccovery of an properly. 
arrear, he ]nay , i n  addition to or insread of any of rhosc processes, cause the 
land in respcct of which such ainrear is due to be attached and sold in the 
prescri bcd manner. 

(2 )  The Collcctor may also cause the right, title and interest of the 
defaulrer in any other immovi~ble property to be similarly attached and sold. 

Noticeof 66. ( 1  Before effecting  he salc of any land or other immovable 
salc. property under t h e  pt.ovisions of this Chapter, the Collector or other 

officer empourercd in this behalf shall issue such nolices and proclamat~oi~s, 
i n  such form, in such manner and containing such particulars, as may be 
prescribed; Ihe notices and proclamalions shall also be published in such 
manner as [nay be prescribed. 

(2) A copy of cvery nolice or proclamation issucd under sub-section 



(1) shall be sewed on the defilul ter. 

67. All sales of properly. movable or ilnmovnbte. under this Chap~er shall be Salc to bc 

by pub1 ic auction held i n  accordance ivi rrirh such rules as may be prescribed. by auction. 

68. No officcl- having any duty to pcrform i n  connection with  any such p ~ ~ 1 ~ i ~ i ~ i ~ ~  
sale and no person cmploycd by or subordinate to such o f i c e r  shall, either lobidat 

auction. 
directly or indirectly, bit1 IOT or acquire any property except on behalf of thc 
Government. 

69. Pel-ishablc articles shall be sold by auction with the leas1 possiblc Saleor 
delay and such sale shall bc finally concluded by the officer conducting the perishables. 

sale. 

70. Every sirlc of propcrcy, movable or immovable, under the pi-ovisions of 
this Chaptet-sliall, as far as may be p r a c h b l e ,  be proportionate to thc amount bc excessive 

oP the arreiir of land rcvenue to be recovered together wilh the i ntcl-cst tlicrcof 
and the expcnses of attachment and side. 

7 1. In ill1 cascs of sale of immovable property, the party who is dcclared to Dcpcbsil hy 
be the purch;lscr shall be required to deposil immedi;~rclg 25 pcr ccnt of thc ~ ~ ~ ~ , ' . ~ I r l r  

amount of his bid, and the balance within fiftccn days of the date of sale. prupcrty. 

72. ( 1) In  dernulr of the paylnenr of deposit rcferrcd to in section 71 [he Failure 

property shall be put up for resiile and tllc cxpcnscs incurred in conneciion n'"k"dcpu"il. 

wilh the first salc shall be borne by the deCau1ri11: bidder. 

(2) In dehult of payrncnt o I  thc balance of the hid amount within the 
period prescribed in section 7 1, thc dcposit nfrcr defraying therehorn [he ex- 
penses of thc salc shall bc foi-fci tcd to the Governn~ent ant1 the property shall be 
re-sold. 

(3) Where the proceeds oFrhe resale are lcss than thc pricc bid by such 
defaulting puichaser; the difference shill1 olso be ~rcovcn~blc  from l i i~rl in thc samc 
manner ils an arrear of land rcvenue. 

73. Wherc immovable properly has been sold under lhis  Chapter, the Setting aside 
default, orany pcrson owning such propel-ty or tlolding an jnteresl [herein, may at 5aIc. 
any time, within thirty days of [he dare of sale or within such further period not 
exceeding thii-ty days as thc Col1ccto1- may for sufficienr cause allow, apply in [he 
prescribed manner to the colleclo~. io have the sale set asidc - 



(a) on thc groundolsome inaterial irregulariry or mistake 
01. fraud rcsulting in substantial loss ol-iujury LO I~ini ,  or 

(b) on his dcposiling in the Collector's oi'ilce the amount of 
thc ;ll-l-ear specified in the p~vclarnation of sale, the cosr 
of the sale and for payment ro the purchaser, a sum equal 
10 5 pcr cent. of the purchiisc mony. 

Uoniirmalion 74. I f  on I he  expil-ation of thirly clays frotn the date of sale oP any  
or salc. immovable properly or o f  the f~~t-ther period, i i  any, nllowcd under section 

73, IIO application has been made for setting asjtle thc salc, or i f  any such 

npplicnlion has bccn made and rejcctcd, the Collector shall makc an 01-dcl- 
conlirming thc sate unless, ior reasons to be recorded, the Collcctor scts 
aside the salc notwithstanding that no application thereroi- has been ~nrtdc. 

Rtrunds. 75. (1) Tl ic Collector shall order lhc rcfuud and paymen! to lbe purchaser, of - 

(a) the amounts deposited by him under section 7 1 ; and 

(b) the sun1 equal to 5 per cent. of the purchasc Inoncy 
deposiled undcr c1:iuse (b) or secrion 73; 
if the sale is no1 coi~finncd or is set aside. 

( 2 )  Tl~c  Collec~or shall ordct- the r-erund and payment of all the 
moneys deposited under clause (b)  of sec~ion 73 to t11c person who nude  the 
deposit, i T  the sale is confirmed : 

Provided [hat thc Collecrol. may sct off thc whole w any par[ of any 
such moneys against ilny arrears of land  revenue or any  other slrrear 
rccovcrable as an iu.1-ear aC land revenue, which may be outstanding against 
rhc pcrson who made the deposir. 

Cerlificate of 76. When ;i sale held utldcr this Chiip~e~. is conlim~ed, thc Cotlec~or shall put rhc 
purchase. person declared to be the purchaser in possession of the property and shall grant 

him n certiiicarc in the prescribed form to [tic effect [hat he has purchased rhe 
property spcciticd therein, and such ccrtific;utc sl~nll be deemed 10 be a valid trans- 
fer of such property. 

*pplirrriafl 77. The proceeds of thc side of my proprty under this Chapter shidl be appl icd 
or prmccds 
or salc. in dcftnying thc expenses or the salc which shiill be de~ern~inetl in the prescribed 

manncr and thc balance shall be applicd to the paymen1 or the arrears on account 
o i  which 111e sale was hcld, and the suinplus, if any shill1 bc paid to the person 
whose PI-opercy has been sold. 



78. The person who has purchased any land to whom ii certificate of 
or ccrliticd 

purchasc has bccn gran red shall not be liable for the land revenue in respect oi the purcllLscr. 

land for any period prior LO the date of the sale. 

79. When the crop of any 1a11d or any portion of the samc is sold, Precautionary 
measure in mortgaged 01- otherwise disposcd of, thc Collector may, if hc thinks i t  cerlain case. 

necessary, prevent iLs being removed from the land until lhe dem:ind for the 
current year i n  respect of thc said land is paid, whcthcr the date fixcd for the 
paymenr o i  rhe same has arrived or not. 

Rccevcry uT 
80. The following moneys may be I-ecovel-ed under this Act in thc same oulcrpublic 
manner as an arrear of land revenue, namely :- dcnim& 

(a) rent, fees and royalries due to the Government lor use or 
occupation of land or water o r  any product of land; 

(b) all moneys falling due to the Governmenr under any grant, 
lcasc or conlract which provides thar [hey shall be recover 
able as arrears of land revenue; 

(c) all sums declared by [his Acl or any other law for the 
time being in force to be recoverable as an arrear of land 
revenue. 

Cliapler VIII  -I Procedrrre of Revetr {re Officers : Appeals atld Revisiotls 

8 1. ( 1 ) A rcvcnuc officer, while exercising power under this Act or any Revenuc 
OFticcrs to othcr law for the time bein: in foi.ce lo inquire into or to decide any bccourb. 

quesrion arising for determination bctwccn tllc Government and any person 
or between p;~rlies to any proceedings, shaIl be a revenue court. 

(2 )  Nothing in this Act shall be deemed to lirnit or othcrwisc affect 
the inherent power uT [he revenue court to make such orders as may be 
necessary for thc crlds ofjusticc or to prevent thc abusc of thc proccss of thc 
revenue court. 

82. Except for rcasons to hc recordcd i n  writing, no revenue officer shall Placeof 
inquire into or l ~ c n r  any case at any place ourside the local limits of his hearingm 

jurisdiction : 

Provided thar a su b-divisional officer may inquire into or hear any case 
at the headquarters of thc district to which he is appointed. 



Po~vcr lo 83. All revcnue officers and persons acting uncler thci r orders may cn ter upon 
unter upon 
,,dsuweg' and survey any land and demarcate boundarics ;~nd do all otl~er ilch necessary 
Innd. for the purposc of discharging their dur ies under this Act or any olher law for lhe 

lime being in force and i n  so doing, shall cause no more dkirnage than the cil-cum- 
stances of rhe case may require. 

I'owcr in 84. ( 1 )  The '\State Government] may transfer any case or class of cases 
transfer 
casc.5. arising undcr this Act or any olher law for the l ime bcing in force from any 

I-evenue olficcr to any othcr revenue officer con-rperent LO deal with i t .  

(2) The Collector or a sub-divisional officer may uansfer ilny case 
or class of cases arising under [his Act or any other law for the lime being in 
force for inquiry or dccision from his own file or from the File of any revenue 
ofricer subordinate to him to rhe file of any  other revenue officer subordinate 
lo him cotnpztenL lo deal with such case or  class of cascs. 

130ivcrtolake 85. ( I )  Every revenue olficer not lower in rank than a circle officer 
evidunteg acting as a revenue court shall havc power to lake evidcnce and to summon 
s m o n  
tviinescss, any person whose allendancc he considers nccessary, eilher as a party or as a 
elc. wilness or to produce any document, for the purpose of any inquiry which 

such oft iccr is  leylly empowered to milke and all persons so summoned 
stiall be bound to attend eithcr in person or by an authoriscd agent as such 
officer may direct, and to produce such docurnenls as may be required. 

(2) Evcry sunlmons shill1 be in writing, signed and sealed by the 
officcr issuing it and shi~ll  be in such form and bc served in such manner as 
may be prescribcd. 

" o m ~ e l i n ~  86. I f  any person on whom a summons to altend as witness or to produce allendancc or 
wiln~fwes. any docurnznt has becn served Fails to comply with the summons, the officer 

by whom thc sunlmons has been issued under secrion 85 may - 

(a) issue a bailable wnrrent of arrest; 
(b )  order hinl to furnish security for appearance; or 
(c) impose upon him a fine not exceeding rupees twenty. 

Hcaringin 87. (1) If ,  on the date fixed for hearing a case or proceeding, a revenue 
abscncear officer finds that a summons or notice was not served on any pany due to the m. 



Czlilure of the oppnsitc pai'ly to pay  he requisite process fees for such service, 
thc case or proceeding n a y  bc dismissed for default o i  payment uf such 
process Cees. 

(2) If any party to a case or proceeding before a revenuc ofticer does 
not appear on the dnte f ixcd for hcaring, the case may be heard and 
determined in his absence or may be dis~nisscd for dcfault. 

(3) The parry agni~ls~ who~n any order is  passcd under sub-section 
(1 )  OF (2) may apply, within thir~y days f~ .on~ \he  dnte of sucll ordcr, to have il 
sel aside on the ground iha! he was prevcntcd by sufficient cause from 
paying the requisi tc process rees or from ;ippeilring at the hearing ; and the 
revenue of ikcr  may, aller notice to the apposite party and after making such 
inqi~iry as hc considers necessary, set aside the ordcr passed. 

88. ( I )  A revenue officcr [nay, from time to lime, for reasons to bc Adjnurnn~cnt 

recorded, adjoui-n [he heilring of it cnsc or proceeding before him.  of hearing. 

( 2 )  Thc date and place oi'vn adjourned hearing shall be intimared at 
the time of the adjournment to such of rllcpartics and witnesses as are present. 

89. A revenue ofliccr may direct [he parties to pay the cost incurred in any Puwcr loorder 

case bcfore hinz and illso apportion thc cost among the parties in such pdy''C"t 
uf costs. 

manner and to such exlent as he may think f i t .  

90. Where any order is passcd under this Act direcling any person to useor 

deliver possession of land or direc~ing the eviction of any person from land, 
such order shall bc cxccutcd by lhe conlpetent authority i n  such rnanncr as 
may be pihescribed and i t  shall be lawful FOI. such authority, in accordance 
with rules bc prcscribed, to rake such nuthorily, in accordance with mles to 
be prescribed, to take such sleps and use or cause to be used such forcc as 
may be ineasonubly necessary for securing comp1iance with the order. 

9 1. All appearances befure. applications to, and acts to be done before, any APPcarallccs 
krorc and 

revenue ofiicer under this Act or any other law for [he Lime beins in force 
may be made or done by purl ics themsclvcs or by their authorised agenls or lo rcvcnue 

officers. by any legal practitioncr : 

Provided that any such appearance shall, if [he revenue officer so 
dirccrs, be n~ade by [be party in person. 

-m 



Currectioll 92. Any rcvenue officer by whom an ordcr was passed in a case or 
of error or 
omission. proceeding may, eirhcr on his own morion or on the applictltior~ of a party, 

correcr any crror or omission no1 affecting a maierinl p;lrl of the case or pro- 
ceeding, after such notice to [he parties as he may consider ncccssary. 

~ p p c a ~ s .  93. ( I )  Save as otherwise expressly provided, an appeal sl~nll be Irom 
evcry original order passed under this Act - 

( I  if suc 11 an order is passed by an officer subordi nn te to the 
sub-divisional officer, ro dle sub-divisional officer; 

(b) if such an order is passed by the sub-divisional ofticel; LO 

thc Collecror; 

(c) if  such an order is passed by the Collccto~; to the Slate 
Government; 

(d) i f  such an order is passed by an assistant survey and 
settlcmeni officer, to the survcy and settlement officer or to 
3 rcvenue oficer no~ilied by the Slate Government in lhe 
Official Gazctte ro be the appellate authority; and 

( e )  i f  such an order is passed by a survey and sert1etnent 
officer, to the directoinof ser~lcnlent and land rccords or LO a 
revenuc officer notified by lhe Statc Government in the 
Official Gazette to be r l le appellate iluctioriry. 

(1) a second appeai shall lie against any order passed in firsr 
appeal - 

(a) if such an order is passed unde~. clausc (a) of sub-section 
(11, to the Srate Government; 

(b) if such an order is passcd under clause (b) of sub-section 
( I ) ,  to the State Governmenl; 

(c) ifsuchanorderispasscdunderclause (d)of sub-section 
( I ) ,  LO thc director of settlement and land records or to a 
rcvenue officcr notified by the S~ale Government in the 
Official Gazette to be the sccorld appellate authority ; and 

(d) if such an order is passed under clause (e) of sub-secrion 
(I), to the Stare Govcrument. 

Lin~iltltion 94. (1) No appeal shall lie - 
of appeals. 

(a) in the case of a firsr appeal, aher the expiry 01 thirty days 
from the date oirhe order appealed against ; and 



(b) i n  rhe ciae of second appeal, after  he expiry of sixty days 
from the date ofthe order appcaled against. 

(2) In  computing 111e above pcriods, thc time required to obtain 
co l~ i cs  of the order appealcd against shall be excluded. 

95. Statc Government ot- thc Collector may, at any time, eithcr on his own Revision. 

motion or on the irpplication of any party, call (or the records of any 
proceeding bcfore any revztlue officcr subordinare to him for rhe purpose of 
satisfying hi~nsel F 9s to the legality or thc propriety of any ordcr passed by 
such revenue officcr, and inay pass such older in reference thereto i\S he  
thinks f i t  : 

Provided that he shall not vary or reverse any order affecting any right 
berween private persons wi thclut having given to the pnrtics interesled notice 
to appear and be hcard. 

9G. ( I )  A rcvcnueof l ' ioern lay ,e i theronhisownmot ionoron~he  Rcviewol' 

application of any party interested, review any order passed by himself or by "rdcrs. 

any of his predecessol-s-in-officc and pass such order in reference thereto :IS 
he  thinks f i r :  

Provided that a revenue officer subordinale to the Collector shall, 
before reviewing any order urldcr this secrion, obtain the permission of the 
Collector and the Collector stiall, before reviewing an order passed by any of 
his predecessors in of+icc obtain the permission of the '[State Government.] 

(2) No ordet- aff'ccting any question of right between private persons 
shall bc reviewed except on the application of a party to the proceedings or 
except after notice to thc other p a r ~ y  and no application for the review of 
such older shall bc cn tertainerl unless i t  is madc within ninety days from the 
date of thc 01-der. 

(3) No ordcr shall be reviewed cxccpt on the following grounds, 
namely :- 

( i )  discovery of new nnd i ~nportanr matter of evidcnce; 
( i i )  some mistake or error apparent on thc face of the record; or 
(iii) any other sufficient reason. 



(4) For the purpose of th is  section. [he Collector shn l l  be deemed to be the 
successor-in-office of any revenue officcr who has left the district 01- who has 
ceased to cxercise powers as 21 revenue officcr and to whomthere is no successor 
in the dish-jut. 

( 5 )  An order which has been dealt wit11 in appeal or on revision shill1 
ilot be revicwed by any of i ce r  subordinare to [he appclli~tc or revisional 
aurhoriry. 

Slay or 97. (1) A revenue olficer who has passed any order or his  successot. in 
office may, at any time before the expiry of the period prescribed ior appeal, 

olardcrs. 
direct the slay of such order for such period as he 111inks fit provided [hat no 
appeal has beet1 filed. 

(2) Any authoriiy beforc whom a case is pending in appeal or 
revision may direcl the slay of execution of the order appealcd from or under 
revision for such period as i~ may think fit. 

(3) The I-evenue officer 01. other authority directing such stay of 
execulion of any order. may impose such conditions, or ordcr such security to 
be fui-nished, as he or it may rhink fit. 

Polver 10 98. ( 1  Thc '[State Government] may, by notification in the Official 
make Gazerre, make rules for carrying out the putpose of lhis Part. 
rules. 

(2)  In particular and without prejudice to the generality of the 
foregoing power, such rules may provide for - 

(a) the manner of appointment 01 revenue officers, survey 
ofticers and settlenlent officet-s, and other village officers 

and servants, their powers and dutics, the official seals, if 
any, to be used by them and ihc size and description of the 
seals; 

(b) the Collector's powers of superintendence and control over 
other officers: 



(c) the o ftyccrs who s I IOLI  Id hear and decide dispu tcs regarding 
ihjgh~s in or over any propcrty claimed by or against the 
Govem~lienr and the procedure to be followed by [hem ; 

(d) the disposal of Governnlent lands by assignment or grant to 
individuals or to public purposes and the terms and conditions 
subject to which such assignments or grants may be made; 

(e) the prescwation and disposa[ of rrees, brush wood, junglc and 
othcr namral products on Gove~nmet>t land and the recovery 
of the value of irees or olher naiural product unau thoriscdly 
appropriated by pel-sons; 

( Lhe procedure for summary eviction of trespiissers on 

Gove~nment land; 

(g) [he alrerarion and revision of h e  Iamd revenue in c;tm of idluvion 
or diluvion or of diversion of land for purposcs othcr than 

agriculture : 

(h) h e  p i r  of pernlission to useagricul turd Iamd for non-agricultural 
purposes; 

(i) the clete~mination of addi tional rates for use of water; 

(j) ~ h e c u ~ u m s ~ c e s  in which remission or suspension of revenue 
may be made and the rate of such remission or suspension; 

(k) the foim of receipt for payment of land revenue; 

(I) lhe conduct of surveys and settlements of land revenue; 

(m) the manner of eslirnating the cost of cultivation and other 
expenses in relation to the inquiry into profits of agriculture; 

(n) the division of survey numbers into sub-divisions and the 

assessment of sub-divisions; 

(0) the statistical, fiscal and other records and registers to be 
prcpared and maintained under this Pan; 

(p) the manncr in which thecosts and expenses incidental to revenue 
survey or the construc~on, repair and maintenance of boundary 
marks shall be detennined and apportioned between persons 
who are liable to bear the same; 
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the fixing, const~uu~ion, laying out, mainlenance and rcpt~ir 
of boundary marks, and thc setlle~ncnt of dispu tcs relating 
thereto; 
the division of arcw illto u n i ~  for determining h e  rcvcnue-]ales 
and h e  prepararion of the [able of revenue-rates; 

the prcpal-alion and the preli rniniu-y and f inal pl~blication of 

the record of rights and the lablc of revenue-ratcs; 
the healing and disposal of objec~ions to any entry 01-o~nission 
in the table of revenuc-rates, h e  rccord of rights, and the ~-egistc~- 
of muutions; 
thc manner and exlent of alteration or rcvision oirevenue- 
rates durins the telin of scrtlement; 
[he correction of honii fide errors and nusrakes in the rev enuc 

records, registers and maps preparcd under lhis Part; 
the manner in which the average yield oicrops of land shall be 
ascenaincd ; 

thc manner of holding inquiries by revenue office13 under this 

Par[ ; 

the application of the provisioh of the Codc ofcivil Pimocedu~-e. 
1908, to cases and proceedings bcfore a cevenuc couri ; 
the form of sumrnor~s and orher PI-messes, noticcs, order and 
proclamations to be issued or made b.y revenue officers and 
the lnanner of their servicc; 
the procedure lor lhc attachmen1 and sale of property and the 
contilmation and rhe seuing aside of illmovable pl-operzy undcr 
Chaptcr VII; 
thc mnnnzr of publicn~ion of  notices and proclamalion of 
alrachn~ent wd sale of propel-~y; 
the manncr i n  ~ r ~ h i c h  thc cost i ~ n d  expcnses incidenlal to the 

a ttilchn-rc~~t and sale of propeq shall bc determined; 
[he Innnner of payment of dcposi~ and of the purchasc 
nluney of properiy sold for arrears of land revenue; 

the circumstances in which precautionary measures for securing 
the land rcverluz under scctio~~ 79 may be taken; 

[he prtlcedure for I he rransfcr of cases from one revcnue 
otKcer LO anothcr; 



(gg) the manner  of preierrin~ appeals or applications for 
revision or rcview, the ducuments to accompany the 
memorandum or appeal ur such application and the fee, if 
any, lcviable therefor; 

m) the grant of  certified copies and the paymenr of fees for 
inspect ion and grilnt of cedi Led copies of revenue records 
and register ; 

(ii) lhe mode of execution of  any orders directing any person 
to deliver possession of land or to be evicted irom land, 
including the use of force for securing compliance with 
such order ; 

Cjj) any other matter which is to be or may be prcscribcd. 

PART III 

CI~apter I X  - Rights of raiyats irl lai~d 

Right  or 
raiyals. 

99. (1) Fur the removal of doubls, it is hereby declared rhal subject to 
the other provisions of [his Act,- 

(a) the righrs of a raiyat  i n  h i s  land shall bc permanent, 
heritable and transfcrablc ; 

(b) the raiyat shall be enritled by himself, his servants under- 
raiyals, agenrs or other representatives to erect farm 
buildings, construct wells or tanks or make other 
improvements thereon for the belter cultivation of the land 
o r  its convenient or profitable usc ; 

(c) the raiyat is entitled to plant trees on his land, to enjoy the 
products thereof and to fell, utilise or dispose of [he timber 
of any [rees on his land. 

(2) Nothing in sub- seclion (1) shall enritle a raiyat ro use his land 
to the detriment of any adjoining land which is not his or i n  con~ravention of the RcscrvaLion 

of land for provisions of any other law for [he lime being in rol-ce applicable to such lands, personal 

cultivation. 
100. (1) Every raiyat who, at the cornnlencenlent of this Act, owns land 
in excess of a basic holding shall be entitled to apply to rhe competenl 
author- ty for the resewat ion for his persor~al cultivation or any parcel or parcels of 
his Iand leased to under-raiyats. 
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(2) Every application under sub-section (1) shall be in rhc p~esc~ibed form 
and shall be madc in rhe prescribed manner within a period oC one ycar from the 
con~n~encement  of this Act. 

Expla~talion - In the case of a person under disability, the applicilt ion shall be 
made by his guardiilt~ 01. his authorised agent, as the case may be. 

Procedure for I0 1. ( 1 ) The ctlnlpetent authority shall, on ;in application made undcr 
reservation(1r seclion 100, issue [lotice togcthcr with a copy of thc npplication to cach of the 
lands. undcr-rili yn~s  holding land h-om 111e applicant requiring the undcr-rsliyat lo 

submit I ~ i s  objections, i f  any, wilhin a period of niue~y days from the date of 
sel-vice of such notice or within such further pcriod as the competent 
authority may allow. 

(3) An under-miyat 011 whom a noticc has been served undcr sub- 
section ( I )  shall Cur~tish to the cornpetcnt authorily within the period 
aforesaid details of lands owncd by him or held as under-raiyat of any othcr 
rniyat and of lands which hc sclects lor retenlion by him. 

(3) The competcnt authuriry shall, aftcr considering the objecrions 
aud the details, if any. furnished by the undcr-raiyats and alLer making such 
inquiry as i t  may consider ncccssary, determine the land or lands, not 
exceeding the pel-missi ble lirni t, which in its opinion having regard ro all the 
circumslances of the case may bc rcserved for personal cultivation of the 
raiyat and the lands which each of his under-raiyats may bc allowed to retain. 

"Permissible 103. (1)  In secrion 101, "permissible limit" means an area of land which a 
l in~if" delined- raiyat inay resurnc from under-raiyats tbr l~ersonal cultiva~ion, that is to say - 

(a) in the case of a person under disability, '17.20 standard 
hectares ; ] 

(b) inthecaseoianyotherpcrsonwho- 

(i) owns a basic holding or less, the entire arca owned by him ; 

( i i )  owns more than il basic holding but not exceeding a family 
holding, one-half of the area leased to under-raiyats or the 
area by which the land under his pcrsonrtl cliltivation falls 
short of a basic holding, whichever is greater : 



(iii) owrls n1ol-e rhan a family -holding-- 

( I )  i f  he has no land, 01- any land which is less than a family holding, 
under his personal cul~ivation, one-hidf or !he area lcascd to under-raiyars 
but no1 exceeding the area by which lirnd i~ndec his pcrson;ll c u l ~ i v a ~ i o n  Palls 
short of a klmily holding, providcd t l i ;~t  the under-raiyat is left with no1 less 
than ;('basic holding and providcd f'urtt~el- that a raiyat shall in  any cilse be 
entitled ro rcsume an area by which land undcr his personal cultivation falls 
short of il biisiu holding; anrl 

( 2 )  i P  he has a family holding or ~norc under his personal cultivation, 
the area leased ro under-1-aiynts but n o t  exceeding the area by which land in 
his persorli~l cultivution L~lls short of ' [7.20 stand;~l-d hecteres,] provided 
t h a ~  the under-raiyiit is lel't wilh not lcss than il family I~oldins. 

x p a t a t i i  - For thc pillpose of deteimining the pcr~nissi ble limit of ;i raiy ar 
under this sub-section. :my nun-resun~ablc: land which hc may hold as an under- 
raiyat shall also bc takcn into ilccounl. 

(2 )  Notwithstandit~g ; ~ n y ( t i i n g  contained i n  sub-secrion ( I ) ,  an 
undcr-raiyat who under any Iiw, cusrom or usagc is not liable io eviclion at 
the commencement of this ACI on the ground that the land is I-equired for 
personal cultivation, shall in all cases be lei[ with a basic holding or the land 
actually held by him, urhichever is less. 

(3) Any transfcr o f  land made on 01. arrel- (he 10th August, 1957 shall 
be disregarded in computing the permissible limit. 

103. In  thc case of ;I raiyal who at thc cofnlllcnce~nent of [his Act docs not [and d~~~~~~ 
own land in excess ul;,  basic holding, all 1:lnds uwned by him and hcld by 'Uhl"''"''d 

fur pcrsrlnill 
under-raiyats iht such commencelncnt shall, subject 10 the provisions or sub- cullvalion in 
section (2) of section 102, be dcc~ned to hiive been reserved for his personill ,,,,,. 
cultivalion. 

Explarration - Any tl-ailsier of land made on or aftcr the 10th Au~ust ,  1957 
shaIl be dircgardcd i l l  deler~nining the c x t c ~ ~ r  of land orvned by a raiyar at the 
comnlenccmcn t of this Acl. 

I .  .TI~~.\ I~I I I ILY~ 6~ TLR LM ( S t ~ o ~ t d  A I I I ~ V I ~ ~ ~ L . I I O  t i ~ , f ,  1974, \\:t,.J ?K.?./974, 



Non-mum- 104. The competent authority shall declare every land which, under 
sub-section (3) af section 101, an under-raiyat is  allowed to retain to bc the 
non-resumable land of the under-raiyat. 

Right to 105. (1) Subject to the provisions of this Act, a raiyat may lease out his 
lease. land to anothcrperson on such rent not exceeding the nlaxirnum rent referred 

to in section I I I as may be agreed upon becwccn him and such person. 

'((2) Notwirhstanding anything contained in i lny contract, every lease 
of agricultural land of a raiyat made arter the commencerncnt of this Act on 
condi~ion of payment of rent in cash or kind or delivery o i  a share of the 
produce sh;ill be deemed to be a lcase in perpetuity not terminable otherwise 
than under the provisions of this Act" ; 

(3) In  respect of  any lease made after the commencement of thc 
Tripura Land Revenue and Land Reforms (Second Amendment) Ordinance, 
1974 a raiyat who Is a person under disabili~y, on the cession of the disability 
in the manner laid down in the Explanation to sub-section (3) of section 118, 
may, by giving the under raiyal thrcc months' notice i n  writing beforc the 
expiry of any yew, temlinatc the tenancy if thc raiyat requires the land bonafidc 
for personal cultivation by him.] 

Land kit 106. (1)  Where the Collector is satisfied t h a ~  any land has remained 
uncurlival~d. uncultivated for a period of not less than '[one year)] otherwise than in 

accordance with rules made in this behalf under this Act and that i t  i s  
necessary for the purpose of ensuring Ihe full and efficient use of  the land for 
agriculture to do so, he may afler making such inquiry as may be prescribed 
lease out the land in accordance with the rules made under this Act. 

'[(2) Any lease made under sub-section ( I )  shall be deemed to be a 
lease for two years terminable by giving three months' notice before the 
expiry of any year in case the defaulting raiyat or under-raiyat applies for 
restoration of such land for cultivation : 

Provided that i f  the lessee has made any improvement to the Iand at  his 
own expense, he shall be entitled to receive compensation before he is evicted for 
such improvement as in the opinion of the competent authority is reasonable. ] 

- 

I .  Snh.rrillrrcd by TLH & LR (Sccond A ~ i l s n d n l c ~ ~ f )  Acr. 1975, \\..r.J. 28.2.1974. 
2.  Sictrr~i~lrfcd ibiii. 
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107. ( 1 )  Subject to any ides rhal may bc madc under this Acl, a raiyat may Relinquish- 

relinquish his rjghrs in respect of any land in his possession in favour of rncnL 

Government by ~ iv ing  a notic in writing to the competent authority in such form 
and manner as nlny be prescribed, not less than thl-ee months beforc the close of 
any yew and thereupon hc shall  cease to be a raiyat in respect of that land form 
the year- next following  he dale of noticc : 

Provided rhal relinquishment of only n part of a holding or of a holding 
which, or part of w h i c h ,  is subject to ;in encumbrance or a charges, shal l  not 
be valid. 

(2 )  If any persol1 relinquishes his righls lo a land under sub-scction 
( I ) ,  the way to which lies through other land retained by him, any future 
holdcr of thc land reliquishcd shall be entitled lo a right of way through the 
land retained. 

Certain restrictions on thc rights of transfer for the proteciion of the interests 
of the Scheduled Tribes. 

107 A. The pl-ovisions of this Chapter sh;~ll apply to villages and ~ehsils as speci- Applimtion o!' 
fied in the Second Schedule and h e  mansfer of land in such tehsils or villages shall this Chapler Lo 

Certain areas. 
be governed by the provisions of this Chapter and the rules made thereunder. 

107 B. In this Chapter - Dcliniliuns. 

(a) "family" shall have rhe same meaning as assigned to 
i t  in Chapter XI11 ; 

(b) "land" means land used for agricultural purposes ; 
(c) "landless" means a person who owns less than 0.40 

standard hectare of land ; 

Id) "transfer" includes lease, mortgage with possession, 
sale, exchange or otherwise part with the rights of 
any land, but shall not include gift to any member of 
the family and inheritance. 



Rcslriclion 107 C. Subject to the provisions of section 13 I of this Act any rrans~einof land by 
On a person not belonging to the Scheduled Tribe wilhin ~ h c  village or ~ehsil specified 

in lhe Second Schedule, shall hc void unless such transfer is made in accordance 
with thc provisions of this Chapter. 

Procedure lo 107 D,( 1) If any person not belonging to the Scheduled Tribe at any time 
belouo'vcd intends ro tlrnst'er his land siluatcd within a villagc or tehsil specified in thc 
fbr IransTcr 
uf land. Second Sctiedule, he shall file norices giving parriculars in the prescribed 

fnrm togethein with thc process fee to thc compelent authority for rhe service 
there of on all thc co-shares of such land and all the members of ~ l l e  
Scheduled Tribe owning Iand adjoining such land. 

(2) The competent aurhority shall cause the nolices served on rhe co- 
shai-cs and the members of the Scheduled Tribe I-eferred to in sub-section ( I )  by 
registered post and shall c;luse copies of the noticcs to be affixed on such land and 
in thc oficeof the ctlnlpetent authority. 

(3) If the co-sharer- and the membcr of the Scheduled Tribc as 
refered LO in sub-scc tion (1) intend to purchase such land, they may within one 
month from thc date uf receipt of the notice under sub-section (2) .  apply to the 
competenr authority to purchase such land subject to the ceiling lirnir as provided 
in section LMA.  

(4) If the co-sharcr and the rnembe~. of the Scheduled Tribe as 
referred to in sub-section ( 1  ) both apply 10 purchase, thc former shall have preler- 
ence to purchase such land and i n  casc where there are more than onc such co- 
sharer or nicnlber of the Scheduled Tribe, the co-shal-er or member of the Sched- 
 led Tribe, as rhe case niay be, having the lowest holding shall have prererence LO 

purchase. 

( 5 )  If the cu-sharer and the member of the Schcdulcd Tribe as 
rcfcrred to in sub-secrion (11, fail to apply to [he compctent authority within the 
time specificd in sub-section (3), the cornperenr authority may nftet- 
making such cnquiry as may be prescribed, select n Landless member of the Sched- 
uled Tribe who resides i n  thc vil lage or lehsil where such land is 
situated and who is  ready 10 purchase such land. 

(6) Ilthere is any dispute abour the market value payable for such land, 
either the intending tmnsferor or the intending purchaser may file an application lo 
the competent authority within onc month from Ihe date of rccciptof the notice 
under sub-section (21, for determining rhe market value of such Iand and the 



competent authority shall dcterrnine rhc market value of such land afcer giving 
notices to lhe persons interested and after making such enquiry as may be pre- 
scribed. 

Note :- In the case of a landless member of the Schcduled Tribe selcctcd by 
the cornpeten t aulhority undcr sub-section (3, the period of one monrh shall be 
computed irom thedateof hisseleciion. 

(7) Aftcr receiving the applications under sub-sect ion (3) the 
competent authority shall give notice to h e  applicank to appear beforc him within 
such time as may  be specified in the nolice and after hearing the 
applicants sclect the intending purchaser to purchase such land. 

(8) The selcctcd intending purchaser referred to in sub-section (5) or 
(7), as the case may be, shall deposit with rhe cornpetcnt authoriry the considera- 
tion money claimed by the inrending transferor i f  there is no 
dispute about the market value oisuch land, and in case of any disputei~bout 
the market value of such land, thc considerarion money determined undcr 
sub-section (6), wilhin such period ils may be prescrihd. 

(9) Notwithstanding any thing contained in the Transfer of Property Acl, 4 of 1882, 
1882 and the Registration Act, 1908 regarding transfer of land, on deposir of the 16 uf 1908. 

consideration money as referred to in sub-seclion (8), the 
competent authority shall issue a certificate in the prescribed form to the 
selected intending purchaser declaring him lo be thc trilnsferee of such land 
and on such cerlificate being issued, such land shall vest in the transferee : 
the competent authorily shall also direct t h a ~  the considerarion moncy 
deposired shall be paid to the ~ransfcror. 

(10) Tf thc co-sharer or  the m e ~ n  ber of the Schcduled Tribe as refcrred to 
in sub-scction ( 1 )  does no[ apply to purchase such land in response to the nolice 
given ro him by the co~npelen t au tthority under sub-section (2), w irhin the time 
specified in sub-section (3) and i f  the selecled intending pui-chaser fails to dcposit 
[he consideration money under su b-seclion (81, such co-sharer or mcmher of the 
Scheduled Tribcs shall forfeit his right to purchase such land and rhe intending 
transferor shall be entitled to transfer such land to any other person : 

Provided that if the selected intending purchaser is a member of the 
Scheduled Tribe and j f  hc is not in a position to purchase such land 
immediately, the State Government may purchase such land and subsequently 
transfer the same lo him on paymen1 of consideration money in the manner pre- 
scribed. 



Penalties. 

Inlcmst 
of undcr- 
raiyais. 

Right lo 
create a 
~nortgagc 
or cIiargc 

1 07 E.(l) If any transfer of land is madc within Ihe village or tchsil specified in thc 
Second Schedule in contravention of the provisions of this Chiipter, any Revenue 
Officer special1 y i~ppointed for t h e  purposc by the State 
Governn~ent by notification i n  the Official Gazettc, rnny a1 his own mo~ion 
or on applicatior~ made to him in this behalf and after giving the transferee an 
opportunity of bcing heard, by an order in writing, eject the transferee or any 
other pcrson claiming under him from such land and take possession of such 
land. 

(2) The right, litle and interest of the transferor on land in respecl of 
which order has been passed undcr sub-section ( I )  shall vest in thc State 
Governrncnt.] 

Cltnpter X - Riglt ts of rltider-raiyats 

108. ( I  ) The interesr of undcr-raiyat in any land held by him as such shall 
be hcritable but, save as otherwise provider1 in this Act, shall not be 
1ransCerable. 

(2) No undcr-raiyat shall be evictcd from his  land except as 
provided in this Act. 

109. It shall be lawful for an under-raiyat to creatc a sirnple mortgage or a 
charge on his interest in the land leased to him, in fi~vour of the Government, 
'la cooperative society, a bank or such orher instiludon as may bc notified in 
the Official Gazette by the State Governmenr] in consideration of tuny loan 
advanced to him 'Iby the Government or, as thc case may be, by a coopera- 
rive society or a bank or an instirution]; and i n  the cvcnt of his making de- 
f a u l ~  in the repaymenr of such loan in accordancc with ih terms, i t  shall be 
Iilwfill '[for the lender] to cause his interest in Ihe land ro bc attached and 
sold and the process applied in payment of such loan. 



'[Explanation - lo   his section,  he exprcssion 'a bank' means - 

(a) a banling cunlpany as dctincd in the Banking Regularion 10 o i  1949. 

Act, 1949 ; 
22 of 1955. 

(b) the State Bank uC lndia as constirutcd under the Sta~e Bimk 
of lndtn Act, 1935 ; 

'[(bb);, subsidiilt-y Bilnk ;is rlerined i n  t h c  State Bank of 38 '"'. 
(Subsidiilry B;~nks) Act, 1959 ;] 

(c) ih currespunding new bank consti tutcd under the B a n k i n s  nr 

Companies (Acquisition and Trnnsfer of UndeHaking) Acl, 
1970 ; 

(d) ~gro-lnduslries Corpol-at ion : 
(e) [he Agricu11ur;ll Refinance Corporation consritutcd under 10 of 1963. 

 he Agihiculrurnl Refinance Corporation Act. 1963 ; 
(0 I he Agriculrunil Fi~ia~lce  Corpol-ation Liniitcd, a company I or 1956. 

incorporared under the Cornpanics Act, 15156.1 

' [109A.[~ shall be IvwCul for an under raiyat who i s  pcrson under  Lcascofland 

disabili~y LO lease Land fl*.on~ year to year nor bcyond rhc year i n  w h i c h  the byunder- 

disability ceiises i l l  the mantler laid down in the Explanation to sub-scction raiyal lo 
be legal. 

(3) of sec~ion 1 18.1 

1 10. An under-l-aiyat ~n;~y ,  wit11 the permission in writing of the raiyat, or if Right tu~nakc 

pernlission is refused without sui'licienr reason or is not given within two inl~mvcmcn!- 

months, aftcr obtaining thc ordcrs of thc conipetent aulhorily in [he prescribed 
manner, make at h i s  own expense any in~provemenr lo the land held by him, 
but shall not become liable the State Govc~.nrne[it pay a h ighe r  rate oi l-en~ on 
account of any increase of production or any change in the na1ui.e oP the crop 
raiscd, as a conscqucncc of such improvement. 

111. Thc rent payable by an undcr-rai yat in respect or any land held by him ~ ~ 1 1 ~ ~ 1 1  

shall nor exceed - rent. 

(a) where the rent is payable in kind as a share of the produce 
one-rourth of the produce of such land or its value 
esrin~ated in Ihe prescribed manner i f  plough cattle for the 

I .  Sirb.r~i~rrfr,rI hy T1.R & 1.R (Srror~rl Arrrrrl~lr~rort) Arr,  I Y 74, rl:r'.J. 28.2. 1974. 
2.  111set.lvrl /I! I I I ~ ,  T1.R ~t 1.R (Third , I I I I P I I ~ ~ N I C I I I  Act. 1975. 1r.r.J. 27.2.197.7. 
J. S i r l s ~ i ~ r r f r r l  h!. T1.R CC 1.R (Sr'cor~rl Arrrcrlclr~~c~rr) Acr. IY74. w.r.J. ?8.?.197.1. 



Detcrmina- 
t ion of the 
fixed 
produce 
rent. 

Pq'lncnl 
or rent 

Hrasunablc 
rcnt. 

cultivation of such  land is supplied by the raiyat and 
one-Iil~h of such produce or its value as so eslimated i f  
plough carlle is no1 supplied by thc miynt ; 

(b) in any other cnsc, four  times the Iiind revenue payable in 
respect of the land. 

' [ I  I 1 A-Whcrc thc rcnt i n  kind payable by an under-raiyar i n  rcspect of any 
land i s  a share of Lhe produce, thc con~pctcnr a u t h o r i t y  shal l ,  on 
application, convert such renr inlo fixed produce rent cquivalcnt to such 
quantity of the normi11 produce of such land as dctcrmincd in t l ~ c  prescribed 
manner.] 

112. (1) The rent payable by an under-raiyai shall, subject to the 
provisions 01 section I 1 I ,  be the rcnt :!greed upon between him and [he raiyal, 
or where there is no such agreemenl, the reasonable rem. 

(2 )  The rent shall bc paid at such times and in such manner as may 
have been agreed upon, or in the absence of such agreement, as may be 
prescribed. 

1 13. ( 1 )  The co~npetenl aulhoricy may, on application rnadc to in lhis 
behalf by the raiyat or the under-inaiyat, determine thc rcasonablc rcnt for any 
land. 

(2) The form of applica~ion under sub-section ( I )  and the procedure 
to be followed by the competent authority shall be sucl~ as may be prescribed. 

(3) In determining the I-easonable rent, rhe conlpelent authority shall 
have regard to - 

(a) the rental value of lands used for similar purposes in the 
locality ; 

(b) the profits of agricullure of similar lands in the locality ; 

(c) the price of crops and con~modities in the locality ; 

(d) the improven~ents, j i  any, made to the land by rhe raiyat or 
the under raiyat ; 

(e) the land revenue payable in respect of land ; and 

(0 any other factor which may be prescribed. 



(4) Where the reasonable renr for any land has becn determined 
under this sec~ion. Ir shall not be altered for a period of five years excepr on 
any of the following grounds, namcly :- 

(a) that the qualily of the land has deteriorated by flood or 
other natural causes ; 

(b) that there has becn an increase in the produce of the land 
on account of improvements made to i t  at the expense of 
chc raiyar ; 

(c) that the extent of land has been altered by more than one 
acre by i~lluvion or dilluvion ; 

(d) that the Land has bcen partially or wholly rendercd unfit for 
cuitivation. 

( 5 )  Nothing in sub-seccions (1)  to (4) shall affect the right of  the 
Government to make an order directing the determination oi  the reasonable 
rent. of lands in any specified area. 

114. ( I )  In any casc in whichrent is payable in kind, the raiyat orthe Cornrnuhtiun 

under-raiyat may apply in writing to thecometent authority in the prescribed 0rrentp~~3hlc  
form and man ncr, for con~n~u  ting the renr in to money renr. in kind. 

(2) On receipt of such application, the cornpctent authority shall, 
after giving notice lo the other party, determine the money rent payable for 
the land in accordance with the following provisions but not exceeding the 
maximum rcn t specified i tl section 1 1 1. 

(3) In  determining chc money rent, regard shall be had ro- 

(a) the average money rent payable by under-raiyats for land 
of sin~ilar description and with similar advantages in the 

vicinity ; 

(b) the avcrage value of the rent for the land actually received 
by  the raiyar during the three years preceding the dace of 

applicalion ; 

(c) the average prices ofcrops and commodities in the locality 
during the three years preceding the date of application ; 

(d) the improvements, if any, made to the land by the raiyat or 
the under-raiyat ; and 

(e) any other factor which rnay be prescribed. 
1761 



Rccciptrihr 1 13. Every raiyat shall give or causc to be given n rcceipt for [he rent 
pdynlcnLor rcceived by him or on his behalf in such form as [nay be prescribed duly 
rcnl. 

sig~icd by him or his authorised agcnt. 

Refund 116. Ifanyraiyiitrecoversfromanunder-raiyat rcnt inexcessaPthcamount 
or rcnt due under this Acr, he shnll forlhwith tcfiind [he excess amount so recovered 
rcct'vured in and sh;)ll also be liablc to p~~nishmcnt  as provided in this Act. 
cscess. 

Pa~menlol' I[ 1 16A. Notwithstanding anyrhing conlained ill any contract, an under- 
re''t1o Ihc raiyal may p a y  the r-en1 lo \he cn~npetenr aulhority i n  the prescribed mallncr 
coal-pdcnl 
au ll~ority by 

on 111e rniyal's refusal lo ;wept thc rent ofrered LO him and s11;ill on such 
,lndur raiyat. p;~y~nent  geL valid dischiurge of his liahilily lo pay the rent to thc raiyal who 

shall bc paid the rent or rnarket value thcrcof i n  the case of renr in kind, by 
such i~iithori ty after dcductins such rccovcry charges as may be prescribed.] 

Suspet~sior~ 117. ( I )  Where a raiynt has obtaincd from or been granted by rhe 
Or G o v c r t ~ m e ~ ~ t  any relicf by way of suspension or remission, whethcr in ~vl~ole 
or rent. or in part, of the land revenuc payable in respect of  his land, 11e shall be 

bound to give, and Ihe undcr-rxiyat concerncd shall be e~llitled to receive 
from [he raiyat, a corresponding or pt-opor~iona~e relief by way of suspension 
or remission of rent payable i n  rcspecl or  such Iclncl. 

(2) The nature and exlent of thc relier which a raiyat is bound to give 
i ~ n d  which the undcr-raiyat is enti tlcd to receive under sub-scction (1)  shall 
bc dctcrltlined in accordance wit11 the rules made utider this Acr. 

(3) No suit shall lie and no decree o i  n civil court sl~al l be executed 
for the recovery by a raiyat of any rent lhe payment of  which has been 
remitted, or during the period for which the paynlent or such rcnt tias bee11 
suspended, under this scction. 

(4) The period during which the pnyrnen t of rcnt is suspended undcr 
this sccrioti shill1 be excludcd in cornpuling the period of limitation ior any 
suit or proceeding lor thc recovery or such rent 

( 5 )  If any raiyat fails to suspend or remit the payment of rent as 
pl.ovided in sub-scction ( l ) ,  he shall bc liablc to refund to the under-raiyat 

the amount recovered by him in contravention of the provisions of this 
scction and shall also be liitblc co punishmenl as provided in this Act. 



118. (1) No person shaIl be cvicted from any land held by him as under- Eviction 

raiyat excep~ under the order or the con~petenl authority made on any of the fol- or under- 
raiyal.  

lowing grounds, namely :- 

(a) chat the land has been reserved for personal cultivarion of 
[he raiyal under section 101, or isdeemed to have been 
rcserved for personal cullivatiun of rhe raiyat under 
seclior? 103 ; 

(b) that a notice has been given to the under-raiyal under sub- 
section (3) of scction 105; 

(c) that thc under-raiyat has intentionally and wilfully coln 
micted such acts of waste as are calculated to impair 
~nacerially or permanently the value or utility of the land 
for agricultural purposes ; 

(d) rha~ the under-l-aiyiit has failed to pay rent within a pcriod 
of  three monrhs after i r  la l ls  due : 

Provided thac [he competent aurhority may, if i t  thinks fit, grant further 
time not exceeding six months for payment of the rent ; 

(e) that the under-rniya~, not being a person under disability, 
has, after the cornn~ence~~lent oC [his Act, sublet the land 
without the consen( i n  writing of rhe raiyat. 

(2) No order for eviclion of an under-raiyat shall be executed t i l l  the 
standing crops, i f  any, on the land are tlarvestcd. 

(3) Where any land has bccn rcscrvcd for thc pcrsanal cultivation of  
a raiyar by an order milde undcr sub-scction (3) of scction 10 I ,  no suit or 
applicarion [or the eviction of thc under-raiyat in respect of such land under 
clouse (a) of sub-section (1) shall lie after rhe expiry of five years iron1 the 
comnicnccmcnt of this Act or one year from the dale of the said order, 
whichever is larer : 

Providcd that where any such rcliyat is a person under disabilily, such 
suil or application nxiy be instituted or made within a period of five years 
irom [he date when the disability ceases. 

Explanation - For the purposes of this sub-secrion, the disability of a person 
shall cease - 

(a) in the case of il widow, if she re-marries, on the date of her 

1 7 8 )  



I-cmnrriage or it' any pcrson succeeds to the widow on I~er  
death, nn the date of her dcath ; 
(b) in the case of a minor, on the datc of his attaining majority ; 
(c) in the case oPa woman who is un~narried or who is divorced 

or judicially separated from her husband. on the date of her 
tnarriagc or rcmarriagc, as the case may be, or in thc case of 
;I wolnan whose hushand is a person falling under clause (d) 
or (e) ,  on the date on which thc disability of 111e hushand 
ceases ; 

(d) in the case of a pcrson who is a member of the Arined Forces 
of the Union. on the date of his discharge from service or of 
his posring lo [he reserve ; 

(c) in thc case of a person suffering rroin a physical or inental 
disability, on thc datc on w l ~ i c l ~  the disability ceascs to exist. 

Resloralionof 1 19, Where a person who has taken possession of any land by evicting an 
possession or under-raiyar therefrom on Ihe ground that tlic land hacl been reserved for 
land to under 
r~i  yal pcrsonal cultiva~ion by him. Faails ro cultivate sucll land personally within onc 

year from the date on which he took possession thereof or ccases to cultivate 
such land personally in any year during a period of four years next following, 
thc undcr-raiyar shall be entirled to be restored to posscssion of rhe land [rum 
which hc was evicted. 

Explanation - For the purpose of this section, land shall not be deemed lo be 
under the personal cultivation of a person (not bcing a person under  
disability) unless such person or a member of his frimily cngages himscliin the 
principal agricultural oprations. 

c c r ~ ~ ~ ~ ~ r l I ~ 1 2 0 .  Ifaraiyatfailsto- 
nun-rtjurrmble land 
of under-riydt 

(;I) apply for reserva~ion of any land within the period pinescri bed 
in'section 100, and the land is not deemed to have been 
reserved under section 103, or 

(b) file a suit or application for the eviction of the under-raiyat 
from any land reserved under section 101 within the period 
prescribed in sub-section (3) of section 1 18, or 

(c)  cultivate or ceases to cultivate the land the under-raiyat is 

restored to possession or the land under section 1 19, 

the competent authority may suo motu and shall, on application, after 

making such inquiry as may be prescribed, declare the land to be the 
non-resumable land of the undcr-raiyat. - -  



121. (1) Anundel--ri~iyatwhr,l~nsmadcanyimpr~vcmenta~hisown Cooircn- 

expense on the land leascd to him shall, if he is ro be evic~ed undcr the ""lieu 
imprtnmc- 

provisions of [his Chaptcl; be entitled to receive compens;ltion, beforc he is so menls. 
cvicted, for such irnpro\~emenr as ,  in  he opinion o f  thc competent 
authoriry, is rcasonable. 

(3) T h e  co~~~pensi~tion paynblc to an undcr-raiyal under- sub-section 
( 1 )  shall be detcrtr~iried in accordance with Lhe value of such improvemenls 
on the date nf  cviction, alld in dctcrmining such cornpensarion, regard shall 
be had to the following matters tlan~ely :- 

(a) the amount by which the value of the land has increased by 
reason of the irnpr.ove~ncnt ; 

(b) the condition of  he jmprovenlent at rhe date of the 

delermination of the value lhereof and the probable 

duration of its effect ; 

(c) the labour and capital involved i n  ihc nlaking of  the 

improvcmeut ; and 

(d) [he advantages securcd by  he undcr-raiyat in considem- 

tion of the improvement made by him. 

(3) In ;my case in which cornpcnsiition is payable LO an under-raiyat 
under this secrion, rhc competent authority may dirccr that - 

(a) the whole 01. any part of ally loan which the under-raiyai 
has take11 on [he security of his intcrest in the land under- 
section 109 ant1 whicti i s  ouls~undi~lg shall be de-ductcd 
fro111 such compensation and pail! to the Govcl-ulnent 01. 

rhc co-opel-aiive socicry, as the case may be ; 

(b) any arrear of renl clue by thc under-raiyai lo thc caiyac and 
the costs, if any, awai-ded to the t.;~iyar shall bc adjus~ed 
against thc compznsaliotl. 

122. An under-raiyat against whom an order of evicrion has becn passed, Under- 

shall be entilled to rcmove within such rime as is dee~ncd reilsanable by the Wat 
rcmove 

competcnt authority any work of improvemenL ~ v l ~ i c h  can be severed from 
the land and which thc under-raiyat dcsires to remove, or any building or etc,, 
construction or work (which is not an improvement) in rcspecl of which the impmve 

raiyaL is not willing to pay [he compensation. rncnls. - -  . 



"ResloraUon [ 123-(1) Notwithstanding any thing contained in any other law for the rime be- 
or possession jng in force or any decree or order of any court where P Bargardar of any land has, 
of land in 
certain other on or after the 23 th February, 1974, surrendered or been evicted from such land 
cases. in contravention of the provision of this Act, the competent authority may, suo 

motu or on application made by the Bargadar, restore him, in the nxmner as may 
be prescribed, to possession of the land which he surrendered or from which he 
was evicted. 

Explanation - In this section rhe term 'bargadar' shall have the same 
meaning as dafined inclause (bb) of section 2 of this Act, but shalI no1 
include an under-raiyat within the  meaning of clause (v)  of section 2 
of this Act.] 

(2) The competent authority shall, before making an order under 
sub-section (11, make such inquiry as may be prescribed. 

ReIiefagainst 124. Where a tenancy is sought to bc terminated on the ground that the 
ur under-raiyat has materially impaired the value or utility of the 1 and for 

tenancy for 
act of waste. 

agricultural purposes, if the damage to the land admits of being repaired or if 
pecuniary compensation would afford adequate relief, no proceeding for 
eviction shall lie against the under-riiyat unless and until the raiyat has served 
on the under-raiyat a notice in writing specifying the damage complained of 
and the under-raiyi~t has failed within a period of one year from the service 
of such notice lo repair the damage or to pay compensation thereof. 

Surrenderof '[I25. After the enforcement of the Tripura Land Revenue and Land 
landby under- Rcforms (Second Amendment) Ordinance, 1974 no under-raiyat shall 
rdiyal. 

surrender any land held by him except to the Collector who shall lcase out 
surrendered land in the prescribed manaler to any other deserving person and 
the lessee shall acquire all the rights oT rhc under-raiyats who relinquished 
his rights." 

Declaration of 125A. Notwithstanding anything contained in the other provisions of this 

,,,,.,,,, Act, the State Government may, by notificati& with effect from such date as 
able lands. may be specified in such notification, declare all lands held by under-raiyats 

in any local area to be their no;-resumable lands and the provisions of 
sections 126 to I30 shal I ,  as far as may be, apply to such lands.] 

I .  Irrxcrrcrl by TLR I\ L R  (FiJrlr Anrctrdr~tcr~r) Act. 1g79. wt.J 23.7.1979. 
2.  Sr~hatitrrtcd by TLR It LH (Sccotrd Atrl~~trrbttr~rrtl A .  I .  1974. WeJ.  28.2.1974. 



126. SubjecrtotheotherprovisionsofthisAct,the~wncrshipof anyland lkansfcrof 
which is dcclared to be the non-resumable land of an under-raiyat under O"n"rship 

nf land lo 
section 104 or section 120 or sec~ion 125A shall srnnd transfe~red horn [he raiyat under- 
thercof lo the undcr-raiyat with cffect f r o m  the date o f  such ,iyab, 
declaration, and Lhe under-raiyat shall become the owner of such land and 
be liable to pay land reveiiue therefor. 

127. (1) l n  respect of every  land  thc ownership of which stands Compcnsa- 
transPei.red to the under-raiyat under section 126, thc raiya[ shall be entitled I i o n t ~  

to con~pensation which shall consist of the aggregale of the following miytlt. 

iimounts, [hilt is lo say - 

(a) an amount equal to Lhirry times rhe full land revenuc 
payable Tor thc land or, if the land is held revenue-lrec or 
at a concessional rate, thitry times the amount of land 
revenue payable ior similar lands in the locality; 

(b) the value of trees, if any planted by the raiyat. 

Explanatio~t - Wherc any improvement has been made on the I;ind at thc 
expense of the raiyat at any rime subsequent to the 1;lst scrtlement, rhe land 
revenue for the purpose of this sec~ion sllall be the land revenue payable for 
similar lands i n  the locality. 

(2) The land rcvenue payable for similar lands in the locality and the 
value of trees referrcd to in sub-section (1) shall be determined in the 
prescribed milnner. 

'l(3) The compensation payable to a raiyat under this secrion shall bc 
determined by competenr authority i n  the manner prescribed.] 

128. (1) Thecompensationtowhicharaiyatisentitledundcrsectionl27 Pawenlof 
shall be paid to him by thc Governrnenl in thc first instance, and i t  may be cOmpe"safion 
paid i n  cash, in lump sum or i n  annual instalments not exceeding twenty or lu raiyat. 

in the form of bonds which mily be negotiable or non-rlegotiable but 
transferable. 

(2) From the date of the declaration referred'to in section 126, the 
raiyat shall be entitled LO interest at the rate of 24- per cent. per annum on 
the compensation or such portion rhereof as remains unpaid. 
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(3) Any mortgage of, or cncumbt-ante on, the land of which the 
owncrship is transferred lo the under-raiyar under section 126 shill1 be a valid 
charge on thc amount of compcnsalion payable to [he rai yat. 

(4) Notwithstanding anything contained in sub-scctions ( 1 )  to (31, 
wberc the persnn enlitled to compensation undcr secrion 127 is a charitable 
or religious i~~slilution, Ihe co~npensiilion shall, instead of being asscssed 
under that section, be asscssecl as a perpetual annuity equal ro the reasonable 
rent for  he land, less the land rcvenue payable on such land. The amount so 
asscssed shall be paid to such instiiuiion in the pr-escribcd inanncr. 

Under- 129. (1) Every under-ra iya~ to whom ownership of land has bect~ 
raiyatiopay ~ransferrcd under section 126 shall be liable to pay to Ihe Government in 
ce~npemtiun 
Unlf lunL 

respect oE that land compensii~ion iis determined under section 127. 

(2) The compcnsalion shall be payable in cash, in lump sum or in 
such number of annual instalments not exceeding twenty as may be 
prescribed. lnteresr at Ihe rate o i  2 cent, per annun1 shal be payable on 
the compensation or such porlion thereof as remains unpaid. 

(3) The compensation payablc under this section shall be rr charge 
on Ihe land. 

(4) The con~pensation 01. any ins~alment thereof shall be cecovcrable 
in the s;ime manner as :la an-ear of land revenue. 

Issue or 
certiiicatc 130. Whcn the co~npensation or the first instalment of the con~pcusiition, as 
fo under- t h e  case I H : L ~  be, hirs been paid by [he under-raiyat, the cornpeterit 
raiyals. authoriry may suo rrlotu and sha l l ,  on applicatioti madc to i t  in this behalf 

issue to the under-raiyal a certificate in the prescribed form declaring him to 
be the owner o l  thc land specified thcrein. 

First 131. ( 1 )  I P n  raiyat ; ~ t  any time intcnds to sell his land held by an 
option lo under-raiyat, he shall give notice i n  wrilling of his intention to such 
Purchase. under-niiyat and offer to sell the land to him. In  case rhc larter intends to 

purchase lhe land, he shall intimate i n  wi l ing his readiness to do so within 
rwo months from thc date of receipt of such notice. 

(2) If there is any dispute about lhe reasonable price payable for the land, 
either the ruiyat or the under-rdyat may apply in writing to the competent authoriry 



for determining the ~~easonable price ; and thc competent authority, after giving 
notice to the other and to all other persons interested in the land and after 
m k n g  such inquiry as i t  thinks fit ,  shall fix h e  reasonable price of the land which 
shall be the average of the prices obtaining for sinliliir lands in the locality during 
the tcn years immediately preceding the date on which the application is made. 

13) Theunder-raiya~shalldepositwihthecompetcntauthoriryrheamount 
of the price deterrnincd under sub-section (2) within such period as may be 
prescribed. 

(4) On dcposit 01 the entire amount of the reasonable pricc, the 
competent authority shaIl issue a certificate in the prescribed form to thc 
under-raiyat declaring him to be the purchaser of the land ; the competent 
authority shall also direct that thc reasonable price deposited shall be paid to 
the raiyat. 

(5) If an under-raiyai does not exercise the righl of purchase in 
response to the notice given to him by the raiyat under sub-section (1) or 
fails to deposit the amount of the price as required by sub-section (3), such 
under-raiyat shall Farfcit his right of pucrchase, and the raiyat shall be 
entitled to sell such land to any other pcrson. 

( 6 )  The forfeiture of the right to purchase any land under this secrion 
shall not affect the other rights of the under-raiyat in such land. 

132. (1)  The State Government may, by notification i n  thc  Official Pulvcr 
Gnzctte, make rules for carrying out the purposes of this Part. 

(2) In  particular, and without prejudice to rhe generality of the 
[oregoing power, such rules m;ly provide for - 

(a) the form of nolices to be issued under this Part and the 

n~anne r  of their service ; 

(b) the manner of holding inquiries under this Part ; 

(c) the circun~stances in which and the period For which land 
used for agriculrural purposes may be left uncultivated ; 

(d) the conditions subject to which lands may be leased by the 
Collector under section 106 ; 

(c) the form or applications to be made under this Part, the 
authorities to whom they may be made and the procedure 

lu makc 
rules. 



to be followed by such authorities in disposing of the 
i~pplications ; 
the determinatio~l oC the value of h e  pinoduce or land, the 
protits of agriculture, and the rztltal values of land, for the 
purposes of this Part ; 
thc time and manner of payment of rent by the under-raiyat ; 
the form of reccipt for rcnt to bc civcn by thc raiyat ; 
thc factors to be taken into account in determining reason- 
able rent for land and i n  commuting rent in kind into money 
renl ; 

the nature and the extent of relief to (he under-raiyat in 
cases of suspension or remission of land revenue by the 
Government ; 
the determination of compensation for improvements to 
undcr-raiyats who are cvicted from land ; 

the grant of pern~ission to surrender land ; 
the determination of the amount of compensation pay able 
to the raiyat in respect of [he non-resum;ible lands of 
under-raiyats. 
the form of certificates to be granted to under-l-;iip;lts ; 
Ihe dereinmination of the price to be paid by under-raiyat 
for land in respect of which the f irst option to purchase is 
exercised ; 
any other matter. which is to be 01. may be prescribed. 

PART IV 

CIzapter XI - Acqrrisi C iot r of estate and of Rigl~ts of Itltert~lediaries thereit1 

133. In this Part - 

Detinilions. 
(a), "estare" means lands included under one entry i n  any of 

the general registers of revenue- paying and revenue-free 
lands and includes - 

(i) revenue-free lands not entered in any register, and 



(b) "homestead' means a dwelling house together wi th any courr- 
yard, compound, garden, or out-housc and includes any 
outbuildings used for purposes connected will1 agriculture 
and any family grr~veyard, library, of ice,  guest-house, grain 
srore, latriues, boundary walls, tanks, wells or places or 
worship appertaining to such dwelling house; 

(c) "intermediaryl1 mcans a person who holds in an estatc rhc 
righ~, title or interesl of a talukdarand includes - 

(i) a person who holds Iaud either revenue-free or at a 
concessional rate, and 

( i i )  a tenureholder; 

(d) "tenant" means a pel-son who cul tivn~es or holds thc 1;lnd 
of an in tcr~nediary under an agreement, exprcss or i mylied, 
on condilion of paying therefor relit i n  cash or in kind or 
delivering a share of Ihe produce aud includes n person 
who cultivales or  holds land of and intcrmediury under thc 
system gcnernlly known as " bhagtl, ";idhi" or "harga" ; ant1 
[he term "sub-~enanl" shall bc consl~~ued accordingly ; 

(e) 'renul-c holder' means a person who has acquired from an 
intcrmediary the right to l~old lands for !he purposc of 
collecting rents or bringing !hem under cultivation by 
establishing tenants tl~ereon. 

134. (1)  As soon as may be after [he cornmencen~enr of this Act, the S talc ~ a ~ i f i t i , ~ i o n  
Govzrnri~cnt may, by norification in [he OHicii~l Gazelte. dcclnre that, with vesting 

elfect from the dare speciticd in the notificiition (herein- aftcr referred ro as csk"t~s in 
the vesting dale), all esratcs situa~ed in any area or areas and a l l  rights, titlc Ihe Stale. 

and interest of every intermediary i n  such estatcs sllall vest i n  the 
Governmenr free from all encumbrances. 

(2) Every notification under sub-section (1) shall also be published 
in such other manner as may be prescribed. 

(3) The publicarion of a notification in rhe manner provided i n  sub- 
sections ( i )  and (2) shall be conclusive evidence of the notice of dcclnr;ltion 
to the intermediaries whose interests are affcctcd by such notification. 



Cr~nsequcn- 1 35. Noiwi thstrrnding anything contained in any law for the timc being in forcc or 
ces of a in any agreement or contract, express or implied, with effect from the vesting 
notiiica tion date - 
undcr 

(a) each esrate to which the notification relarcs and all righrs, 
tide and interest of intermediaries in such estate shall vcst 
i n  thc Goveinnmen t free from all encumbrnnces, including- 

( i )  righrs in hats, bazzlrs. ferries, forests, wastelands, abadi sites, 
fisheries, tolls and other interests ; 

(ii) rights in any building other rhan a dwclling house or in any 
part of such building, used primarily as office or cutcherry 
for colleccion of rent ; 

(b) all grants and confirmation of title to the estate and rights 
thercin made in favour of an intermediary shall cease and 
dcternline : 

(c) any building used for educational or charitable purposes 
and held by the intermediary shall vest in the Government 
for those educational or charitable purposes ; 

(d) subject ro the orhel. provisions of this Acr, every tennllt 
holding any land under an intermediary shall hold the same 

directly under  he government as a raiyar thereof or '[as a 
non-agl-ic~~ltural renant thereof, as thecase may be] and 
shall be liable to pay to the government land rcvenue equal 
ro the rent payablc by him to the intermediary on the vesting 
dilte, subject to ;I maxinlurn of the value of one-eighrh of 
the gross produce which value shall be dererrnined in  the 
nianner prescribed : 

Provided that the tenant sh;ill become the owncl- or any 
building or srrucrure construcred on  such land at rhe 
expense of the i n t e r t n e d i i ~ ~ y  on payment  o f  such 
co~npensation to thc intermediary as is equivalent to its 
~ni~rker value on thc ves~ing date, which value shall be 
determined in accordance with the rules made i n  this 
behall' ; 



(e)  all arrears of land rcvenue, local rarcs, cesses and other 
ducs lawfully payable to the Govcrnment by thc interrne- 
diary on thc vcsting dntc i n  respecr of thc estate shall, 
wi~hour prejudice to nny other modc o f  recovery, bc 
recoverable by deduction from the compensation payable 
to the intermediary ; 

1 36: (1) No~wrhstanding snylhinz contained in sections 134 and 135, an Rights or 

intermediary shall, subject to [he provisions of sub-section (2), be entilled to intermediar~' 

rerain with effcct from the vesting dntc- 

(a) homesteads, building and structures together wilh the 
nppul-tennnl Ihereto i n  the possession of the inter-mediary 
otl~er tllan buildings vested in thc Governn~en~ under 
section 135 ; 

(b)  lands undcr the personal cultivation of the intermcdinry ; 
(c) lands jn which permanent rights have not alrcady accrued 

to a tcnant under any custom, agreement or law and which 
have bcen leased by an intermediary who, both at the com- 
menccment oi the lcasc and on the vcsting date, was n 
person undcr dis;rbility ; 

Id) lands hcld by the intcrrllcdiary as mortgagor which arc 
subjcct to usufructu;~~-y mortgage i ~ n d  ilre under thc 
pcrson;il culrivatiou of the mortgagee ; 

(e) lands cornpriscd in orcl~ards or used lor the purpose oi  
live-stock breeding, popullry, farming, or dairy farming, 
which are in the occupation of the intermcdiary ; 

(f) so much of the  lands comprised in a tea gardcn, 
mill, factory 01. workshop as in thc opinion of the State 
Government is requircd for such rea garden, mill, factory 
or workshop. 

(2) Anir~tern~ediai-ywhoisentitledroretainpossessionofanyland 
under sub-scction ( I )  shall hold such land directly under thc Government 
from the vcsting date as a riliyirt thereof 'lor as a non-agricultural tenent 
thereal, as tl~c c u e  may be] and be liablc to pay therefor land rcvetlue ar full 
rate applicable lo similar lar~ds in the locality. 

lo cer WII 
lands. 



Colleclur Ln 
lake cl~arge 
or ~ s t a k s  etc., 

137. (1) The Collector shall takc chargc of eslates arid interests of 
intennediarics which ves1 in the Governrnenr under section 1 35. 

veslcd in the 
Guvcrnmen t. (2 )  For the purpose aforesairl, the Collector may, by wrillen order 

served in the prescribed manner, require ilny inrel-mediary or o~her person in 
possession of any such estate or intel-esl LO give up such possession by a dale 
LO bc specilied in the ordcl- (which shall not be enrlicr than sixty days from 
thc date of scrvice of the ordcr) to delivcr by that dir~e any douumenrs, 
rcgisteins, or rccords, connected wirh thc management of such estate or 
interes~ which are in his cus~ody to furnish a slalemcnt in the prcscribed form 
in respect of such cstale or interest. 

(3) The Collcclor or any  o~he r  officer authorised by h im in this 
behirlr may take such steps 01- use such force as may be necessary to enfol-cc 
compliance with the order and inay also enler any building or place for the 
purposc oC laking possessior~ of thc documents, regis~ers 01- recurds refcn-ed 
to in sub-section (2). 

(4) A n  intermcdiary shall be entitled l o  makc inspeclion or any 
documents, registers or records which have been delivered to or taken 
possession of by the Collector, to make notes therefrom or to have certified 
copies lhercof grantcd to him. No lees shall be charged for makin2 
i~ispeclion or for making nores, but iees may be charged, according lo the 
prescribed scale, for the grant of cer~ificd copies. 

( 5 )  Nothing in this secrion s11;ill be dccrned ro auttlorise thc 
Collecror to take possession of - 

(a) illly land or of any righi of an intermediary therein, which 
may be retained by the interrncdiary undcr secrion 136, or 

(b) any religious inslilulion or a n y  building connected 
therewith. 

Decisionur 138. Iftl~ereisanydispu1easto1heposscssioi~ofanyhon~esteadorlandor 
dispulcs. building refel-red ro in-sub-section (1) of scction 136, thc Collector shall, on 

iipplicatiotl made ro him in this behalf, nmkc such inquiry as he deems f i t  and 
pass such orders thereon as may appear to him j u s ~  and proper. 

Appeal. 139. An appeal against an order of the Collecior passed undcr seclion 138, 
if preferred within sixty days of such olnder, shall lie lo rhc Districr Judge 
having j urisdiction. 



140. Evcry intermediary, whose I-ight, title and interest in any estate vcst in Intermcdinries 
the Government under Chapter X1 shall bc entitled to receive and be p i d  entitled lo 

therefor corllpensarion as hereinafter provided. 
receive conipenatian. 

141 The compensation referred to in section 140 shall be due as from the Dalcfroln 

vesting dale and the portion remaining unpaid shall carry i n  teresr at the rate which 

of 24 pel- cent, per annum. mmpcmtion 
shall hcduc. 

142. (1) For the purpose of assessing compensalion llnder this Chapter - Every 
inicrn~edia ry 
lo be trmillcd us 

(a) every intermediary shall be treated as a scparate unit, asepardic 

(b) I f  two or more intermediaries hold an esrate or any interest 
therein jointly, the shal-c of each intermediary in such 
eslatr: o r  interest shill1 be ~reated iis a separate uni t  : 

Providcd t h a ~  where any such estate or intel-est is held by a 
Hindu joint farnil y consisting of ;I common ancestor in the 
male line and his descendants,thc family shall, i f  the corn 
rnon anceslor was alive on  he vesting date, be treated as 
one u n i t  ; 

(c) if an intermediary holds shares or interest in two or more 

eslates, the aggregate of his shares or interest i n  all such 

estales shall be rreated as a single unit. 

(2) Notwithstanding any thing lo the contrary contained in any other 
law, no partition or transfer by way of sale or gift of an estate or part thereof 

made on or aftcr the 10th August, 1957, shall be recognised for the purpose 
of assessing the compensation. 

(3) Nothing in sub-section (2) shalI apply to- 

(it)  iIny sale made under an order oPcourt in execution of any 

decree or. order for payment of moncy, or 

(6) any saIe or gift made in favour of a wakf, a trust, iin 

endowment or a society registered under the Societies 

1 ( m  



Regis tration Acr, 1860 and establisl~ed wholly for 
charitable purposes, unless r he Government in any 
particular case direcrs otherwise. 

Appointlllrnt of 143. Thc State Governnlent shall, as soon as possible after the pu blicntion 
co~i~prnsaliohl 
oll'icers. 

of a notifica~iun under section 134, appoint one 01. mnre olficers to he 

compensatiot~ officers to prepare compensation assessmcnr 1-011s and to 

pel-lbrm such other durics iis may hc prescribed. 

Compunw1ion 144. (1) The co~npcnsii~ion officer shall prepirre a compens;ition 
ussussrnenl asscssmenl roll in rcspect of cvely estale vesrcd i n  the Government under 
roll. Chapter XI. 

( 2 )  The compensation assessmen1 roll sl~all contiritl pi~rticulars of 
the gross income and the net incnme froin Lhe cstnte, the share o f  the net 
incon-re or rhe intcrrnedinry 01- tach of the intermediaries, thc amount of 
co~t~pensalion payable to llinl or then1 and such other parliculars as may be 
prescl-i bed. 

(3) Where an intermediary has shares 01- inrcrest in civo or more 
eslatcs all uT which have vested in the Governmc~~t, the pain~iculnrs oC the 
sharcs or intereslofsuch inlermcdiary in 11ie net inco~ne from all such escales 
and the compensation plyable to him in respcct of his shares or jnteresl in all 
sucll cstates shall bc s i ~ o i ~ ~ n  i n  the cornpensatio~~ zlssessnlenr roll relating to 
any one of such csrates. 

(4) Whcre iin intcl-mcdia~.y has shares 01. interest in tivo or more 
estates eithcr or any of which has not vested in the Goverhnmcnt, the 

compensariot~ payable to rhe intermediary shall be determined aller all such 
eslares llslvc vested in clle Gove~-nmc~lt, on the basis of rhe aggregate of his 
sharcs or inrel-esl in thc nct inco~nc from all such esrates. 

( 5 )  Norhing in sub-section (4) shall be construed as au~horisirlg the post- 
poncrnenL of payment  of ad interim cornpensation to a n y  such 
intcr~~lediiiry as is rcferred to in that sub-section in respect of estates which 
have vested in the Government. 

6 For the purpose of preparing the compensation assessment roll, the 
compensation officer may require an  intel-tnediary lo submil such 
statc~nents and furnish such parriculors as may be prescribed. 



145. (1) For the pu 
respect of an estate - 

rpose of assessmenr of compensation payable i n  Dctcrmina- 
Lion of gross 
income and 
nct income. 

(a) thc gross income from Lhe estate shall be taken ro consist 

of -- 

( i )  in respecl of lands those rcfcrrcd to in scction 136, the rents, 

cesses, local rates and othcr amounts payable or deemed to 

be payable to the intermediary or intermediaries by the 

tenants and tenure-holders for the previous year, including 

the conlmuled value of rents payable in kind which value 

shall be detcrrnined in the prescribed manner ; 

( i i )  thc gross income from abadi sites, fisheries, hats, bazars, 

ferries, forest, tolls, waste lands and other interests in the 

estate for the previous year ; 

(i i i )  the aggregate uf  the annual rents for thc previous year from 

buildings used as offices or cutcherries and any other 

building which vesr in the Government ; 

(iv) any olher income during the previous year appertaining to 

the estatc vesting i n  the Government not express1 y 

mentioned in the forezoing sub-clauses ; 

(b) chenet income from theeslate shall becomputed by 
deducting iron1 the gross income the following, namely :- 

(i) any sum which was payable by the intermediary or 

inter~nediaries during the previous year as land revenue, 

cesses, Local rates 01- rent to the Government i n  rcspect of 

the interests to which the gross income relates ; 

i i )  ;In y sum payable under rhe Bengal Agricultural Income- Ben. IV of 

tax Act, 1944, as extendcd to Tripura or the Indian 1944. 
11 of 1922. 

Income-tax Act, 1922, during the previous year 21s defined 

in those Acts, in respectofthe interests to which thegross 

income relates ; 



(iii) charges on account of management and colleclion at the 
following mtes, namely : - 

Arnorrllr of gross iltconte Rule 

(a) Where the gross income exceeds 15 per centum of such gross income. 
Rs. 30,000. 

1 ( b )  Where the gross income exceeds 1 2 ~  per centum 01 such gross income. 
Rs. ~0,000 but does not exceed 
Rs. 30,000. 

(c] Where the gross income exceeds 10 per centum of such income. 
Rs.5,000 but does not exceed 
Rs. 10,000. 

1 ((1) Where the gross income exceeds 7 s; per centurri of such gross income. 
Rs.2,500 but does not exceed 
Rs. 5,000. 

(el Where [he gross income does 5 pcr centum of such gross income: 
no1 exceed Rs. 2.500. 

Provided [hat rhe ner income (after deducting the charges on account of 
managemenr and collec!ion) iron] iin estate which falls under iten1 (a), (b), (c) 
or (d) shall in no case be less than the maximum net income from an estate 
which falls under the item immediately following. 

Ill~tstration - 7-he net income after deducting the charges on account of man- 
1 agement and collec!ion at 1% per cent. under item (b) from an estate the gross 

income of which is Rs. 10,100 will be Rs. 8,837. 50 while the net 
income after deducting the charges on account of management at 10 per cenl, 
under item (c) from an estate the gross income of which is Rs. 10,000 will be 
Rs. 9,000; under the proviso, the net income from the first mentioned estate 
shall be takcn to be Rs.9,000 and nor Rs. 8,837.50. 

(2) The net income from the estate as determined under sub- 
seclion (1) shall be apportioned among a11 rhe intermediaries having a share or 
interest in the estate in the proportion of their shares or interest, and in if doing 
so, any dispute involving a question of title arises, rhe compensation 
officer shall refer the parties to a civil court. 



Explatlation - For the purposc of this section except clause (b) (ii) of sub- 
section ( I ) ,  "previous year" mcans r l ~ e  year immediately preceding Lhe year in 
which h e  vesting date falls. 

146. ( 1 )  T h e  conlpensation payable to an intcrrnediary sha l l  be a Comp-lion 
multiple of his net incornc from the eslare or where the intermediary has payablc lo 

shares or inrer-csts in two or more eslates, of the aggregate of his nct incomcs i n t e n n ~ d ~ " ~ .  
fi-on] all such estate, in accordance with thc following [able, narnely ; 

Amlorir~t of tr el i r~cot l~e  Tolnl conlpeilsation payable 

(0) Where thc nct income does nor Fifteen times such ncr incotne. 
exceed Rs. 1,000. 

(b)  Where the net income cxcceds Twelve r i  mcs such net income or 
Rs. 1,000 but does not exceed the tnaximum amount under (a) 
Rs. 2,500 . above, whichever is greater. 

(c)  Whcrc the net income exceeds Eleven ~ imes  such n e ~  incon~e or 
Rs. 2,500 but does not excccd the maxiinurn nmuunt under (b) 
Rs. 5,000. above, whichever is gcearer. 

((0 Where the net illcome exceeds Tcn times such net income 01- the 
Rs. 5,000 but docs not exceed maximum amount under (c) above, 
lis. 7,500. whichever is grcater. 

(el Wherc the net income cxcceds Nine times such net incomc or the 

Rs. 7,500 but does not cxcced maximum nrnollnl under (d) above, 
Rs. 10,000. whichevcr is  greater. 

I f )  Whcrc the net income exceeds Eight times such net incomc or the 

Rs. 10,000 bur does not exceed maxirnu~n amount under (c) above, 
Rs. 15,000. whichever is greater. 

(g) Where the nct income exceeds Seven times such net income or rhc 
12s. 15,000 but does not exceed maximum amount under (f) abovc, 
Rs. 30,000. whichever is greater. 

( 11 )  Where the net income excceds Six times such net incomc or the 
Rs. 30,000 but does not excccd maximum amount under (g) above, 
Rs. 50,000. whichever is greater. 
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( i )  Where the net income exceeds Five t imes such net incomc or the 
Rs. 50,000 but does not excccd nilxim~un amount under (h) i~bovc, 
Rs. 1.00,000. whichever is grcater. 

( jJ Wherc the net income exceeds Three times such net income or the 
Rs. 1,00,000 but docs i~oi exceed rnaximum amount under (i)  abovc, 
Rs.3,00,000. whichever. is greater. 

( k )  Where the net incomc excecds Two times such nct income or rhe 
Rs. 3.00,000. maxjmunl amaunr under (j) above, 

whichever is greater. 

(2 )  Where the net income or any portion oP [he net income from an 
estarc is deducted exclusively to charitable or religious purposes, the 
compensation payable in respect of such net income or portion shall , instead 
of bcing assessed under sub-section ( I ) ,  be assessed as a perpetual annui ty  
equal to such net income or portion, as the case may be, payable in the 
prescribed manner for those purpose. 

Explat~crtion - For the purpose of this sub-section i f  the salary, 
rcrnuneration or any allowance payable to the MutuwaIli of a wakf or the 
shebait of a Hindu templc  or a trustee of any ochcr charitable or religious 
trusl does not exceed 15 per cent of the net income, lhen such net income 
shal l  be deemed to be deducted exclusively to charitable or religious 
purpose. 

Disposalof 147. (1) The Srate Government shall appoint a clairns officcr not below 
creditors. the rank of sub-J udge to dispose of the claims of creditors whose debts are 

secured by a mortgage of or charge on any estate or part thereof vested in [he 
Government under seclion 134 and to discharge any other duties assigned to 
him by this Act or the rules made thereunder. 

(2) Every creditor referred to in  sub-section ( I )  shall preEer his claim 
in writing before the claims officer in the manner and within the rime 
prescribed. 

(3) The claims off~cer shall inquire into the claims in accordance 
wit11 such rules as may be prescribed and determine the amount to which each 
of the creditors is entitled. 



(4) Where there are two or more creditors, the claims officer shall 
determine, i n  accordance with the provisions of the Transfer of Property Act, 
1882, rhe ordcr i n  which each such creditor is entitled to receive the amount 4 uP 1882. 

due to him. 

148. (1) Any person aggrieved by an order of the claims officer may, within Appeal against 
sixty days of the date of the order, prefer an appeal to rhe District Judge the decision of 
having jurjsdiction. claims olticer. 

(2) The decision of the District Judgc on appeal, or of the claims 
oFficer where no appeal is preferred, shall be final. 

149. (1) After. the amount of compensation has been dcterrnined in rn- 
accordance with the provisions of section 146 and entercd in the puhlimtion 
compensation assessment roll, the compensation ofher  shall cause a draft of O r m ' ~ t i a n  

-men[ roll 
such roll to be published in the prescribed manner and for the prescribed and dkpas, ol. 

period.The compensation officer shall send copies of the relevant portions ,~jwtiom. 

of the draft rolI to the intermediaries concerned and shall receive and 
consider any objections which may be made within three months of the 
receipl of such copy to any entry therein or to any omission therefrom. The 
compensation officer shall dispose of  such objections i n  ther prescribed 
manner. 

(2) Separate draft compensation assessment rol Is may be prepared 
and published under sub-section ( I )  for different villages or groups of 
villages. 

150. Every order of the compensation officer deciding any objection under C O I I ~ ~ ~ L S  

sub-section (1) of section 149 shall contain a concise statement of the case, of thcorderof 

the points for determination, [he decision thercon and the reasons for such 
omcer decision . 

15 1. (1) From every order passed by a compensation officer under Appeals against 

section 150, an appeal shall lie to a Special Judge appoirited for the purpose, order of 
within ninety days of the date of the order. con~pensalion 

o ricer. 

(2) An appeal shall lie to the High Court from every ordcr passed on 
appeal by a Special Judge under sub-section ( I ) ,  within sixty days of the 
passing of such order, on any of the grounds specified in section 100 of the 
Code of Civil Procedure, 1908. 5 of 1 ~ 0 8 .  



(3) Thedecisionofthe HighCoun,oroitheSpecialJudgewhcreno 
second appeal is prefcrred, or of the compensation orricer where no 
appeal to the Special Judge is prefcrred, shall be final. 

Finul publicalion 152. (1) Where no objection or appeal has been filed or lhe objections 
of thc and appeals filed have bccn finally disposed of, the compensation officcr 
compensalion shall cause the draft compensation assessment roll to be finally published, ot- 
assessrncnt rull. 

make such alterations in the draft conlpensation assessnlent roll as may be 
necessary to give effect to any order passed on objection made under sub- 
section ( 1 )  of section 149 or on appeal under section 151 and cause thc roll 
as so altered LO be finally published, in the prescribed manner togcthcr with a 
certificate stating the fact of such final publication and the date thereof. 

(2) The publication of rhe compensation assessrncnt roll under sub- 
section ( I )  sl~all be conclusive evidence that the said roll has been duly made 
under this Chapter and every entry in such roll shall, save as otherwise 
provided in this Act, be conclusive evidence of the marters referred to in 
such entry. 

Correclion or 1 53. (1) No correclion of thc compensation assessment roll after i t  has 
budde been finally published under section 152 shall be made except as provider1 in 
mistakes. this section. 

( 2 )  Correction of bonafide mislakes or corrections necessita tcd by 
succession to or inheritance of any interest i n  the estate can be made by the 
conlpensation officer at any time belore the payment of con~pensntion, either 
of his own motion or on the application of the person interested, but no such 
correction shall be made while any legal proceedin2 affecting such entry is 
pending. 

(3) Every time a correction is madc under sub-section (21, the 

compensation officer shall cause a draft of the correction to be published in 
the same manner as the draft compensation assessment roll, ilnd after 
considering and disposing of any objections that may be made, shall cause 
the correction to be finally published. 

Adintcrim 154. Afrer the vesting date and before the f ina l  publication of the 
payment uf compensation assessment roll, ad interim payment  [o the outgoing 
mrnpcnsaiion . 

~ntern~ediary may be madc as follows :- 
(a) the compensation officer shall cillcula~e [he probable 



amounr of compensation payable to him; 
(b) two and half per cent. of such probable amount shall be 

paid ad interi rn to each intermediary in cash every year 
until such time as the compensation assessment roll is 
finally published ; 

(c) if there is any dispute as to the title of any person to 
receive tbe amount or as to [he apportionmenr of it, the 
amount shall be kept in deposit in the manner prescribed 
until the dispute is finally determined ; and on such deter- 
mination, thc compensation oficer shall pay the amount 
or the portion [hereof to the person or persons en1 i tled to 
receive the same. 

155. (1)  After the con~pensation assessment roll has been f inal ly Mdeor 
published, the compensation officer shall deduct from the amount shown in pa~lnentor 
such roll as payable to an intermediary or any or her person having interest i n  compemlion. 

the estate, the following amounts, namely - 

(a) ad i n  rerim paymenrs made under section 154 ; 
(b) the amount, i f  any  the deduction of which has  been 

ordered under section I35 ; 
(c) the amounts payable to creditors as determined by the 

claims officer. 

(2) The balance remaining after the deductions referred to in sub- 
section (1) are made shall be given in cash, in one lump sum or i n  annual 
instalrnents not exceeding twenty, or i n  bonds, or partly in cash and partly 
in bonds, i n  accordance with such rules as may be prescribed. 

(3) The bonds referred to in sub-section (2) may be either 
negotiable or non-negotiable, and transferable in such circumsrances and in 
such manner as may be prescribed and shall carry interest at the rate of two 
and a half per cent. per annum on the amount outstanding thereon, with 
effect from the date of issue. 

(4) If any dispute arises as to the title of any person to receive the 
amount or as to the apportionment of it, the compensation oficer may, if he 
thinks fit, keep the amount of compensation or the bonds referred to above 
in  deposit in the manner prescribed until the dispute i s  finally determined ; 
and on such determination, the compensation officer shall pay the amount 
or the portions thereof to the person or persons entitled to receive the 
same. 



Compensa- 
tion due to 
mainlena- 
nce holder, 

156. (1)  If any person claiming as maintenance holder to be entitled to any 
portion of thecompensation awarded to any interrnediq under this Chapter applies 
to the compensation officer for paymcnt of the same to him, rhe cornpcnsation 
officer may, with the consent of the intermediary, direct the payment to the applicant 
out of the compensation of such amount as the intermediary may have agreed to 
be paid to the applicant, and any such payment shall be a vaild discharge of the 
liability of the Government in respect of the amount so paid. 

(2) Tf the intermediary does not give his consent, the con~pensation 
officcr shall direct the applicant to file, within three months, a sujr or other 
proceeding in the court having jurisdiction to establish his claim and order 
that rhe amount  claimed shnll not i n  the meantime be paid to the 
intermediary. 

(3) The Government shall nor be made a part to a n y  suit or 
proceeding instituted or commenced in pursuance of any direction given un- 
der sub-section (2). 

(4) I f  the suit or proceeding referred to in sub-section (2) is 
instituted or commenced within the period aforesaid, the compensation 
officer shall place the amount claimed at the disposal of [he court before 
which such suit or proceeding is insri tuted. 

( 5 )  If the suit or proceeding is  not instituted or commenced within 
the period of three months aforesaid, the compensation officer shall order 
the amount to be paid to the intermediary. 

Explarlatio~z - For the purpose of [his section, a maintenance holder means a 
person entitled to receive maintenance under a registered deed, decree or order 
of court. 

Cornpewation 157. Ifany intermediary entitled to receive compensation in mpect of an y interest 
dueto person is a person incornpeten t to alienate such interest, the compensation officer shall 
inm&-nt keep the amount of compensation payable in respect of such interest, whether in 
lo alienate. 

cash or in bonds, in deposit with the Collector who shall arrange to invest the cash 
or h e  income from rhe bonds in the purchase of such Government or ather approved 
securities as the Collector thinks fit and shall direct the payment of the income 
from such investment to the inremediary who would for the time being have been 
entitled to hold and enjoy such interest if it had not vested in the Government ; and 
such cash, bonds and securities shall remain so deposited until they are made over 
to any person or persons becoming absolutely entitled thereto : 



Provided thar nothing herein contained shall affect the liability of any 
person who may receive the whole or any part of any compensation under 
this section to pay the same to the person lawfully entitled thereto. 

158. The Collector, the compensation officer and the claims officer, for thc Inquiriesio 
purposes of any inquiries or proceedings under this Parl, shall havc the same be judicial 

powers as are vested in a court under the Code of Civil Procedure, 1908 in prvcecdings. 

respect of - 

(a) enforcing the attendance of any person and examining him 
on oath or affirmnrion ; 

(b) compelling the producrion of documents ; and 
(c) issuing commission for the examination of witnesses ; 

and such inquiries or proceedings shall be decrncd to be 
judicial proceedings within the meaning of section 193 
and 228 of thc Indian Penal Code. 

Penallies. 

159. Whoever - 

(a) wilfully fails or neglects to comply with any requirements 
made of h im under this Part, or 

(b) contravenes any lawful order passed under this Part, or 
(c) O ~ S I ~ U C L S  or resists the taking by the Collector or any other 

officer authorized by him in writing of charge of any prop- 
erty which is  vested in the Government under lhis Part, or 

(d) furnishes informa~ion which he knows or believes to be 
false or does not believe to be true, 
shall, on conviclion before a Magistrate, be punishable with 
fine which may extcnd to five hundred rupees. 

160. Where, as a result of thc operalion of this Part, any person acquires the Applicalion 
right to hold land either as a raiyal or an undcr-raiyat, the provisions of Part o ~ P ~ ~  

lo pemom 111 shall as far as may be, apply lo the dehrrnination oisuch right and in such wmingrsjaB 
application, any refcrcnce in the said Part to the commencement of this Act orunde-vab 

shall be consrrued as a reference to the vcsting date. under Pad IV. 

161. (1) The State Government may, by notification in the Orficial Power to 

Gaze~te,make rules for rhe purpose of carrying out the purposes of !his Part, make rules. 

(2) In particular, and withou~ prejudice to the generality of the 
foregoing power, such rules may provide for- 

, l o o l  



the manner of publication of a norificarion under 
section 134 : 
the procedure 10 be iollowed and the forms to be adopted 
in inquiries and procecdings under this Part ; 
the mode of service of any order, nodce or other documents 
under this Part ; 
the form of the  statements to be furnished by 
inte~mediuies ; 
the inspection of and making notes from documents, 
registers and records under section 137, the grant of 
certified copics thcrcof and the fee to be charged for such 
granl; 
the  form and the manner in which compensation 
assessment rolls shallbe prepared and rhe piu-ticulxs to be 

mentioned therein ; 
rhe manner of apportionment of net income atnong 
in tennediaries ; 
the pl-clcedure lo be lollowed in the case of intermediaries 
having shares or interest in different esta tes ; 
thc manner i n  which thc preliminary and the final 
publiciltion of the compensn tion assessment roll shall 
be madc ; 
the mslnncr of determining the amount of annuities 
payable to ~~eligious and charilable insritutions and the 
procedure for nlaking payments ; 
the mauner in which h e  income of  he previous yeru- shall 
be detcrnlincd ; 
thc determination of the amount o f  ad intcrirn 
conipcnsation ; 
the manner in which and the period within which crcdi tors 
may prefer their claims bcfore the claims oilicer and the 
procedure to be followed in the disposal of such claims ; 
the manner in which objeclions shall be submitted to the 
compensation officer and the procedure to bc followed in 
the disposal of such objections ; 
the manner of determining the commuLed value of rents 

under section 145 ; 



(p) l h e  manner of preferring appeals under Chapters XI 
and XI1 ; 

(q) the manner of keeping in deposit thc amount UP compensa- 
tion under section 1 55 and 157 ; 

(r) the form and contcnts of bonds ; 

(s) the manner in which, and [he circumstances under which 
bonds shall be transferable ; 

(t) any ulhel- nlalter which is to be or may be prescribed. 

PART V 

' [Exet~zptiott - 162. The Provisions of [his Chapter shall not apply lo  any 
land owned or held by thc Central or the State Governmenr or a local 
aulhoriiy or Bhudan Yajna Comn~irree or a Co-operative Bank or a bank. 

Exe~~zptiott - In  this sec~ion rhe expression 'bank' shall have the same mean- 
ing as in section 109.1 

"Definitiotls - 163. For the purpose of this Chapter - 

(a) "ceiling limit" in relation LO land means the 
limit fixed under section 164A ; 

.'[(b) "family" in relation to a person shall be deemed 
ko consist of - 

( i )  the person, the wife or husband as the case may 
be, minor sons, unmarried minior daughters, if 
a n y ;  

(ii) his unmol-I-ied adulr son, if any, who does no1 
hold any land : 

I .  Srrbstit~rred by TLR & LR (Fnrrrrlr rlnrtnr~drrrcnf) Act ,  1 9 7 6 .  w.r.f. 2Rm2.1Y71. 
2.  Srrbs! i r~~rrr l  h~ TLR rG L R  (St 'rr lr~(l  ,Inrrrrdnrrrrf) ACI .  1 9 7 4 .  \\:r,j, 2x. 2.1974. 
3. S ~ r b s r i r ~ t ~ ~ d  b y  TLR & LR [Fn-;lrrnlr , I n r r n ~ l n t c ~ t ~ )  Acr. 1 9 7 6 ,  ~ r , c . J .  28.2.1974. 



(iii) his ~xuried adult son. if any, where nci thcr such 
adult son nor the wile nor any minor son or 
unnl:lrried minor daughater of such a d u l t  son 
holds ;itly land ; 

(iv) widow of his prc-dcceased son, il any. where 
~leithcr sucli widow nor any ininor son or 
uumarried minor daughter of such widow holds 
any land : 

(v )  minor son or unmarried minor daughter, i f  any, 
of his pre-deceased son where the widow of 
such pre-deceased son is dcad and ;my minor 
son or unmarried ~ninor daughter of such pre- 
deceased son does not hold any Ii~ntl b u ~  shall 
not includc any other person. 

Explartatior~ - For the purpose oilhis Chapter an adult unmaiicd person shall 
includc a man or woman who has becn divorced and who has not 
remarried thereafter : 

Provided that where such rlivuivued man or woman is thc guardian of 
any minor son or unmarried minor daughter or both, he or she, logelher with 
such minor son or unmarried minor daughter, or both, shall be deemed to be 
separate fanlily ;] and 

( c )  "land" does not include land used for non- 
agricultural purposes.] 

Ceillings 6 On and from thc 24th Jirnuary, 197 1 no person shall, whether as a rzliyat 
on holdin@ or as an under-raiyat 01- as a mortgagee in possession or otherwise or partly 

in one capacity and partly in another, hold in the aggregate any land in cxcess 
of the ceiling limit applicable to him under section 164A. 

Cciling '[Z64A.(I) The ceiling limit shall lx- 
limit. (a) in rhe case of an adult unmnrried pelVson, two standard 

hectares ; 
(b) in the case of a person who is the sole surviving member of 

a family, two standard hectares ; 
(c) in the case of a person having a family consisting of two or 

I .  111.rcr1crl IJ! 11rr TLR LC LR (Tlrirrl Alrrcrrd~~~r.~r~l ~Icr. 1975, n..~*.l: 27.2.1975. 



more but not morc than five members, four standard 
hectares ; 

(d) in the casc of a person having a fitmily conissting of more 
than  five members, four standaind hectarcs plus 0.06 
standard hectare for each member in excess of five so, 
however. that the total ceiling limit for such a person shall 
not in any case exceed 7;20 standard hectares. 

(2) Nolwithstanding anything con~ained i n  sub-section (L j, where i n  thc 
family ofa person therc arc more members rhan one. owing land, the ceiling lirnir 
for that person togcthet- with the ceiling limit of ;dl members of the family, shall not 
in any cwz exceed - 

(a) where the nun~berof  ~ncmbers of such family does not 
exceed iive, four standard hectares ; 

(b) where such member exceeds five, four standard hectares 
plus: O.GO standard hectares Ibr each member in excess of 
five so, howcver, thal the aggregate of the ceiling limit 
shall nor, in any case exceed 7.20 srandard hectares. 

(3) For the purposes of sub-section (21, all thc lands owned 
individually by the members of the family or jointly by some or all of the 
members of the family shall be dccnlcd to be owned by the membea in the 
family. 

(4) In  determining the extent of land owned by a person having a 
family or the sale surviving member of  il family or an adult unmarried 
person, the share of such person or sole surviving member or such adult 
unmarried person, as the case may be, in the lands owned by a co-operative 
socity, company, cooperative farming society, a Hindu undivided family or a 
firm shall be taken into account. 

d i  ' 

Explanation - For the purposes of this sub-section, [he share of a person 
having a fanlily or the sole surviving member o i  a family or an adult 
unmarried person in rhc lands owned by a co-operative society, company, 
co-operative farming socity, a I l indu undivided fanlily or ;i Farm shall be 
deemed to be the extenl of land which could bc allotted LO him, had such 
lands been divided or partitioned iis the case may be. 

( 5 )  The lands owned by a trust or endowment, other than a public 
nature, shall be deemed LO be lands owned by rhe beneficiaries under the trust or 
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endowmenr and each such beneficiary stiall be deemed to be n person holding 
land under this Act to thc exten!of the share of his bencficiat interest in the said 
trust or endowment. 

(6) The ceiling limir for a co-operative sociery, company, 
co-operative farming sociely, a Hindu undivided family ur a firm, as the case 
may be, shall not exceed the surn,to~;~l oP the ceiling limils ofeach member uf 
such co-operativc sociery, company, co-operative fi~rming society, a Hindu 
undivided family or each partner of such firm. 

Explanation - For the purpose of determining the ceiling limit of each 
member referred to in this sub-seclion, any land held separately by a person 
who is a member of a co-opernlive society, colnpiln)l, co-operarive firming 
sociely or a Hindu undivided Fzlnlily or a partner of a firm shall be deducted 
from thc ceiling limit referred to i n  sub-secrions (1) to (5) so that the sum 
total of the area of land held by such person whether as such rnembcr or 
partner ur individually 01. as a mernber of a family may not i n  any case 
excced the ceiling l i ~n i  t applicable to him under thcse sub-sect ions. 

Submissionor '1165. Evcry person who on Lhe 24rh Januury, 1971 holds land in 
rclurns. exccss of the ceiling l i m i ~  shall submit lo the competent authority i n  the 

prescl-ibed form and within such period as thc State Government may, by 
notification in the Official Gazelle appoint, a rcturn giving thc particulars of 
all lands held by him and indicating therein rhc parcels of land not exceeding 
the ceillirig limit which he desires to inelain. 

Pcnalt~ 166. (1) Where a person rcqu ired by section 165 to furnish a relum - 
nornubmission 
uC returns. 

(a) fails without reasonable causc to do so within the time 
specified in that scction, or 

(b) furnishes a return he knows or has rea!pn 10 believe to be 
false ; he shall be liablc to piis a penalty which may extend, 
of the former case, to one hundrcd rupees, and i n  the latter 
case; to f ive hundred rupees. 

(2)  Where the comperent authority has reason to believe that a 
person required by sccrion 165 to furnish a rcturn has, without reasonable 
cause, failed so to do or has submitted a rcturn which he knows or has reason 



to believe to be false, !he compcrcnt nuthoriry shaIl issuc a notice calling upon such 
pcrson Lo show cause wilhin fifteen days of the service tt~ereof why thc pcnalty 
providcd by sub-sec tion (1) should not be imposed upon him. After the competent 
authority on considering the l-eply or orher cause shown i s  satisfied that the person 
has without ~rasonable causc fiulcd to submit the I-ctum within timc or has submitted 
a rcturn which he knows hird reason to believe to be false, he may impose the 
penalty provided in thc last preccdi ng stl b-section and require h i m  to sub~i~ir a hue 
andco~rect return, comple~e in ;]I1 pnrticulnrs, within a pcriod ofonc month from 
thc da tc of the order 1. 

(3 )  If the pel-son fails to comply with [he order to submil return wilhin 
the rime so granted by the co~npctent authority, thcn the compctcnt authority 
may collect the necessary information through such agency as ruay bc 

\. prescribed and rhc Collector shall take possession of rhe land in excess of his 
ceiling limit without offcl-ing him any further opportuniry to exercise oprion i n  
regard to the land to be retained by him.] 

167. ( I )  On rcceipt of any return under section 165 '[or 1661 the Procedureror 
coinpetent authority shall, after giving the presons affected an opporluni ty of delermillalion 

being hal-d. llold an inquiry in such manner as may be prescribed, and Orcxcas'and. 

having regard to the provisions oC2[sections 168 to 168B1 and section 169 or 
of any rulcs that may be made in lhis behali, i t  shalI determine - 

the total area of land held by each person ; 
the specific parcels of land which he may retain ; 
the land held ][or deemed 10 be held] by him in excess of 
the ceiling limit ; 
whether such excess land is held by him as a raiyat or as 
an under-raiyat- or as a mortgagee with possession ; 
the excess land in rcspcct of which the under-raiyat or the 
inortgagee with possession may acquire the rights of the 
raiyat or the mortgagor, as the case may be ; 
the excess land which may be restored to a raiyat or a 
mortgagor, 
the excess land which shall vest in ihe Government ; and 
such othcr matters as may be prescribed. 



(3) The competent authority shn11 prepare a l i s ~  in  the prescribed form 
containing the parriculnrs determined by h im under sub-section (1) and shall 
causc every such list to be published i n  the OTficial Gazelle and also in such 
other manner as may be prescribed. 

?[168. N o  person who on or after [he 24rh January, 197 1 l~olcls land in excess 
of the ceiling limit shall, after the datc of enioincemcnt or the Tripurw Land 
Revenue and Land Reforms (Second An-rendmcnr) Ordinance, 1974, lrans- 
ier or partition any land un~ i l  the land in exccss of the ceiling limit is dcter- 
mined under this Act. 

Exp/uttafion - In this section, "transfer" means transfer by act of parlies 
(wherher by sale, gift, mortgage with possession, exchange, lease or any other 
disposition) made inter-vivos ; a t ~ d  "parii~ion" means any division of land by 
act of par~ies made inter-vivos. 

Acquisilion n l  168A, No pel-son shall a1 any rime after the enforcemenr of thc Tripura Land 
any land alter the 
enfotcemml or Ihr 

Revenue and Land Refoims (Sccond Amendment) Ordinance, 1974 acquire by 

Land transfer or part ition any land if he already has in excess of the ceiling l irnit or land 
~r;,enurand land which, rogcther wirh any other land already held by hitn, will exceed in the total, 
Rerunns (Second heceiling limit. 
hlendmenl) 
Ordinance. 1974. 

Cf)nsideraiion Explnnarioit - In this .sadon, " transfeih" and "pati tion" have the same ~neani ngs 
asinsecrion 168. 

transferred or 
parlilioncd. 

168B.(1) (a) I f  any land is transferred or partitioned by a person, 
holding land in excess of rhe ceiling limit, after the 24th January, 1971 or in 
contravention of the provisions of section 168, except as  otherwise provided 
in this sub-section, then in calculating the ceiling limit of land which that 
person is entitled to hold, the area so transferred or partitioned shall be takcn 
inlo consideration, and land exceeding the ceiling limit so calculated be 
deemed ro be in excess of ceiling limit notwithstanding that the land 
remaining wilh him may not in fact be in excess of the ceiling limit : 



Provided that the provisions of this sub-section shall not apply to the bonafied 
transfer or parcirion of any land eftectcd between the 24th January, 197 1 and the 
date of enforcement of the Tripurii Land Revenue and Land Revforms (Second 
Amendment) Ordinance, 1974 and that rhe onus of proving the bonafied nature 
of such transfer or parti tion shall be on thc person who makes the transfer or, as 
the case may be, cffccts the pmi t ion, to be determined in the manner prescribed. 

(b) If by reason 01 such 11.ansfer or partition the remaining 
land of the person is Icss than the area so calculated to be 
in exccss of the ce i l i~~g  limit, then his all such ren~ai i~ing 
land shall be estimated to be excess land ; and out of thc 
lnnd so transferred or partitioned nnd i n  possession of his  
transfcrce unless such land is liable to forfeture under the 
provisions of sub-section (3) land ro the extent of such de 
f i c iency  shall '  also be deemed to bc cxccss land 
notwithstanding thar the holding of the transferee may not in 

fact bc in excess of thc cciling limit. 

(c) Where  he excess land is to be selected out of €he lands of 
more t l~an one transferee. such [and should be selected out 
of the land lield by such of rhe rransferees i n  thc snmc 
proportion the area of the land rransreri-eed to him bears to 
the tori11 xreir of the lands transrerred to all thc transfcrecs. 

Explanatio~r- For the purposes of sub-scctio~~ ( I ) ,  "transfer" and  
"partirion" have the same meanings as i n  secrion 168. 

(2) Notwiths~andi ng ariyrhing hcrcin before colltained, the excess land 
to be selected in no case includcs the holncstead land of n person. 

Explartntiott - For the pul-poses of this su b-section, "homestead land" means 
thc land on which the homestead (ivhelher used by rhc owner or let out on rent) 
stands together with any courlyard, tank, compound and attached garden, not 
exceeding 0.40 hecure in [he agyegate. 

(3) Where any lnnd is acquii-eed in wilful contravention of rhe provision 
of section 168A or is obtained by collusive procecdi ngs in any court, then as 
a penalty thereior rhe righr, title and intercst of that person in the land shall, 
subject to the provisions of this Chaptcr, be forfeited and shall be deemed to 
be wansfelred to and shall vesr without further assurance in h e  State Government. 



Ban i o  insllution 
orsuil ~ O T  specific 
pcdorrnance. 

I 68C. No suit shall be instituted in any civil court for specific pcrforrnancc of the 
conkact for transfer or partition of any Land mentioned in clause (a) of sub-section 
(1) of scc t ion 168B except of the extent pennilred by [lie proviso to that clause.] 

Escw land 169. (1)  Whcre any excess land of a raiyat is in his acru;il possession, the 
tuvesi in excess land sh;ill vest in the Government. 
Governn~cnl 

(2) Where any excess Land of a raiyat is in the possession of a 
person holding the same as an under-raiyat or as a mortgagee and rhc excess 
land together with any other land held by such person exceeds his ceiling 
limit, the land in cxcess of thc ceiling limit shall vest in [he Government. 

(3) Where any excess land of a raiyat is in the possession of a pcrson 
holding the same as an under-raiyat or as a mortgagee and such pcrson is 
allowed to relain the excess land or a pmt thercof as being within his ceiling 
limit, that person shall acquire the lhighrs of the raiyat or of the mortgagor, as 
the case may be, in respect of such excess land or part thercof on payment of 
cornpenssation, if any, as hereinafter provided, but if that person refuses to 
pay such compensation, (he excess land or part thcreof shall vest in the 
Govcrnment. 

(4) Where there is any cxcess land of an under-raiyat or of a 
mortgagee with possession, the cxcess land shall vest in the Govcrnrnent : 

Provided that in any case where the excess land or any part [hereof 
held by the raiyilt or the mortgagor together with any othcr land held by such 
person does not exceed the ceiling limit, the excess land 01- sucl~ part thcreof 
as does not exceed the ceiling limit shall be restored to the possession of that 
person on in  application made by him in this behalf to the compcteni 
authority within such time as may be prescribed and in the case where the 
possession of such Land is restored to the nlorlgagor, the mortgage in respec1 
of such land shall be deemed to he a simple mortgage : 

![Provided further that the land held by ;in individual or a member of a 
family, is Ihe whole or part of the share of the land in a co-operative society, 
in excess of thc ceiling limits applicable to a member of such a society within 
the meaning of sub-section (6) of section 164A shall, subject to the 

1. S~rl~sttrrric~d by TLR ,P LH iSrcor~rl Arn~rr~drr~er~r j  Art.  1074, 28.2.1973. 



provisions of the said sub-section, be deemed to have been surrendered by him to 
such co-operative society and the land so surrendered, shall continue to remain in 
the possessio~l of the co-operative society concerned who shall be entitled to 
reallot such land, subject to the approval of the State 
Government and on payment of such con~pensation as may be fixed by the 
State Governmenr, among its existing or future mcrnbers, and the individual 
or, as the case may be, the member of thc family whose land has been so 
surrendered shall get compensation as if the land so surrendered had vesled 
in rhe Government.] 

170. (1) Any person aggricvcd by an entry in the list pubIished under I'~blicalion 
sub-section (3) of section I67 may, within thirly days from the date of of the final 

list and 
publication thereof in the Official Gazette, file objections thereto before the eonrequPnees 
Collector. thereof. 

(2) The Collector or any other officer authorised in this behalf by 
the State Government may, after considering the objections and after giving 
the objector or his representatives an opportunity of being heard in the mat- 
ter, approve or modify the list. 

(3) The list as approved or modified under sub-section (2) shall then 
be published in the Official Gazelte and also in such other manner as may be 
prescribed and subject to the provisions of this Act, the list shall be final. 

(4) With effect from the date of the publication of the list in the 
Official Gazette under sub-section (3) - 

(a) the excess land shall stand transferred to and vest- in the 
Government free of all encumbrances ; or 

(b) the possession of the excess land shall stand restored to 
the raiyat or the mortgagor, as the case may be ; or 

(c) the rights of the raiyat or the mortgagor in respect of the 
excess land shall transferred to the under-raiyat or the 
mortgagee, as the case may be. 

171. '((1) Where any excess land of a rai yat vests in Government, there Com~cmtion. 
shall be paid by the Government to the raiyat compensation, subject to the 
provisions of sub-section (21, of an amount which shall be the multiples of 

I. Srrh.r~ittr~~'rl TLR d LR (Secur~d Ar~ro~dr~rrvr~J Act. 1974, 1v.e.J 28.2.1974. 



land revenue payable for such land in accordance with the following 
Table : - 

TABLE 

For land revenue upto 125 rupees. - 100 times the land revenue. 

For the next 125 rupees or part of . 

the land revenue. 90 times the land rcvenue. 

For the next 250 rupees or part of 
the land revenue. - 60 times the land revenue. 

For the next 2,500 rupees or part 
of the land revenue. - 50 times the land revenue. 

For the balance. - 30 times the land revenue.] 

Explatlatiorr - For [he purposcs of sub-section (11, the net annual income 
from any land shall be deemed to be one-fifth OF the value of the average 
yearly gross produce of the land, calculated in such manner as may be 
prescri bcd. 

(2) Where such excess land or any part thereof is in the possession 
of an under-rai ya t, the compensation payable under sub-sec tion ( I )  in 
respect of the land shall be apportioned between the raiyat and the under- 
raiyat in such proportion as may be determined by the competent authority in 
the prescribed manner, having regard to their respective shares in the net 
income from sucli land. 

(3) In addition to the compensation payable in respect of any excess 
land under sub-section (I) ,  [here shall also paid compensation in respect of 
any structure or building constructed on such land and any trees planted 
thereon and such compensation shall be determined by the competent au- 
rhority in the prescribed manner, having regard to the market value of such 
structure or builing or the value of such trees, and such compensation shall 
be paid to the person who has constructed the structure or building or planted 
the trees. 

(4) Where any excess land in respect of which compensation is 



payable is subject to any morigage or other encuntbrance, the amount due under 
the nlorrgagc or orher encumbrance in lVespect of suc h excess land, the consid- 
eration money paid by thc transleree in respect of such excess land, shall be a 
charge on (he compenstrtion payable in respecl of the excess land to the pcrson 
who has creatcd the mortgage or encumbrance or, 2s the case may be, to  he 
wans fc ro r. 

( 5 )  Where an under-raiynt rrcc~uires the rights of a raiyat in respecl 
or any excess land, the compensation payablc by him inrespcct of thar land 
shnll be equal to the nmoun! which the raiyat ivould have been paid as 
compensation under sub-seclion (2) or sub-section (3) if the land had vcsted 
in the Government ; and rhe amount shall, in ~ h c  first instance, be paid to the 
raiyat by the Government and shall be recovered from the under-raiyat in 
such manner as may be prescribed. 

(6) Where a mortgagee i n  possession acquires the rights of the 
mor-tgagor i n  respect of any cxcess land under-sub-section (3)  of 
section 169, the cornpensarion payable by the mortgagee in  respect oP lhat 
land shnll be such sum of money, if any. as be due to the mortgagor after 
setting off the mortgage debt againsr the market value of such excess land. 

(7 )  Where any excess Land of a religious or charitable institution 
vests in the Government, such institiltion shall, in lieu of cornpensation 
payable under sub-section ( 1 )  or sub-secrion (2), or sub-section (31, be paid 
an annuity cqunl co the net annual income of the excess land and such ner 
annual income shall be dcterrnined by the compelent authority in the 
prescribed manner. 

(8) The competent authority shall, after holding an inquiry in the 
prescribed manner, make an order determining the amount of compensation 
payable to any pcrson under this section. 

172. (1) Thecornpensationpayableundersection 171shall beduefrom M,,,,,r 
the date of the publicarion of the list under-sub-section (3) of section 170 paymentof 

and may be paid in cash, in a lump sum or in  instalments, or in bonds. compcnstion. 

(2) Where the compensation is payable in bonds, the bonds may be 
made not transferable or transferable by endorsement or in any other manner 
but all such bonds shall be redeemed within such period, not exceeding rwenty 
years from the dare of issue, as may be prescribed. 



(3) Where there is any delay i n  the pdyment of cornpcnsation 01- whcre 
the cornpcnsation is paid eirher i l l  inslalments or in bonds, i t  shill1 carry 
interest at the ratc of two and a half per cent, per annurn Tram the dilte on 
which i t  falls due. 

LimiI or '[173. No pcrson shall acquire in any manner whatsover. whether by 
r11lure transfer or by succession or by testamentary disposition or by operation of 
acquisilion 
c ~ f  land. l i ~ v ,  any land where such acquisition has the cffect of  making the total area 

of the land hcld by him exceed the ceiling limit ; and any such land i n  excess 
of Ihe ceiling limit shall be treated as excess land of the transferee and the 
provisions of sect inns 1 67 to 172 shal I ,  as far as inay be, apply to such excess 
land. 

x p a i o  - In this section, the word "rransfer" has the samc meaning 
as in section 168.1 

Excess land 174. Where a person representing a family holds land not exceeding the 
"01 10 be ceiling limit, bul subsequently the land held exceeds thr  cciling limit, then, 
surrcndured notwithsranding anything contained in [his Chapler, such pcrson shall no1 be 
in certain 
cases. required to surrender any part of the land on the ground that i t  is cxcess land, 

if such excess is due to any imporve~nenrs effected in the land by the efforts 
of the family or to a decrease in the number of its members. 

Putt-cr or 175. After the publication of rhe list of excess land under sub-section (3) of 
C u l l c t t ~ ~ r t o ~ ~ c  section 170, and after demarcation in the prescribed manner of such land 
pr)ssessiclnor where necessary, thc Collccror may lake possession of any excess land and 
UIC'VS l i d .  may use or cause to be used such force as may be necessary for the purpose. 

Offences and 
p e n n ~ ~ i e s .  176. (1)  '[Ornilted] 

(2) Whoever coiltravenes any lawful order made under this Chapter 
or othet-wise obstructs any person from lawfully taking possession of any 
land shall be punishable with fine which may extend to one thousand rupees. 

Finality uf 
orders. 177. ' Subjecl to the pi-ovisions of this Act, every order made under [his 

Chapter shall be final. 
Power t o 

cscmpi EIL'. 178. ( 1 )  The S Late Government may, on an application ~nade to him in 



this behalf wi thin bee months from the commencement of this ACI, exempl Prom 
the operation of section 164 - 

(a) any land which is being used for growing tea, coffee or 
rubber including lands uscd or required for use or purposes, 
ancillary to, or for the extension of, the cultivation of tea, 
coffee or rubber to be dcterrnined in the prescribed manner ; 

(b) '[Omitted]; 
( c )  2[Orni~led] ; 
(d) '[Omi ttcd j ; 
( e )  any land which is bcing held by a co-operative society, 

provided that wherc a member of any such society holds a 
share in such land, his share shall be taken into account in 
determining his ceiling ljrnit : 

Provided that the Stare Gove~nnlent may enterrain the application after 
the expiry of the said period of three months, if he is sarisfied h a t  the 
applicant was prevented by suficien~ cause from making the application in time. 

(2) Where any land in respect of which exernptioil has been granted 
to a person under clause (d) of sub-sec~ion ( I )  is transferred to another 
person, the Stare Government may, on an application made lo him within 
three months from the date of the transfer, exempt the transferee from the 
operation of section 164 and section 173 and the provisions of [he said clause 
shall, as far as may be, apply to rhe grant of such exemption. 

(3) Where the State Government is of opinion illat use of land for 
any specified purpose is expedient or necessary in the public interest, he 
may, by notification in the Official Gazette, make a declaration to that effect 
and on the issue of such notification, any person may, notwithstanding 
anything contained in sec~ion 173, acquire land i n  excess of the ceiling limit 
for being used for such specified purpose and such person shall, within one 
month from the dare of such acquisitiorr, send inlimation thereof to the 
cornpentent authority. 

(4) Where any land in respect of which exemption has been granted 
under su b-sectjbn ( I )  or sub-section (2) or sub-section (3). ccases to be used, 

- -  

I .  ~ I H ~ I I P I ~  b>l TLR & LR ( S P L . U I I ~  A I I ~ P I I ~ I I I P J I ~ )  Atd. 1974, rr:r.,f 2X.2.1974. 
2 ,  O l ~ i t t c d  ibi0. 
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or is not wirhin the prescribed time used, for the purpose for which expemption 
had been granted, [he State govcrnrnent may, after giving the persons affected an 
opporruni ty of being heard, withdrdw such exemption. 

Chap# er XIV - Pre ventiotr of Fragrtt etltatio~z 

Definitions. 179. For rhe purposes of this Chapter - 

(a) "holding" mcarls the aggregate area of land heId by aperson as 
a raiyat ; 

(b) "fragment" mcans a holding o f  less than '[0.80 standard 
hectare] in area ; 

(c) "land has the same ~neaning as in Chapter XITI. 

Kusiriclions I 80. ( I  ) No portion of a holding shall be transfe~~ed by way of sale, exchange 
un gift, bzquesl or mortgage with possession, so as to create a fragment : 
dc 

Provided that the provisions of this sub-section shall not apply to n gift made 
in favour of the R hoodnn movement ini tiilted by Acharya Vinobn Bhave. 

(2) No portion of a holding shall be transferred by way of lease, 
where as a result of such lease,- 

(i) the lessor shall be left with lcss than '[20.80 standard 
hectare] or 

(ii) thc total area held by the lessee exceeds the limit of a family 
hold ng. 

(3) No fragment shall be transferred to a person who does not have some 
land under personal cultivation or to a person who holds, or by reason of such 
transfer shall hold, land in excess of the limit of a family holding. 

Partition 18 1. ( I  ) No holding shall be partitioned in such manner as to create a Fragment. 
of holding. 

(2) A fragment shall not be partitioned unless as a resuIt of such par- 
ti tion its portions get merged in holding of 3[0.80 standard hectare] or more 
or in fragment so as to holding of L0.80 standard hectare] or more. 

I .  S r r b s f i ~ ~ ~ f e d  b j  TLR & LR (Second tlnrrtrJnrcnf) Act .  1974. iv.c.f. 211.2.1974. 
2 .  Si~h~rifitred ibid. 
3 .  Sirb~rirlrred ibid. 
4 .  Sltb.~~i~lrled ibid. 



(3)  Whenever, in a suit for pal-ti tion, the cou1-i finds that the patition oPa 
holding will result in the creation of a fragment, the courr shall, inslead of 
proceeding to dividc thc holding, direcl the sale or rhe same and distribute the 
proceeds thereof among the co-s11arel.s. 

(4) Wherever a holding is put up fnr- sale under sub-sec~ion (3), a 
co-sharcr shall havc thc titst option to purchase the holding a! the highcst bid ; if 
there are two or more co-sharers claiming the first option, t l ~ a t  co-sharcl- 
who orfers [he highest consideration shall bc prcfcrrcd. 

1 82. ( 1  ) Any trslnsfcr,partition or lease nf land made in contravention of the Transfers in 
provisions of h is  Chapter shall be void. conktvenlion 

or this Chaplcr. 

(2) No dmurnenr of wansrer, pa~ilian or lease of land shall bc rcgistercd 
unless declal-ation in wri~ing are made, in such form aild manncr as inay bc 
prescribed, by the palies theretobeforc the compctent rcgistc~ing autt~ority under 
the Indian Regislrarion Acr, 1908, regarding lands hcld by each prior to the 
transaction and the land which each shall cotl~c to hold thereafter. 

(3) N o  registering authority shall register under the Indian Registration 
Act,1908. any document of transfer, pa~-titio~l or lease of land if, Iron1 ihe 
declarations made under sub-scction (2), it appears that the tra~lsacrion has been 
effected in contravention of thc provisions of this Chapter. 

183. The parties to any rransier, parrition or lease made or entered into in penalty. 
contrirveniion of any of the provisions of this Chaptcr shall be punishable with line 
which may extend to one I~undl-eed rupees. 

184. ( 1) The State Government may, by notification in rhe Olficial Gazette, l'uwcr 
make ides  lo C ~ T Y  OUL [he purposes of this P;rrt. 111akc rulcs. 

(2) In particular, and without plVejudice to the gcncrillity of the foregoing 
power, such rules lnny provide for all or any of the following matters namely : - 

(a) thc form in which, and the period within which, a rcrunl undcr 
' section 165 may besubmi~ted; 

(b) the agcncy through which information may be collected under 
section 166 ; 

(c) the manner of holding enquircs under this piut ; 

(d) h e  malters which ]nay be determined under su b-section (1) of 



secrion 167 and the mannet- of detetmination of excess lands 
under [his Pa11 : 
the Form i n  which n list under sub-secrion (3) of section 
167 or sub-section (3)  of  sect ion I70 may be prepared and 
the miinner of publication of such list ; 
Ihe period wirhin which an application for restoration of 
excessland may be made under thc proviso co sub-secrion 
(4) of section 169 : 
the nianner of apportion ment of compcnsation between 
the raiyat and (he under-raiyal under sub-section (2) of  
section 17 1 ; 
the manner oiassessnlenr of the marker value olnny s t n ~ c r ~ ~ r c  
or building or trees under sub-section (3) of section 17 1 ; 
the manner of recovery of the compensation payable by the 
undcr-raiyat undcr sub-scction (5)  of scction 17 1'; 
rhe n~anner ol  determining under sub-secrion (6) of seclion 
17 1 the marker value or any excess land in respect of which a 

Inortgagee in possession acquires the rights of rhe nloizgagor ; 
the manner of de~e~minntion of the net annual incomc of any 

exccss land for the purposc of payment of compensation 
uridcr secrion 1 7 1 ; 

the maliner of payment of compensation, including the number 
of i~~sta ln~ents  in which the compensation may be paid or 

recovered and the period within which bonds may be 
redeemed ; 

thc manncr of demarcation of any excess land under 
scction 173 ; 
the matters which may be determined by the State 
Government in grantins an exemption under sec~ion 178 
including h e  form in whch applications and intimarions may be 
made or given, under section 178 ; 
the fol-~n of dcclarntions under scction 182 ; 
any othcr matter which has to bc, or ]nay bc, pi-cscribed. 



PART VI 

Chapter XV - Gelleral Alld Misce/Iun eoris 

185. Without prejudice to any other provision of this Act, any amount due to the R K O V C ~ ~  or 

Government, wherher by way of costs, penalty or other wise, and other amounl amuunts due as 

which is ordered to be paid to or recovered by the Government, under this arrca rs or 
b d  revenua 

Act shall be recoverable in thc same manner as an arrear of land rcvcnue. 

186. ( 1 )  After rhe commcnccnlent o i  this Act and hefore [he vesting date Protedion 

referred to in sub-section ( I ) of section 134 - against 
cvicliun rlr 
surrender in 

(a) the pi.ovisions of sections 1 1 1 to 1 17 shall, so far as may be, certain cases. 

apply to tenanls and sub-tenants as defined in clause (d)) O C  

section 133 ; 

(b) no such tenanr or sub-tcnant shall surrender any land held by 
him as: such and no person shall enter upon any such land nnless 
such surrender is bona fide and is made with the previous per 

mission in writing of the competcn t authority ; 

(c)  no such renan t or sub-tenant shall, whether in execu t ian of a 

decree or order of courl or otherwise, be evicted from any 
such land on any ground other rhan those specified in clauses 
(c) and (d) of sub-seclion (1) of section 118, and any 
proceeding for eviction of such tenant or sub-tenant on any 
ground other than those specified in rhe said clauses (c) and 
(d) pending at such commencement shall abate without 
prejudice to any action that may be taken under the provisions 
of this Act. 

(2) Where, on or after the 10th day of August, 1957 and before the 
commencement of this Act, any such tenant or sub-tenant has surrendered any 
land held by him as such or been evicted from such land and the surrender or 
eviction could not have taken place if [his Act had been in force on the date of 
such surrender or eviction, the competent authority may? either on his own motion 

or on application made by rhe tenant or sub-tenant in this behalf, restore him to 
possession of the land which has been surrendered or from which he has been 
evicted. - 



'[Special 187. ( 1) No transfer of land belonging to a person who is a ~ncrnber of the 
provision Scheduled Tribes shall be valid unless - 
regarding 

(a) thc transfer is to another member of thc Scheduled Tribes ; or 

(b) wherc the transfer is to a person who is not a member of the 
Scheduled T1-i bes, il is made with the previous pcr~nission of 
the Collcctor in writing in the manner to bc prescribed by 
rule, or 

(c) the transfcr is  by way of mongage to a Co-operative Society 
or ro n Bank or the Tripura Housing Board, or to the Centrd or 

the State Govt. or any other financial institutions or Corporri- 
tions as may be noiified by the Govt. in the Official Gazette 
from time to time for rhe purpose. 

Provided that the land so mortgaged in pursuance of Clause (c) shall not be 
~ransferrcd by such mortgagee to a person who is not a member of the Scheduled 
Tribes. 

Explanaliotl - In this su b-section, the expression, 'a bank' shall have the same 
meaning as in Sectioi~ 109. 

4 01 1882. 
(2) (id) Nohvirhstanding any hing contained in the Transfer of P r o ~ r t y  

Act. 1852, but subject to the provision of Section 187A, no 
transfer of land klonging to a person who is a member of the 
Scheduled Tribes shall be valid unless rnude by a registered 
ins tru menL 

(b) No transfer or instrument of transfer including a decree or 
order passed by any Court, Tri bunaI or Authority, made in 
contravention of sub-section ( I )  shall be registered or in any 
way recagnised as valid in any Court, Tribunal or Authority. 

'1(3) (a) No decree or order shall be passed by any Court, Tribunal 
or Authority in any case other than thecases as specified in 
clause (c) of sub-section ( 1 )  for thesale of the land or any 
portion thereof, of a person belonging to Scheduled Tribes. 

I .  Srrl tr~i~rrfrrl  .by TLR & LR ( S i - r ~ i l  A m r n d r r r c ~ l l )  Arl. IY94. IV. t .  1. 11.2.1996,  
2 .  Instrrrrl by T L R  8 L R  ( S r v r n r l r  Anrcrrrlrrrrr~r) At-I, 1997. 1 1 .  r .  f. 11.2.1996. 



nor shall any such land be sold in execution of any decree or 
order. 

(b) This sub-scction shall come inro Corce on such datc as 
the StateGovcr~~menr mity by t~cltifica~ion in the official 
Gazerte appoint. 

187A. Nolwirhstanding anything contained in scction 187 or lhe Re$isl~.;l~ion ACI. 
1908, it shall no[ be necessary to registcr the mortgage deed in respect oP a mon- 
gage of agticul turd land cxccu tcd by a member of the Scheduled T1-i bcs i n  hvom- 
of thc Govcrnmcnt ' [or  a co-operative society or a bank]  for tlic 
purposes of securing the re-payment or any loan : 

Provided lhat the Sub-divisio~lal Officer shall send within t h i r ~ y  days of 
execution of the mortgagc deed by messenger or by regisrered post with 
acknowledgc~ncn t duc a copy of the mortgage deed ro [he Regis tcring Officcr 
within the local limits of whosc jurisdiction the wl-role or any part of thc agricultural 
land is situntc and thc Rcgistering Orricer shall Ijle such copy i n  Book No. I 
prescribed undcr section 5 1 of the Regisvation Act, 1908.1 

'[Explat~atiot~ - In [his section thc expression 'a bank' shall havc thc samc 
meaning as in section 109.1 

>[187B.(l) On or after thc I st January, 1969 - 

(a) if a transfer of Land belonging to a person who is a member 
of the Scheduled Tribes is  made in contravention of the 
provisions oP sub-section ( 1  ) of Section 187 to a person 
other than a rnembcr of the Scheduled Tribes, a Revcnuc 
Officer specially appointed [or this purpose by a notitica- 
Lion i n  thc 0Ffici:ll Gazelle, and having local jurisdiction 
may, notwithstanding anything contained in any other law 
for the time being i n  forcc, on its own motion or on an 
application made in that bcl~ulf, and after giving the trans- 
feree and lhe ~ransfercr an oppofiunity of being heard, by 
;In order in writing evict such or any person chiming under 
him from such land or part thereof and shall restore the 

I .  S ~ ~ l r s r i r ~ ~ r t ~ ~ l  by T1.K d. LR (f i /rrr! /r  tIrrrerrrirrr~rlr) A n .  1976 n:r,& 2x2. I Y74. 
2. S I I ~ J I I ~ I I I C ~ ~  t i ~ i ~ i .  
. I .  I~~sc.r!cr/ by  IIIC TLR ~l LH (Si.~!ll A ~ ~ r r r ~ r i r ~ ~ c n i )  Act. I Y Y 4 .  w. 6.  1. 11.?.1996 

Regislral io~~ 
ol' mart gage 
dccd Tor 
sccuring re- 
payrncnt d 
l w n  by the 
member of 
Sclleduled 
I'ri bcs. 

Rcstoralion 
or land 



possession oC [he land to the trnnl'erer, or his successor 
in interest and for this puipose [he Revenuc Officer may 
use or causc to be used such force as may be considcrcd 
ncccssary. 

(b) i f  auy 1;ind owncd by pel-son belonging lo thc Scheduled 
Tribes is occupied by any person who is  not it member of 
 he Scheduled Tribes without la\vf~tl : ~ ~ ~ t h ~ l - i t y ,  then the 
Revcnuc Officer in the same 1n;lnner as provided in Clause 
(a) may resmre the posscssiorl of such land LO the person 01- 
successor i n  inleresr so d ispossesscd. 

(c) if a pcrson belunging lo the Scheduled Tribes in occupa- 
lion of Government land and eligible for allotmenr o f  
such land under Section 14 of this Act, piu-ts with posses- 
sion or is  disposscsscd therefrom by a person not 
belonging lo the Scllcduled Tribes, [hen the Revenuc Of 
ficer in the same mannerils provided in Clause(a) may 
restore [he possession of such land lo the person, or his 
successor-in-interest as [he case may be and refcr to the 
competcnt aulhoinity under Seclion 14 of this Act for 
allotment of the land to such pcrson. 

Expla~latiorl - For rhe purposc of this sub-sec~ion, h e  successor-i n-i n tcrcst 
mcans heirs, kansfeinee or asignce in ;~ccordance with law or cusrom as applicable. 

' [ ( 2 )  (a) I f  any person not being a rne~nbcr of the Scheduled 
Tribes occupics or possesses the land held by or in 
occ~ipa~icln of a pcrson belonging to the Scheduled Tribes 
in any miLuner as specified in sub-scction (1)  after rhe 
commenccnlent of the Tripura Land Revenuc and Laud 

Reforms (Sixth Amendment) Act, 1994 without any lawful 
authorily he shall be punishable with imprisonment for a 
term which may extend lo two ycars and also with a fine 

which may extcnd to three thousand rupees. 
(b) This sub-section shall come into forcc on such dateas 

the State Government may by notification in the official 
Gazette appoint. 



(3) Notwithstanding any lhing contained in the Code of Criminal Pro- 
cedure 1973 every offence punishable under su b-section (2) shall be cogniza- 
ble and nonbailable and wherever any person is arrested and detained in 
custody in pursuance of provision of this section, the officer-in charge of the 
Police Station or Police ORiccr making the arrest shall forward the person to 
rhe Presiding Officer holcling the Special Court of the jurisdicrion and the 

provision of h e  C d e  of CI-iminal Procedure, 1973 shall apply mutatis mutandis 
forsummary trial. 

(4) For the purpose of speedy trial of offcncc under this section, the 
State Governmenr may, after consultation with the High Court by notification 
constitute as many Special Courts as may be considered necessary, each con- 
sisting of an Officcr not below the rank of a Judicial Magistrate of the First 
Class. 

( 5 )  For the cases referred to in sub-section (21, the Revenue Officer 
imrnediatcly after restoration of land under sub-section (1) shall file a com- 
plaint in the Special Court constituted under sub-section (4) for action as 
provided, in sub-section (2). 

( 6 )  An appeal shall lie to the High Court from every order passed by 
a Special Court under [his section within sixly days of Ihe passing of such 
order. 

187C. Notwithstanding anything contained in any other law for the time being in onus 01 

force, the burden of proof for the purpose of Section 187B that the transfer of proving. 

land was not made in contravention of sub-section (1) of Section 1 87 or wcupation 
of land was not made without lawful authority shall lie on the kms feree or occupier, 
as Ihe case may be. 

1 87D.(l) Where the possession of any land is restored to a person belong- Prevention of 
ing to the Scheduled Tribes under any of thc above provisions is re-trans- retransfer 

ferred by the person belonging to Scheduled Tribes in contrzlvention of 
secrion 187 and the Revenue Officer specially empowered has reasons to 
believe that the land holder belonging to Scheduled Tribes shall not be in a 
position to retain the land so re-transferred even after subsequent restoration, 
the Revenue Officer shall evict the person to whom the land was 
re-transferred and entrust the management of the same to a Cornmiltee as may 
be constitu red by ihe State Government with the Scheduled Tribes members and 
Government Officials For a period of one ycar and if, after the expiry of this 

-4 



period, the Cornmitttee holds rhar the land holder bclongins to the Scheduled 
Tribes shall no1 be in a posi~ion to retain the land if restored, [hen such land shall 
vest lo the Government l e e  from all encumbrances and rhe Collcctol- shall allot 
the land to the eligible tribrrls of the area under such condition as may be pre- 
scribed. 

(2) The manner of Constitution, conduct of business, powers and 

function of the Cornmiltee referred lo in sub-section (1) shall be such as may 
be prescribed. 

Explanation - For the purpose of Section 187,187B, I87C and t87D, the 
word 'transfer' shall mean sale, mortgage, lease, exchange and g i f ~  as defincd 
in Transrer of property Act, 1882 and include parting with fully or partly of 
ownership or possession of any land or any interest therein in any othcr man- 
ner whatsoever but shall not include the requisition and acquisition of Iand 
under any law for the timc being in forcc. 

Waiving of 187E. Notwithscanding anything contained in any law for the time being in force, 
'imitalion. a pelition for restoration of possession of land by aperson lxlonging LO the Scheduled 

T ~ i b e s  against a person not belonging to the Scheduled Tribes shall lie at an) t '  me. 

187E Notwithstanding anything contained in any other law for the time 
Jurisdiction being in force, no suit for declaration of title over any Iand belonging to the 

Civ i l  Scheduled Tribes shall lie in a Civil Court and no Civil Cour~ shall pass a 
Court. decree or order by which title of land s m d s  transferred from a person 

belonging to the Scheduled Tribes to a person not belonging to the Scheduled 
Tribes. 

187G.(1) Whenever an offence under this Act has been committed after the 
commencernent of the Tripura Land Revenue and Land Reforms (Sixth Amend- 
ment) Act, 1 994 by a company, every person who at the time the offence was 
committed was in charge of, or was responsible to the company for the con- 
duct of the business of, the company as well as the company, shall-be deemed 
to be guilty of the offence and shall be liable to be proceeded against and 
punished accordingly. 

Provided that nothing contained in this sub-section shall render any such 
person liable to any punishment under this Act if he proves that the offence was 
committed without his knowledge or that he exercised all due diligence toprevent 
the commission of such offence. 

(2) Notwithstanding anything contained in sub-section ( I ) ,  where an 
11271 



orfence under [his Act has been comrni~~ed by a company and it i s  provcd that the 
offence has been cornnli tletl wj th lhe consen t or a connivance of, or is attii butable 
to any neglect on thc part of any director, manager, secretary or other officeroi 
the company, such dirzc~or, mnnagcr, secretary orotheroficer shall also be deemed 
to be guilty oi  that oifence and shill1 be liable ro be proceeded againsr and pun- 
ished accordingly. 

Explanatiotr - For the purpose of this Section (a) "company' mcans any body 
corporate anrl includes a fit111 o~~otller asstx:iation of  individuals ; and (b) "director", 
in relation to n firm, means il partner in the fimi". 

188. No suit or other proceeding sl~all unless otherwise expressly provided . lur isdicl io~~ of 

in this Aci, lie or be insritu~ed in any c iv i l  court with rcspcct to any rnattcr civilcUUr1S 

arising under and PI-ovided for by rhis Act. usclud~d. 

I 9 .  Savc as othcrwisc pt-ovidcd, thc provisions of this Act shiill hi~ve effect ACI luvv~rridc 

norwithstanding anything to thc contrary contained in any orher law, custom or rtln-lrucsund 

usage or agl-eement or- decree or order or court. ol11er lul\,s. 

190. Notwithstanding anything containcd ill the Court-fees Act, 1970, every Cuurr ~CL'S. 

application, appeal ol- other proceeding under rhis Act shall bcar a court fec 
stamp of sucll value ns ]nay be prescribed. 7 or 1870. 

19 1. Every villagc accounta~~t and cvcry other village officer appointed un- Vilr4coi1ice's 
to bc public der this Act shall bc dccmcd to bc a public servant within the meaning oC wmmcs. 

section 2 1 of the Indian Pcnal Codc. 45 o f  1H6U. 

193. Whoever contravencs any pl-ovision of this Act for which no penally ~ , , , , , i ~ , , .  
has been olherwise provided for thcrein shall be punishable with line which vision as lo 

may exlend LO rive hundred rupees. pcnaltiu. 

194. Nosuit,prosecutionorotherproccedingshaII lie- Prolcction 
of ncliun 

(a)  ;~ginsr any officer of the Government for anything i n  good 1'''" in 
Kill th done nl- intended to be done under this Act ; g ~ d  bith. 

(b) againsi the Governnlcnr for any damage caused or likely LO 

be caused or any injury suffered or Iihely to be suilered by 
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anything i n  good laith donc nr intended lo bc done under 
this Act. 

195. The State Government may, by noriricntion in the Official Gazette 
Delegalionor delegate to any officer 01. a authority subordinatc to him any of thc powers 
Imwers. confc~,rcd on him or on any officer subordinarc to h im by this Act, other lhan 

thc power lo make rulcs, to be excrciscd subjtci lo such restrictions and 
conditions as rnay bc speci lied i n  thc said noriricarion. 

196. IF any difficulty arises in giving efiect to any provision of [his Act, the 
Po~ucr LO Government may, as occasion rerlui~~es, take any action no! inconsistant with 
reniovc the pl-ovisintls of this Act which inay appcar to i t  necessary for thc purpose of 
dillicullirs. rcn~nving the dilriculty. 

19.7. Wilhout prejudice ro any power lo make rulcs coritllined elsewhere in 
General pwwr tflis Acr, the S talc Government may, by nolificat ion i n  the OfriciaI Gazcttc, 
tomakerulcs. make rules gcnel-ally to carry out the purposes of this Act. 

Laying of mlcs 198. Every rule nlade under this Acr, shall be laid as soon as may be after i t  
I* is made before I [  lhe Legisli~tive Arscrnbly of Tripuia] \vhilc i t  is in session 

LcgkLq live 
.Assembly of for a tola1 period of fourtee11 days which ]nay be comprised i n  one session or 
l h 1 1 u r ~  i n  two successive sessions, and if before [he expiry of the session in which i t  

is so laill '[or rhc sessiorls aforesaid] follo\ving, 'rthc Assembly makes any 
~nodifica~ion in the rule or dccides that Lhe rule shall not be made,] rule shnll 
there-after havc effect only i n  such 111odiiietl form or bc of no  eflecr, as the 
case map be ; so howevein that any such moclification o r  a~lnulmenl shall be 
without prejudice to the validity of anything done undcr rhiit rule. 

H c ~ l m d  199. (1) On and from thc date on which any of the provisions of this Act 
savings. are brought into furce in any area in [he State of Tripuri~, the enactments spcci- 

fied in thc First Sct~edule or so much thereof as rclate to the matters covered 
by the provisions so brought into force shall stand repealed in such area. 

(2) Thc rcpent of any enactment or part thercof by sub-section (1) 
shall no1 affect - 

(a) the previous operatioil of such enactment or anything duly 

1 .  S ~ i b ~ l i t ~ ~ f ~ ~ d  b \  T1.R tG LR ( r i f ~ l  A I I I C I I ( / I : I ~ - ~ I )  A c l ,  IYhY, u * . t , . ~ .  21.6.1969. 
2 .  S~rlrsrir~lrtnd ibid. 
3 .  D i b s r i r ~ ~ r ~ r l  ibid. 



done or suffered thereunder ; 

(b) any  right, privilcgc, obligation or liability acquircd, 
accrued or incurred under such enactment ; 

(c) any pcnalty, forfeiture or punishmcnt incurred in respect of 
any oifence committed against such enactment ; 

(d) nnyinvestigation,legalproceedingorremedyinrespectof 
any such right, privilege, obligation, liability, penillty, for 
PejLure or punishment as aforesaid ; 
and any such invenstigation, legal proceeding or remedy 
may be instituted or enforced and any such penalty, 
forfeiture or punishmenr may be imposed as if such enacr- 
nlent or part thereof had not been repealed. 

(3) Subject LO Ihe provisions contained in sub-secrion (21, any 
appointment, ruIe, order, notification or proclamittion made or issued, any 
lease, rent, right or liability granted, fixed, acquired or incurred and any other 
thing done or action taken under any of the enactments or parts thereof 
repealed under sub-section (1) shall, in so far as it is not inconsistent with the 
Act provision of this brought into force, bc deemed to have been made, 
issued, granted, fixed, acquired, incurred, done or taken under this Act and 
shall continue to be in force until superseded by any thing done or action raken 
under this Act. 

(4) Any  custom or usage prevailing at Ihe time any of the provisions 
of this Act are broughr into force in any area in the State of Tripura and 
having the force of law thercin shall, if such custom or usage is repugnant to 
or inconsistent with such provision, cease to be operative to the extent of 
such repugnancy or inconsistency. 



THE '[FIRST] SCHEDULE 
[See se&tion 199 (l)] 

( 1  ) Praja Bhumyadhikari Sambandha Bishynk Ain ( EK Ain, 1296 
Tnpurabadn). 

(2) 1296 Tripurabder praja Bhun~yadhikari Ain Sansudhan Bishyi~k 
1 337 Tripurabader EK Ain, and 

1296 Tripurabder Praja Bhunlayadhikari A in Sansudhan Bishyrtk 
1 735 Tripurabader EK Ain. 

(3) Rajdhan i  Agartala Sahar Bondobasta Sambandhiya Bidhan, 
1346 T. E. 

(4) Jarip-o-Bondobasta Sambandhiya Niynrnabali, 1309 Tripurabda. 

( 5 )  Tripura Rajycr Jarip Bondobasta Sambandhyia Niyamabali San- 
sudhan Bishyak, 1336 'Tripurabder Tin Ain. 

(6) Jarip-a-Bondobasra Sambandhiya Niyamabali (Prathem ~ h a n d a ) .  

(7) Jarip-o-Bondobasta Sambandhiya Niyamabali (Dwitiya Khanda), 
1323 E. 

(8) 1290 Saner EK Ain Orthat Rajnswa Sambandhiya Niyamabali, 
and 1323 Tripura bder Dui Ain Orthat Rajnswa Sambandhiya 
1290 Saner EK Ain Sansudhan Bishyak Bidhi. 

(9) ~ a r k a r i  Prapya Aday Sambandhiya 1326 Tripur:~ Char Ain, and 
Sarkari Prapya Aday Sambandhiya 1326 Tripura Char Ain San- 
sudhan Bishyak Ain Athaba 1358 Tring Saner 18 Nang Ain. 

'[(lO)The Ordcr of the former Ruler of Tripura dated the 20th Bhadra, 
1341 T. E. under Memo. No. 49 constituring a reserved area within 
the State of Tripura for the settelnent of five specified classes 
oi tribals, namely Puron Tripura, Noatia, Jamatia, Reang and 
Halam, and 

the Order of the former Ruler o i  Tripura No. 325 dated rhe 1st 
Aswin, 1353 T. E. on the same subject, published in an Exrraordi- 
nary Issue of Tripura State Gazette D a ~ e d  the 7 t h  Aswin, 
1353 T. E. ] 

I .  lr~srrrctl  by (he TLR d L R  (T11ifd A ~ r r e r l d ~ ~ ~ o r l )  Art ,  1975. I I ~ V . ~  27.2.1Y7.5. 
2 .  Srrb~/ifrrtrd b~ TLR & LR (Second A~rrc~~dnrrrrl)  A d .  1974, \lm.e.J 28.2.1974. 





'FHE SECOND SCHEDULE 
(See sections 107A, 107C AND 107D) 
- 

A. Within Dharmanagar Sub-Division 
(a) Nr~t?lrof  Trlr.ril.~ 

I .  Anandabazar 
3. Khedachhcra 

(b) Nmte of villnges 

Balidhum 
Chandpur 
Jayanripura 
Jamaraipara 
Chandipur 
Kacharichhera 
Paschim Mongpui 
Deo R. F. 
Dakshin Machmara 
Rabiraipara 
Rahumchhera 
Juri R. F. 
Bangsu I 

B. Within Kailashahar Sub-Division 
(a) hlCIttzeof Tehsils 

2. Chhailengta 
3. Chhamanu 

(b) Nanre of villnges 

1. Dhatuchhara 
2. Rajkandi 
3. Dongdung 
4. Saydachhara 

Piplachhera 
Damchhera R. F. 
Belianchip 
Manuchailengtlla R. F. 
Dasamanipara 
Kamarmara 
Tailyangpara 
Taichhama 
Banglabnri 
Paschim l~langsangbari 
Ramprasaipara 

4. Manikpur 

5. Gobindabari 

7.  Purba Karamchhara 
8. Deorachhara 
9. Uttar Unkuti R. F. 
10. Samruhalai R. F. 

I .  Ilrsrrrt,d by r6r TLR k LR (Thirrl Arrlcnrl~rrcrrf) r l r f .  1975.  \\:c./. 27.2.1975, - 



5. Kanchanchhara 11. Ulmchhara 
6. nalkata 12. Deo R. F. 

C. Within Kamalpur Sub-Division 
(a) Name of Tehsils 

(b) Norue uf villayc~s 

1. Srirampur 8. Setrai 
2. Panbua 9. Longthorai R .  F. 
3 .  Maharani 10. Jamrhumbati 
4. Mendi 1 I .  Simbuchak 
5. Raipasha 12. Bagmarrr 
6.  Kulai R.  F. 13. Kamalachhara 
7. Paschim Nalichhara 14. Uttar Bilashchhara 

2. b~ the District of Wesr Tripzrra - 

A. Within Khowai Sub-Division 
(a)  Nmne of Tehsils 

1. - Padmabil 
2. Chanlphour  

(b) hrcrwe of ~lillngrs 

Paschim Laxrnichhara 
Paschim Karangichhara 
Paschim Rajnagar 
Uttar Gakulnagar 
Dakshin Gakulnagar 
Dakshin Maharani 
Srirrimkhara 
Dakshin Pulinpur 
Ulrar Pulinpur 

B. Within Sadar Sub-Division 
(a) Nu~lte of Tch.~ils 

3. Ramchandragha~ 
4. Ganganagar 

Tuichinagrambari 
Uttar Pramodenagar 
Badlabari 
Jajnakabrabari 
Paschim Kalyanpur 
Nunachhara R. F. 
Athararnura R.F. 
Ramkrishnapur 
Mzlinakbari 

1 .  Bikunrhapur 9. PurbaTakarjnla 
2. Chandpur 10. Sankumabari 
3. Budhjlmga~lgar 1 h m i p u r  - 



4. Rimgnula 12 Patnipara 
5. Amarendmn;igau 13. Mand hainagar 
6. Pathalinghat 14. Champaknagar 
7. Pekuarjala 15. Belbari 
8. Paschim Tiiharjala 1G. Shibunagar 

(b) hm111e of 1li1l~rge.r 

I. Purba Simna 8. 
2. Uttar Dasgharia 9. 
3. Sankhala 10. 
4. U ;tar Debendrachandranagar 1 1. 
5 .  Latiuchhara 12. 
ti. Paschin1 Barjulai 13. 
7. Jirania 14. 

15. 
C. Within Sadar Sub-Division 

(a) N{ttrle of villages 

Radharnohanpur 
Radhapur 
Meghlibund 
Bansibari 
Sutarmura 
Banstali 
Padmanagar 
Radhanagar 

1 Manaipathar 6 Khedabari 
2. Bejoynagar 7. Dakshni Tdibandal 
3. Dhanirampur 8. Jagatrampur 
4. Chandu 9. Birendranagar 
5. Uttar Tiiibandal 10. Birendranagar 

A. Within Amarpur Sub-Division 
(a) Nmle of Tehsils 

1. Taidubari 
2. Malbasa 
3. Nutzlnbazar 
4. Gandachhma 

5. Raima Vallcy 
6.  Sonachhera 

(b) hrcr~rrr of villnges 

I .  Rajkang 8. Baramura-Debtamura R. F. 
2. Paschim Sarbong 9. Laogong 
3. Purba Sarbong 10. Uttar Ekchheri 
4. Kamalaipara 1 I .  Paschim Ekchheri 
5. Baishyamanipara 12 Dahshin Ekchhery 
6.  Unar Chhangong 13. Paschim Karbok 
7. Gamaich hara 14. Tairvuma - -  



B. Within Belonia Sub-Division 
(a) Nl111w of Tehsils 

1. Birchandranagar 3. Kalasi 
2. Purba Pillak 

(b) Nl~trir of ~ ~ i l l l ~ g e s  

1. Baikora 8. Purba Kathalia 
2. Shibpur 9. Ralanpur 
3. Tuigamaii 10. Laxichhara 
4. TekkaR. F. 1 1 . Kalalaogong 
5. Kashari R. F. 12. Dakshin Hichachhara 
6. Radhanagar 13. Abangchhara 
7. Paschim Anandpur 

C. Within Sabroom Sub-Division 
( a )  N(rllre oJ' Tehsils 

1. Manubankul 3. Shilachhari 
2. Baisnabpur 

(b) Nnrlle of villages 

1. Chali tachhari 5 .  Betaga R. F. 
2. Harbatali 6. Dakshin Raichama 
3. Sindhukpathar 7.  Tekka Tulshi R.  F. 
4. Fulchhari 

D. Within Sabroom Sub-Division 
(a) N(rt?le of Tellsil.~ 

(b) Nctt~teof villnges 

1. Purba Mogpushkxni 6. Samukchhara 
2. Baishabari 7. Khupilong 
3. Taihaichum 8. Dakshin Maharani 
4. Purba Brajendranagar 9. Gunahari 
5. Raiyabari 10. Gnrji R. F. 

11. Kachigang.] 



LIST OF AMENDMENTS. 

* Norrh-Eastern Area (Rcorganisation) Adaptation o f  Laws Order, 1973. 
w.e.f. 21.1.1972. 

1. TLR & LR (First Amendment) Act, 1969. w. e. f.  21.6.1969. 

2. TLR & LR(Second Amendment) Act, 1974, w. e. f. 28.2.1974. 

3. TLR & LR(Third Amendment) Act. 1975, w. e. f. 12.4.1975. 

4. TLR &: LR(Fourth Amendment) Act, 1976, w. e. C. 28.2.1974. 

5. TLR & LR(Fifth Amendment) Act, 1979, w. e. 1.23.7.1979, 

6. TLR&LR(SixthAmendment)Actr1994,w.e.f.11.2.1996. 

7. TLR & LR(Seven th Amendment) Acr , 1997, w. e. f. 1 1.2.1996. 
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Agartala, Thursday, September 5, 2002 A.D. Bhadra 14, 1924 S.E. 

 

 

 

 

 

 

 

GOVERNMENT OF TRIPURA 

LAW DEPARTMENT 

 

NO.F.8(19)-Law-1/2002          Dated, Agartala, the 14
th
 August, 2002. 

 

 

NOTIFICATION 

 

The following Act of the Tripura Legislative Assembly received the 

assent of the Governor on the 31
st
 of May, 2000 and is hereby published for 

general information. 

 

 

A.B. Paul 

Secretary 

Government of Tripura 
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Tripura Act No. 12 of 2000. 

 

 

THE TRIPURA LAND REVENUE AND LAND REFORMS 

(EIGHT AMENDMENT) ACT, 2000. 

 

AN 

ACT 

 

to amend the Tripura Land Revenue and Land Reforms Act, 1960. 

 

Be it enacted by the Legislative Assembly of Tripura in the Fifty-First Year 

of Republic of India as follows : 

 

 

1. (1)  This act may be called the Tripura Land Revenue    

            and Land Reforms (Eight Amendment) Act, 2000. 

                              (2) It shall come into force at once. 

 

2. In section 20 of the Tripura Land Revenue and Land   

                             Reforms Act, 1960,-- 

 

(a) in sub-section (4), for the words “one hundred   

       rupees” the words “ten thousand rupees” shall     

       be substituted ; 

 

(b) in sub-section (5), for the words :One hundred 

rupees” and “four rupees” the words “ten 

thousand rupees” and “four hundred rupees” shall 

respectively be substituted. 

 

 

 

A.B.Pual 

Secretary 

Government of Tripura 

 

 

 

 

 

 

 

Short title & 

Commencement. 

Amendment of 

Section--20 
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THE TRIPURA ACT NO. 11 OF 2021

l

THE TRIPURA LAND REVEh{UE AND
I,AhtD REFORMS

{TWELFTH AMENDMENTi ACT, 2A21



PUBLISHTD TN THM
ISSUE OF THE TIUPURA

HXTRAORT}INARY
GAZMTTE, AGAHTALA

Agartala, Friday, December 17, 2021 A. D., Agrahayana 26, rgdg S. g.

FIO F B(I4)-Larv/Le g-UTA2lI

GOVERNMEITIT OT TRIPURA
I"AWDEPARTMENT

SECRETARIAT:AGARTil,A

Date, Agartala, the TthDecember, 2021.

NOTIFICATION

The foll*wing Act of the Tripura Legislativs A*sembly received ths assent of th*

Liovcriior oi f iipura oii ihc Jnd of December, ?CZl ard is hercbi'pubiished f+; Sen*ral

inlonnation.

Dnpufy
Sovornment of

T

i
H
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.fI]E TRIPURA ACT NO- I 1 OI' 202 1

TI-IIITI1IPIIRAL;\NIIREVENLmANDI-ANDRIIFOR\IS
('f WEI-I;'[H AIvIEM)tuIEl'i'f) AC'f ' 2011

AN

ACT

'l'o further allle tld thc Tripura Lanci Rcventte atrd Lallii R'ef ortns ;\ct' 1960'

BE it enactecl by the Tripura Legislrrtive Assembly in tl're Sr"'etrv-set:otrd ye:tr of

the Repr.rblic of Inclia as f'ollows:

1.

1u This Act rua-v Lie calleil the Triptrra Latld Reverrue atrd i'anti Reli.}rlns

[Tr'velfth At'netrdtrentJ Act' 2021'

{Z} It s6ali (lonre into force on t}re date of its priblicatiotl in rlte cfftcial

Gaze[te,

In tire Tripura Latlel [ievenue ancl Laud Refortns ;\ct, ]-960, ilet'eitralt*r

referred to as tire Principal Act, iu section 2,

" 
(11 F.r Suh-sectiou !-bL:], tire follorvir:g Sub-Se;tiorr shall l;e srths-fitLttetl

tratnelY:-
"[bb] 'Bargarlar' means a persol] lviro tinder thil s\rstein geuerally

knowu as aiihi, [:arga, lrhag or an]r othe r tertn ettitilr3ll:S thc llriiti of a

riyat for a continuous pcriod of at least 10[telrJ cottseett[ivtr vt]al's,

which is recognizccl lry a revellue officer Ilot l)elol^,' thc iatrl< of

Collector on conclition of paying therefore reut itr cash r-,r iti i<ind or

delivering a share of tlle produce"'

[Z] For Sr-rh-section M, the fr:llowing Sub-Section shall Ile sttbstit't-ttcrtl

namely:-
,,ffi 'trncler-raiyat' means a person wl1o cttltivates or hoiris the

lanel of a miyat for a continttous period of at least 10 [ten] collsecittive

years, which is recognized by :r reventle officer tlot below the rank of

collector lnder an agreernent, on condition of paying therefiri'e ietlt itl

cash or in kinri or tielivering a share of the produce."
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3. fuUeudrnent of fec.gion 4'6:

Iu secl"iott 46 of the Pritrcipal Act, after the existing provision, the
f'ollorving shall be insertr:d, narnely:-

"Proviclerl that, the provisions of this Sub-Section shall not apply to
lcases tnade under the provisions of the Tripura Agriculhrral Land
Lcasing4 Act, 2A2L".

a,. 4rp.etldrltslrt-p{5esllou,46. &
Iu sectiott 464 of the Principal Act, for Sub-Section [2J, the Su[r-

Section shall be substituted, narnely:-

"12) A person lawfully recognizecl by a revcnlre ofTicer not bclow the
ranl< of collector for cultivating any lanel for a cantinuous perioct of at
ieast 1-0 [tcnJ consecutivc years, which is not undcr personal cultivation
<it'thc pcrsoll to whom the lancl belongs, and of n4rose family the fortner
is rtot a rncrntler, shall he presnrned to be a Bargadar in resperct oi snch

land and land ancillary thercto subject to the provisions of section 187
lurl thr: hrrrdr:n o!'provlng that such persorr is not a Bargaclar r:r thai t]te
larrd i:; in his personai crrltivution shall, notwithstancliirg anything to tire
,*r-',riir'3*'ccni-.iincii iii alil, ':lhcl lary icr the tir:rc b.:ing in force, lie on the
pcrson wiro alleges that the pcrsorr cultivating the land is not a Bargad;lr
in respect of such land.

Explanati.on.*'Ihe tertn 'family' in this sub-section shall havr: fhe
sarne rnr:aning as in Chairtcr XIII of the Act".

-sd-
(soPAN CI-IAITDHITRI)
Dcput'.,' Secretary. La$.
Go v enunent crf Triplrrer
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